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28.4.05. 	Mr.M.chanda learned coun3el for the 
applicant is present, Chgudhurjr 
learned Addl.C.G.S.C. taes notice on 
behalf of the Respondents anc sdeks for 
further ti.me, 

POst the matter 
datedi 
 on 11.505. 

Interim orderL3o.3,os still Contj.nue 
• 	 till 4ae 	 H 

OTd'-"f 
 

irman  
o 	 im 

o e, '.  
j- tt 	 1105 .2005 	Mr .Z.K.Chaudhuri, learned Addi .C.G .S.C- 

/ 	 seeks for some more time for' filing writter- 
• 	.':. 	8tatemeñt.Mr.S.Math,, lea edcousejfox- 

• 	 ••. 	the applicant submits tat te 
order must be continued. 

on 8.6.2005. Interim order dated 
30.3.2005 will ontinue' till date. 

2) 

' 	Vice-Chairman 

bb  

866.05 	Mr A.K.chaudury,leained ddl.c.c.s.c 

	

4 c, 	 wants further time to f1e written stte- 
ment. 

/ List on 6.7 • 05 for admiss.i on. 
:. 	 •• 	 Interim orderdated 30.3.2005 shall 

continue till next date. 
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60.2005 	Mr. S. Nath, learned counsel for 
the applicant 'is present0 Mr. h.K'. 
%audhuri, lea-zne Addl 1 C.Gs.C. for 
"the respondents submit that wzitten 0 

• 	. 	. 	 statnent is being' filed' today. POst on 
08008.2005 for hearing. Rejoinder, if any, 
in the meantime. 	 • . 

- 105 	 •: 	 / 
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2.9.05 	Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in qpen Court, kept in separate sheets 

Application is disposed of in 

terms of the order. No costs. 

Vice-chairman 
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CENTRAL ADMINISTRATIVE 1IBUNAL! :GUWAHATI BENCH. 

O.A. No. 83 of 2005, 

DATE OF DECISION 02.09.2005 

Sri Badal Sarma APPLICANT(S) 

Mr.M. Chnda. 

- VERSUS - 

Urion of India & Ors. 

ADVOCATE FOR THE 
APPLICANT(S) 

0 

RESPONDENT(S) 

Mr. A.K K. Chaudhu ri 1 Adcfl.C. G.S. C. ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. •SIVARAJAN, VICE CHAIRMAN. 

Whether. Reporters of 1.ocai papers may be aUowed to 
see the judgment? 

To be referred to the Reporter or not?. 

Whether their Lordships wish to see the fair copy of 
the. judgment? 	. 

Whether the judgment is to be circulated to the other ,  
Benches? 	. 	 . . 

Jugmnt delivered b Hon ple Vice-Chaian. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.83 of 2005. 

Date of Order This, the 2nd Day of September, 2005. 

The Hon'ble Mr. justice G. Sivarajan, Vice-Chaimn. 

Shri Badal Sarrna 	V 	 V  

Son of late Manindra Lal Sarma1  
Assistant Superintendent of Post Offices, 
Goalpara Sub-Division1  Goalpara, 	 V  
P.O. Goalpara Dist Goalpara Assant. 	. 	 Applicant 

By Advocate Shri M. Chanda. 	- 

- Versus - 
 

1. 	Union of India1  
represented by the Secretary to the 
Government of India, 
Department of Posts, 	V  
New Delhi-110001. 	V  

2 	Chief Postmaster General, 
Assam Circle, 	 . 
Department of Posts,. 
Guwshati-1. 	V  

3 V The Director of PosttdServices, 
Asam Circle, Guwahati-1. 

Asstt. Postmaster General (Staff) 
O/o the Chief Postthaster General, 
Assam Circle, Guwahati-1. 

RChal.zraborty, 	 V 

Senior Postmaster General (Staff) 
0/a the Chief Postmaster Gener4 
Assam Circle, 	V 

Guwahati-i. 	. 	 V  

Sbri&K Das,. 
Chief Postmaster General, 
Assam Circle,. 
Department of Posts, 
Guwahati-1. 	,. V  

By Shri AK.Chaudhuri, AddI.C.GS.0 

Respondents 
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ORDER(ORAL) 

SIVARAJAN i.(V.C) 

Heard Mr M.Chanda, learned cotrnsel for the applicant 1  Mr 

A.K.Chaudhith, learned AddL C.GSC for the respondents and also 

perused the pleadings in this case. 

2. 	The applicant is an Assistant Superintendent of Post Office's, 

Goalpara Sub division1  Goalpara in Assaim He has filed this O.A seeking 

to set aside the transfer and posting order dated 31.122004 (Annexure-IV) 

in respect of him He has also sought to set aside the order dated.1.2.2005 

(Anncure-Vll) and order dated 183.2005 (Annexure-XIII). By the order 

dated 31J22004 the applicant was transferred from Goalpara to Silcharin 

a retirement vacancy. Though the applicant had filed a representation 

seeking for permission to continue in the said place for one more year the 

same was rejected by communication dated 12.2005 (Annecure-Vll). The 

applicant had earlier approached this Tribunal by filing O.AA0/2005 

which was 'disposed of by order dated 18.2.2005. Subsequently the 

applicant has filed a representation dated 21.2.2005 (An±tex-ure-Xf1) which 

was disposed of by order dated 183.2005 (Annexure-X111). it is stated 

therein that thereras a seribus complaint against the' qpplicant regarding 

non-compliance of orders from his, superior authority in connection with 

compassionate appointment case at Balarbhita Branch Office, investigation 

into the complaint revealed that there was serious intentional lapse on the 

part of the applicant displaying insubordination and conduct which is not 

above board. It is also stated that the Superintendent of Post Offices, 
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Dhubri initiated disciplinary proceeding against the applicant for his 

misconduct and non performance of duty assigned to him to achieve 

targets on various plan activities and awarded punishment ofstoppage of 

increment from his pay vide order dated 11.12005. Another disciplinary 

action is contemplated against the official for his omissioi-s and 

commissions. it is stated that in view of all these drcumstances it is 

necessary to shift the applicant from the present place of posting in the 

interest of smooth and efficient functioning of Goalpara Postal Stib 

Division. Written statement filed by the respondents is also to the above 

effect 

3. 	Mr M.Chanda1  learned counsel for the applicant submits that 

only 5 months more is left for the applicant to retire from the service and 

that the applicant is continuing in the same place by virtue of the interim 

order passed by the Tribunal on 302.2005. Counsel submits that the 

respondents have no case that the applicant had tampered with any official 

document in his possession and that the applicant will not do any such 

thing dunng the remAining 5 months also, Mr A. K. Chattdhu4 learned 

AddLC.GS.Con the other hand submits that if the applicant is allowed to 

continue in the same place there is every likelihood of his ternperng the 

records which may eventually affect the disciplinary proceedingpending. 

4 I do not propose to go into the merits of the transfer,  order. As 

already noted the transfer order is dated 31.122004. 'The present 

disciplinary proceeding, even according to the impugned. order, is 

subsequent thereto. So far, the applicant has been continuing in the same 

place nptwithstanding the transfer order and no 'instance of 'tempering 
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with the records has been brought tomy notice Hiving regard to the fact 

that the applicant has got only 5 months more to retire, I am of the view 

that the. applicant must be allowed to continue in the same place till his 

retirement If the respondents kind that the applicant is tempeling with the 

records while in office certainly, it is for them to take appropriate action in 

that regard kr which this order will not stand against th. 

The O.A is disposed of as abpve. No costs. 

(G. SIVARAJAN) 
VICE CHAIRMAN 

pg 	
5 
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TTt  

Guwahatt Bench 
IN THE CENTtDMIMSiiAiiYE TRIBUNAL 

GUWAR.TI BENCH: GUWAHATI 

O.A.No, 	/2005 

Shri Badal Sarma, 

-Vs- 
Union of India & Ors. 

LIST OF DATES AYD SYNOPSiS OF THE APPLICATION 

1969- 	Applicant was initially appointed as Postal Assistant. 

1981- 	Applicant was promoted to the post of Inspector of Post Offices. 

2000- 	Applicant was further promoted to the cadre of Assistant Superintendent 
of Post Offices. 

11.01.2002- Applicant while working as Aistant Superintendent of Post Offices at 
HQ Office. Dhubii, he was tratisfened and posted to Guwahati. 

(Annexure-I) 
01.01.2003- Applicant sought to be transferred from Guwahati to Silehar. 

• 	 (Annexure-Il) 
11.03.2003- Applicant was transferred and posted from Guwahati to Goalpara after 

modification of transferred order dated 01.01.03. 	(Annexure-ifi) 

31.12.2004- Respondents issued impued order of transfrr and posling, whereby the 
applicant has been sought to he transferred and posted at Silehar in a post 
which is going to be fall vacant on 28.02.05 due to retirement of one Shri 
C.M. Nath. (Annexure-IV) 

10.01.2005- Applicant submitted a detailed representation praying interalia for 
retention in his present place of posting till his retirement on 
superannuation i.e. upto 28.02.2006. (Annexure-VI) 

01.02.2005- Respondent No. 2 rejected the representation of the applicant in a most 
mechanical manner with a direction to the applicant to join to his new 
place of posting. 	 (Anncxure-Vll) 

February' 2005- Applicant filed O.A. No. 40/2005 before this F1onble Tribunal. 

18.02.2005- This Hon hie Thhunal passed ifs order dated I R.02.05 in O.A. No. 4005 
directing the Respondents to consider fresh representation of the applicant 
within four weeks. (Annexure-XI) 

21.02.2005- Applicant submitted fresh representation for consideration as directed by 
the Tribunal. 	 (Annexure-XIl) 

18.03.2005- Applicants representation rejected by the Respondents stating that his 
transfr was based on disciplinary action resulting into punishment 



. . r 
imposed on him vide order dated 11.01.05 and dated 28.01.05 which were 
appealed against by the applicant and is pending for decision. As such the 
proposed transfer appears to he punitive in character which was made on 
the plea of interest of ser'ice. Hence the transfer is malafide. colourable 
exercise of power, tainted with malice in law and legally,  not sustainable. 

(Annexure-XlIJ, XIV, XV, XVI, XVII) 

Hence this Orinai Application before the Honble Tribunal. 

PRAYERS 

Relief(s) sought for: 

Under the facts and circumstances stated above, the applicant humbly prays that 
Your Lordships be pleased to admit this application, call for the records of the 
ease and issue notice to the respondents to show cause as to why the relief(s) 
sought for in this application shall not be granted and on perusal of the records 
and after hearing the parties on the cause or causes that may be shown, be pleased 
to grant the following relief(s): 

)'hat the Hon'hle Tribunal he pleased to set aside and quash the impugned 
/ transfer and posting order bearing letter No. Sta ff/3-23/2000'Ch.I dated 

'1 31.12.2004 (Anncxure -IV) in respect of the present applicant, and further be 
pleased to set aside and quash the impugned order hearing letter No. Staff1 1-
441' dated 01.02.2005 (Annexure-VU) and impugned order No. Staffi'i-441/ 
88 dated 18.03.05 (Annexure-Xffl). 

	

2. 	That the Honble Tribunal be pleased to direct the respondents to allow the 
applicant to continue in the present place of posting at Goalpara till his retirement 
on superannuation. 

	

3, 	Costs of the application. 

	

4. 	Any other relief(s) to which the applicant is entitled as the Fion'ble Tribunal may 
deem fit and proper. 

Interim order prayed lbr. 

During pendencv of this application, the applicant prays for the following interim 
relief: - 

That the Honhle Tribunal he pleased to stay the operation of impugned transfer 
and posting order leating letter No. Staff3-232000!Ch.1 dated 31.12.2004 
(Annexure-IV) in repect of the present applicant as well as impugned order 
bearing letter No. Staff'i-441188 dated 01.02.2005 (Annexure-VIl) and impugned 
order No. StaffA -44URS dated I8.03.05 (Annexure-XTIT) till disposal of the 
Original Application. 

I~Allu 
(I 

41-,r,~ , ~~Wj 



7 

I 
(V 

LN THE CENTRAL ADMLISTRAT1VE TRIBUNAL 

GIWAHX[1 BFC1-i: GUWAFIATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 /2005 
BETWEEN 

Shri Badal Sanna, 
Sb- Lte Maninara Lal S anna. 
Assistant Superintendent of Post Offices. 
Goalpara Sub-Dhision, Goalpara. 
P.0- Goalpara. Dist- Goalpara. Assam. 

.ApIicnL 
I. 

-AND- 

The Union of India, 
Represented by the Secretary to the 
Government of India. 
Department of Posts. 
New Dethi- 110001. 

Chief Postmaster General, 
Assam Circle 
Department of Psts. 
Guwahati- 781001. 

The Director of Postal Serices 
Assam Circle, Guwahati- 781001. 

Asstt. Postmaster General (Staff) 
0o- The Chief Postrnister General, 

	

• 	Assam Circle, Guwahati- 781001. 

R. Chakraborrv. 

	

• 	Senior Postmaster General (Staff), 
0/u- The chief Postmaster General, 
Assarn Circle. 
Guwahati- 781001. 

Shri S.K. Das. 
Chief Post Master GeneraL 
Assam Circle. 
Department of Posts. 
Guwahati- 781001. 

Eespondents. 
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DETAILS OF THE APPLICATION 

1. 	Particulars of order(s) against which this application is made. 

This application is made against the impugned transfer and posting order bearing 

letter No. Stafti3-23'2000/ChJ dated 31.12.2004 (Armexure-IV), which is passed 

in violation of professed norms, (2) the impugned letter bearing No. Staff' 1-

441/88 dated 01.02.2005 (Annexure VII) rejecting the prayer of the 'appikant for 

review of transfer and posting order dated 3 1.12.2004 and (3) the impugned order 

No. Staff 1-441/88 dated 18.032005 (Ann.eure- XIII), and further praying for a 

direction upon the respondents to allow the applicant to continue in the present 

place cf posting at Goalpara till his retirement or superannuation on 28.02.2006. 

2, 	Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is well within the 

jurisdiction of this IIon'hle Tribunal 

Limit2tion. 

The applicant further declares that this application is filed within the period of 

liniitation prescribed under sec4ion-21 of the Administrative Tribunals Act 1985. 

Facts of the Case. 

4.1 	That the applicant is a citizen of India and as such he is entitled to all the rights, 

prote.clions and privileges as guaranteed under the Constitution of India. 

4.2 	That our applicant was initially appointed as Postal Assistant in the year 1969, 

thereaer he was promoted to the post of Inspector of Post offices in the year 

1981, again he was promoted to the cadre of Assistant Superintendent of Post 

& ó2Lt3J A$MA 
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Offices during the year 2000, at Hadquarter OffIce. Dhubri. The applicant is 

pies cntl -v working as Asst. Superintendent of Post Offices at Goalapara. 

4.3 	That your appllcant while working as Asssistant Superintendent of Post Offices 

(for shoii A.S.P.0) at HQ Office. Dhuhri, he was transferred and posted to 

Guwahati side order issued under Mmu No. St.aff"3-23/2000 daied 11.01.2001 

the applicant canied out his transfer and josting order accordingly joined at 

Guwahati, pursuant to the order dated 11.01.2002. However, within a span of one 

year. the applicant was sought to be transferred from Guwahati to Silchar vide 

order bearing letter No. StaftY3-23!2CKJ0 dated 01.01.2003, however said transfer 

and posting order was subsequently modified Nide memo No. Staff'3-23200() 

dated 11.03.2003. whereby the appilcant was transferred and iosted from 

Guwahati to Goalpara. The applicant carried out the transfer order dated 11.03.03 

and joined his duly on 18.03.03 at Galpara and till date he is serving at Goalpara 

in the capacity of A.S.P.O. 

Copy of the. order dated 11.01.02. dated 01.01.03 and. 11.03.03 are 

enclosed herewith for perusal of Hon'hle Tribunal as Annexure- I, 11 and 
[1 respectivel - . 

4.4 	That most suipiisinlv, when the appiiant is intending to settle down at Goalpara 

the respondents has issued the impuied order of transfer and posting under letter 

bearing No. Staff3-232000/Ch.I dated 31.12.2004, whereby the applicant is now 

sought to be transferred and posted at Silchar in a post which is going to fall 

vacant, due to retirement of one Shri C.M. Nath w.e.f. 28.02.2005. at Silchar. The 

irnpuied transfer and posting order in respect of the applicant has been passed at 

a time when the applicant is in the verge of his retirement, when only one year of 

ç,Le o2 	/44' 
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service is left on his credit and on that score alone the impugned order of transfer 

and posting is liable to be set aside and quashed. The applicant is to retire on 

- 28.02.2006 (A.N). 

A copy of the impuned order of transfer and posting dated 31.12.2004 

has been enclosed herewith for perusal of IIcn'ble Tribunal, and marked as 

Annexurt'-IY. 

4.5 	That it is stated that on a mere reading of the impugned transfer order dated 

31.12. 2d04 it appears that none is posted at Goalpara, in the place of present 

applicant as such the post of A.S.P.O at Goalpara shall remain vacant in the event 

if applicant is required to carry out the impugned order of transfer and posting. 

Moreover. it is a routine transfer and as such there is no administrative exigency 

for transfer of the applicant from Gualpara to Sikhar. Therefore the impugned 

order dated 31. 122004 is liable to be set aside and quashed. 

4.6 	That it is stated that as per P & T Manual \roIe IV, Rule 59 provide that 

ordinarily the tenure of posting of Assistant Superintendent of Post Offices in 

particular Division or Sub-Division is four vcars whereas it appears that the 

applicant transferred and posted atleast on four oc.casions within a span of 2/3 

years, such repeated transfer and posting of a postal employee is in violation of 

the Rule contained in P Sr I Manuat itseff is malafide and on that score alone the 

impugned order of transfer and posting dated 31.12.04 is liable to be set aside and 

quashed. 

A copy of extract of Rule 59 of P & T Manual Vol.' IV is enclosed 

herewith for perusal of Honble Tribunal and marked as Anneure-V. 

4.7 	That your applicant bcing highly aggrieved with the impugned order of transfer 

and posting dated 31.12.04 submitted a detailed r,epresmtvaion addressed to the 

II , I 
'9. 
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Respondent No. 2, 3 and 4. wherein the applicant interalia prayed for 

reconsideration of his order of transfer and posting dated 31.12.04 and also prayed 

for retention at the same piacà of posting at Goalpara till his retirement on 

superannuation i.e. upto 28.02.06. In the said representation dated 10.01.05 the 

applicant pointed out that he had joined at Goalpara only on 18.03.2003 and as 

such his tenure at Goalpara not yet completed and further stated that in the fag 

end of his service life he is trying tO settle down at Goalpara by purchasing a plot 

of land. Moreover, the applicant has stated that he is a diabetic patient and he is 

suffetin from heart disease and under the treatment of specialist doctor at S'illguri 

and Coachbihar as such the impugned transfer order has caused serious mental 

anxiety at the fag end of his service career. However the said representation of the 

applicant dated 10.01.05 has been rejected by the Respondent No. 2 in a most 

mechanical manner without appikation of mind vide impugned letter bearing No. 

Staffi -441 RR dated 01.02.2005, wherein it is stated that The case of the applicant 

has been considered but his request for retention of 1 year .more in present place 

cannot, acceded to and further directed the applicant to join to his new place of 

posting. This decision of Respondent No. 2 is highly arbitrary, unfair and illegal 

and the same is in violalion of professed iionns, and as such the impugned order 

of transfer and posting dated 31.12.2004 as well as the impugned letter date 

01.02.05 is liable to be set aside and quashed. 

Copy of representation dated 10.01.05 and impugned letter dated 01.02.05 

are enclosed herewith for perusal of Hon'ble Tribunal and marked as 

Annexure- VI and VII respectively. 

4.8 	That it is stated that even the 51  Central Pay Commission also recommended to 

the Govt. of India that the Government employees should not be disturbed by way 

/1;A c4,4 •, 
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of Transfer and posting when they have less than 3 years of service in their credit 

before retirement, whereas the present applicant is left with less than 1 year of 

ervicc in his credit on 28.02.05 when the post of A.S.P.O at Silehar is going to 

fall vacant. The similar issue came up before the various benches of the learned 

Tribunal in the case of S. Krishna Vs. Deputy Regional Director. ESI 

Corporation. Thchur and another, reported in 1991 (1) SIX (CAT) 336 

(Ernakulam) held that the applicant of that case is liable to be retained in the same 

place of posting being at the fag end of his career unless his transfer is 

reconsidered by any oilier unavOidable administrative exigencies. In other case 

i.e. H.S. Ainani Vs. State of M.P and Ors reported in (1989) 9 ATC 122 

(Jabalpur), wherein it is held that frequent transfer of a Govt. employee is 

contrary to the Govt. instructions and so the said order is liable to he set aside and 

quashed. The applicant is a victim of frequent transfer and the impugned order is 

contrary to the Govt. instruction and there is no public interest involved where the 

sanction post of A. S.P.O at Goalpara shall remain vacant in the event of Iiis 

posting at Siehar. Therefore, impugned order of transfer dated 31.12.2004 as well 

as impugned order dated 01.02.2005 are liable to be sr aside and quashed. 

In a similarly situated case, this Hon'ble Tribunal also vide its judgment 

and order dated 08.04.2004 in O.A. No. 890-004 (Upondra Nath Sarkar -Vs-

Union of India & Ors.) held that the transfer order challenged in that Original 

Application being contrary to the transfer policy and the applicant therein being in 

the verge of retirement within three years, the case of the applicant required to he 

reconsidered and as such directed the Respondents of the said Otina1 

Application to consider the case of the applicant within two months. This ease is 

also similarly situated and as such merits consideration. 

3 
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Copy of judgnient dated 23.11.1990. a com of judgnent in the case of 

MY Ajmani Vs. State of MY passed by learned CA! and a copy of 

judnent dated 08.04.04 are enclosed herewith for perusal of Hon'ble 

Tribunal and marked as Annexure-Vill., IX & X respectively. 

4.9 	That it is stated that the Respondent No. 5 vested with the power of transfer and 

posting of the ciidre of Assistant. Superintendent of Post Offices on and behalf of 

the Chief Postmaster General, he is aware of the fact that the present applicant is 

retiring on supelannuation w.e.f. 28.02.2006 he is further aware of the filet that 

the applicant hasi,  not yet completed even 2 years of service in the present post of 

posting at Goalpara moreover Respondent No. 5 also aware that there is a 

specific prosior1 in Rule 59 of the. I & T Manual Vol. IV that tenure of the cadre 

of A. S.P. U is 4 years in a particular Division or Sub-Division even then the 

Respondent No. 5 with a malafide intention incitided his name in the routine 

transfer withou1 any administrative exigency and at his instance the Chief 

Postmaster General without looking into the records and also without taking into 

consideration the above facts and circumstances has passed the impugned order of 

transfer dated 3142.2004. It is pertinent to mention here that even after receipt of 

the impined order of transfer order by the applicant, he has drawn the attention 

of the authority more particularly Respondent No. 2 as well as of Respondent No. 

5 that he is retiring in the month of February 2006 vide his representation dated 

10.01.2005 where the applicant has stated other problems but even then the 

?FespontienL No. 5 rejected the representation of the applicant with a non-speaking 

order without assIing any reaswi for rejection of his representation, therefore it 

is quite clear that the Respondent No. 5 acted with an ulterior motive and 

deliberately rejected the representation. It is also known to the respondent No. 5 

that within a spi of 2 years altogether 4 transfer and posting order has been 

çj/Q/LQ 	 -/Cap 
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issued in respect of the applicant without any rhyme and reason and that too in 

violation of the Govt, instruction hence the impugned order of transfer dated 

31.12.2004 as well as the letter dated 01.02.2005 arc liable to be set aside and 

civashed. 

4.10 That haing failed to get justice, the applicant approached this Honble Tribunal 

through O.A. No. 40/2005 for protection of his rights and interests and prayed for 

c!uashin of the impuned order dated 31.12.2004 (Annexure-1) and impugned 

letter dated 01.02.2005 (Annexure-VIl) with further prayer for directing the 

Respondents to allow the applicant to continue in his present place of posting at 

Goalpara till his retirement which is on 28.02.06 and is only few months away 

from now. 

The Honble Tribunal vide its order dated 18.02.05 in O.A. No. 40'05 

directed the present applicant to file a fresh representation to the Chief Posi 

Master General. Assarn Circle within one week of the date of issue of the order 

and farther directed that the Respondents on receipt of such representation shall 

pass an order that is lawfuL fair and just within four weeks from the date of 

receit of the representation and also ordered to maintain status quo till the 

disposal of the representation. 

(Copy of the Tribunal's order dated 18.02.05 is enclosed herewith for 

perusal of Ilonhle Tribunal and marked as Annexure-Xi). 

4.11 That ihereafter the applicant submitted his fr.sh representation on 2 .02.05 as 

directed by this Hon'hle Tribunal, enclosing therewith a copy of this Honhle 

Tribunals order dated 18.02.05 aforesaid. in his representation the applicant 

narrated about his retirement which is only few months away and also his other 

r 
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problems including his health condition etc. and prayed for reconsideration of his 

proposed traiisfr and allowing lthn to conthme at his present place of posting at 

Gopalpara. 

(Cops' of the representation dated 21.02.05 is enclosed herewith for 

perusal of Hon'bie Tribunal and marked as Annexure-Xll). 

4.12 That on receipt of the ipresentation dated 21.02.05 aforesaid. the Respondent 

No. 6 has issued the impugned order No. Staff/ 1 -441/8 8 dated 18.03.2005, 

rejecting the representation and informing the applicant that his proposed transfer 

has been order f011owing the complaints of serious lapses, insubordination, bad 

conduct and unsatisfactory peifonnance etc. on the part of the appilcant, and 

further staling about a punishment imposed earlier on the applicant side order 
ZP 

dated 11.01.05 and it disciplinary action contemplated against the applicant. 

(Copy of impugned order dated 18.03.05 is enclosed herewith for ierusal 

of Hon'ble Tiibunal and marked as Annexure-X HI). 

4 13 flat the applicant most respectfully begs to state that the Respondents, in a hid to 

harass the applicant óarlier, framed some unfounded charges against the applicant 

and imposed a penalty of stoppage of one increment for one year victe order dated 

11.01.05. The applicant appealed against the order of punishment vide his 

representation dated 26.02.05 but in the meant me. the Respondents cancelled the 

order of punishmen5 dated 11.01.05 side subsequent order dated 28.01.05 

werehv the punishment was modified to reduction of pay and some fresh charges 

were labeled against this applicant. The applicant thereafler submitted his appeal 

dated 17.03.05 against the new order dated 28.01.05 as well. The decision of the 

appellate authority is still pending. As such the matter is still undecided and this 

c/Cf 
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has got no relevance to the proposed transfer order as taken pleas of by the 

Respondents now, in their inipugiied letter dated 18.0105 since this is c.iitireiy a 

different case of disciplinary action which stands on its own merit and shall be 

decided as per rules and through the process of law only. 

(Cops-  of order dated 11.01.05, appeal dated 26.02.05 order dated 

28.01.05 and appeal dated 17.03.05 are enclosed herèith for perusal of 

IIon'hle Tribunal and marked as Annexures-XIV XV, XVI and XVII 

respçctively). 

4.14 That the applicant most respectfully begs to submit that in the impugned transfer 

order dated 31.12.04 (Annexure-iV) it has been categorically mentioned that the 

said transfer is in. the interest of service which was submitted before this Hon'hie 

Tribunal also b' the Respondents.  But in the very face of the impugned order 

dated 18.03.05. (Annexure.-Xffl), now issued by the Respondents, and on a more 

reading of the said order, it is abundantly clear that the said transfer order is 

punitive and not in the interest of service but on the ground of alleged bad 

conduct, of the aiplicant. It is relevant to mention here that in the event of had 

conduct of an employee if any, the proper course of actiOn in 13w is disciplinary 

action prescribed under law which in the instant cas, has a1rady been initiated 

and is pending before the respondents, as stated in Para 4.13 hereinabove. As such 

the proposed transfer of the applicant from Goalpara to Silehr on (he gniund of 

misconduct and that too in a clandestine manner in the name of intrest of 

service" is malafide. vindictive, colourable exercise of power and malice in 1aw,  

and hence the impugned order of transfer is liable to he quashed and set aside 

forthvith. 



4.15 That the applicant most respecthilly begs to submit that it is the settled position of 

law that an order of transfer on the ground of misconduct or misdcmcanour of an 

employee is malafidc and unsustainable in law. 

In Ashok IZwii 	•Hy -Vs- Union of India and Or the Chandigarh 

J LL o1ible Tribunal vide its judament and order dated 04.03.1991 has 

held that order of transfer of an official motivated by his indiscipline and immoral 

activities, is punitive in character, colourable exercise of power and tainted with 

malice in law and such order is legally not sustainable. 

In N.K. Suparna —'Vs- Union of India & Ors, the Bangalore Bench of this 

Hon'bk Tribunal vide its judgment and order dated 13.07.1990 has held that 

tiansfcr based on allegations of tnisderncanour is malafide and penal one and can 

not be sustained in law and liable to be set aside. 

The case of this applicant also stands on the same footing as those stated 

above NVhich is evident from the impugned lefter dated I R.03.2005 of the 

respondents and as such is liable to be set aside and quashed. 

(Copy of iudgnients dated 04.03.91 and dated 13.07.90 are enclosed 

herewith for perusal of Hon'ble Tribunal and marked as Annexures-

XV1II and XIX respectively). 

4.16 That the applicant most humbly begs to state that the impugned transfer order 

thted 31.12.2004 has not yet been given effect in respect of the applicant and the 

applicani is still working as A.S.P.O, at his present place of posting at Goalpara 

and apprehends that he may he relieved soon from Coalpara unless the IIon'ble 

Tribunal be pleased to interfere with the case itninediately for protecting the rights 

and interests of the applicant. 

'LI 

62e 1cMuq 
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4.17 That this application is made bonafide and for the cause of justice. 

Z . 	Grounds for rlief(s with iea1 provisions 

5.1 	For that, the impugned order of transfer and posting has been passed in violation 

of professed norms and also in violation of Rule 59 of P&. T Manual Vol. IV, 

where the tenure of posting of A.S.P.C) has been prescribed as 4 years in a 

pailicidar Division or Sub-Division. 

5.2 	For that applicant is retiring on superannuation w.e,f, 28.02.2006 and as such he 

is left with only less than 1 year of service in his credit on l March. 2005 when 

the post at Silehar is going to fall vacant where the.ppcan is now sought to he 

posted from (ioalpara. 

5.3 	For that. transfer in the fag end of service career is contrary to the Govt. 

thstruction moreover repeated transfer and posting within a span of two years is 

malafide. 

S.4 	For that, applicant is in the verge of retirement and intending to settle down after 

retirement in the present place of posting at Goaipara and that too when none is zrl 

posted in place of the applicant, as such the decision of the respondents to post 

him at Silehar in the fag end of service cancer is highly arbitrary, unfair and 

illegal. 

5.5 	For that, the impugned transfer and posting indicated in the order dated 

31.12.2004 are in fact in routine nature and as such no administrative exigency or 

public interest involved in as much as in the case of posting of the present 

applicant at Silc•har at the verge of retirement. 

c/) óLIS (AØ&i 
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5.6 	For that., no one is posted at Goalpara in place of applicant therefore in the event 

of his posting at Silchar in tenns of the impugned order dated 3 L 12.2004 the post 

of A.S.1.() shall remain vacant at Goalpara, therefore there is no diflicully on the 

part of the respondents to accommodate the applicant for I more year at Goalpara 

till his retirement, on superannuation. 

	

5.7 	For that, the applicant has been iransferreci and posted on 4 occasions within a 

span of 2 years in the cadre of A.S.P.O which is inalafide and contrary to the 

provsDn laid down in Rule 59 of P & T Manual Vol. P/ 

	

5.8 	For that, the applicant is a diabetic patient and under constant treatment with the 

attending Physician therefore if transfer and posting at the verge of retirement is 

unwarranted and the same is conirar to the Go't policy as well as also contrary 

to the recorrunendation of Ihe 5th  Central Pay Commission made in this regard. 

	

5.9 	For that applicant submitted representation to the respondents authority but the 

same has been rejected in a most arbitrary manner without application of mind 

and also without assiing any reason, as such impuied order of transfer and 

posting dated 3112.2004 and the. impugned letter dated 01.02.2005 rejecling the 

rcprcscntation of the applicant are liable to be sct aside with cost. 

5.10 For 1iat the irnpuned transfer has been made on the alleged grounds of bad 

conduct of the applicant but in. the name of "interest of senice". which as per the 

settled position of law, is malafide, punitive in character, tainted with malice in 

law, colourable exercise of power and unsustainable in law. 

	

6. 	Details of remedlies exhausted, 

jQuJ 4L çjC9WA 
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That the applicant states that he has exhausted all the remedies available to hint 

and there is no other alternative and efficacious remedy than to file this 

application. 

Matters not previously tiled or pending with any other Court. 

The applicant further declares that he had not preionsly ñlecl any,  application, 

Writ Petition or Suit before any Court or any other authority or any other Bench 

of the. Tribunal save and except the C). A. No, 4012005 before this Honble 
Tribunal regarding the subject matter of this application nor any such application 

Writ Petition or Suit is pending before any of them. 

Reiief() sought for: 

Under the facts and circumstances stated above, the applicant humbly prays that 

Your Lordships be pleased to admit this application, call for the records of the 

case and issue notice to the respondents to show cause as to why the reiefs) 

sought for in this application shall not be granted and on perusal of the records 

and after hearing the parties on the cause or causes that may be shown, be pleased 
to grant the following relief(s): 

8.1 	That the Ho&ble Tribunal be pleased to set aside and quash the impued 

transfer and posting order bearing letter No. Stafff3230 , 2000/Ch.1 dated 

31.12.2004 (Annexure-fV) in respect of the present applicant and further he 

pleased to set aside and quash the impugned order beating letter No. Staff/i- 

441/ dated 01,02.2005 (Annexure-Vil) and irnpued order No. taff14411' 

88 dated 18.03.05 (Arnexure-Xffl. 

8.2 	That the Ronhle Tribunal he pleased to direct the respondents to allow the 

applicant to continue in the present place of posting at Goalpara till his retirement 

on superannuation. 

8.3 	Costs of the application. 

,g14?e 
1 	
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8.4 	Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal may 

deem fit and proper, 

9. 	Interim order prayed for. 

During pendency of this application the applicant prays for the following interim 

relief: 

9.1 	That the Honble Tribunal be pleased to stay the operation of impugned transfer 

and posting order bearing letter No. Staff'3-2312000!Ch.1 dated 31.12.2004' 

•(Annexure-IV) in respect of the present applicant as well as- impugned order 

bearing letter No. Staff 1-441/8 dated 01.02.200 (A.nnexureVll) and impugned 

order No. Staff'J.-441/88 dated 18.03.05 (Annexure-Xffl) till disposal of the 

Original Applia1ion. 

14)............................................ 
This application is filed through Advocates. 

11. Particulars of the I.P.O.   

I. P. 0. No. 	 :.10 
Date of Issue  

12. List of enclosures. 
As given in the index. 
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VERIFICATION 

1 Shri Badal Sarma, S:o- Late Manindra Lal Sanna aged about: 59 years, 

presently working as Assistant Supeiintcndent of Post Offices, Goalpara Sub-

Division. Goalpara. P.O Goalpara. Dist- Goalpara. issam do hereby veri' that 

the statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and 

those made in Paraaph 5 are true to my legal advice and] have not suppressed 
a. 

any material fact. 

And I sign this verification on this the 	day of March. 2005. 

/Le 

I. 
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• 	.• 	DEPARTMNTOF.POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL:ASSAM CIRCLE: 

GUWAHATh78100I, 
0 	 • 	 S  

No,Staf1/323/2000 	 Dated at Guwahatj the 01.01 .03 

5 •  

The ordersof the Chie(Pos1master General, Assam Circle, Guwahati, 
In connection with transfers and postings of the following officials are Issued in the 

• 	interest of service to have immediate effect. 

:'. 

SI. Name 	, Present place of Future 	place 	of Remarks 
No.  posting . posting - 

(1) (2) .5 (3)5 (4) (5) 
.1 Sri N.C.Bhowmik ASRM 	:CRC, SAS,C.O. Vacant 

Guwahati Guwahati  
2 Sri B.CPauI SAS 1CO(Adhoc) ASRM CRC, Till 	Sri 	N.C.Paut 

Guwahati(Adhoc) reverts 
3 Sri T.C.KaIita SDI,Barpeta 	& PM,Nalbari Vice Sri K.Ahmod 

provcd for ASP  transferred 
4 Sri K,Ahmed PM,Nalban Manager Vico 	Sri 	f3adal 

SPC, Gahati Sauna_tronsforred 
5 Sri P.C,Boro ASP(HQ), 	. ASP(HQ),Nalbar; VicSri L.K, Barinon 

Dibruarh  transferred 
6 Sri L.K.Barman 	. ASP(HQ),Nalbari ASP(PG), 
___ • ___________ CO.Guwahati dhurytrunsferTod 

ViceSri R.J.Biswas 7 Sri T.K.Choudhury ASP(PG),C.O. ASP(HQ),Guwahati 
transferred. 

8 Sri S.Sanglary SDI,North ASRM GH RMS Vacant 
,,', 	 • Lakhimpur 	& 

approved IorASP  

Vice Sri T.K. Chou- 

_9" Sri Badal Sarma Manager 	• Aflotted 	to 	R.O. 
_____ • 	 : SPC,Guwhati  against vaaiicy at 

ASP(FIQ) 	DR 	& 10 Sri Rarnjay Biswas ASP(HQ),Guwah - 

ati(U/S) ASP(N) 	Silciir 
Sub Dn. 

(V. • Roy), 
Director of Postal Services(HQ), 
Assarn Circle,Guwaliali-781001. 

r 

r 
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Copy for  jnforiiiaUon and nccess3iy .  action to 

• 	 1 The PMG., Dibrugarh 
2 The SSRM,Guwahati 
3 The SPOSI Nalbari 
4 The PM, Naib&i 
5 •: The PM, Barpeta 
6 The SpOS,Dibrugarh . 

7 The.POStrnast0131h 
8 . 

The APMG(INV)IP,O.,G!3ha1t 
The ADPS(PJCS)1 C.O.Guwahati 
The Sr.Maflager1 BDC,GuWahai. 

•. 	 . 

• 	

.. 	 I 	 .• 

For 
Assam Circle, GuwIti731001. 

I. 

•. 	
.4 	 . 	 •. 	 . 

• 	 ' 	 • '' 
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SI, Name of the officials Present unit 
-0* 00  

Posted 
onLranfer  

Remai 

,f Sri Badal Sarma 	7 081 ASPOS, Vice 
Goalpara transl( 

_________ Guhati  
Sri Ram cii. Rabha 2 ASPOS, ASRM CIS Vice 

Goalpaia Guwahali will 
supen 
31.3.0 

ks 

Sri R.C.labfmu 
31 red 

j J C. 	1 who 
rellie 	oii 

I 	()I 

13. 

A. L4 

- 	
- 7TE 

1JEPARiMN1 OF POSTS 
ITICE: OF THE CHIEF POSTMASTEROGENERAL . ASSAM CIUCLL: 

UWAHATl-731 001. 

mo No.SlaIf/ 3-23/2000 	 Dated ut GUwal iiii (I in I 1 •i (J3 

With the approval of the càmpetent authority the following (r3nsfer am)d 
posting orders are issued to have Immediate erfect. 

I ho official at SI 2 will not get TATP as the tr.irm1er oi dot is i  
his Own request. 

This is issued in partiatmodflcatjon of this olfice ineiuo.oI oven 
flO,dtd.01012003, 	

0• 

Copy to 

2 
3 
'1 
5 
(3 

S.SHYAM) 
00 	 A.P.M.G.(StaiI) 

For Chief Posttnuster Gciicrnl, 
Assairi Circle, GuwihaLi-70 1001. 

Official concerned 
Thd SPOS,Dliubri 
The SlOS/SSRM Guwaliuti 
The AD(AJC's) i C.Q.Guwähu[j 
The PMG,Dibrugarh 000 

PF of the official  

(? 	.,'i.••'. 	
00 

For Clikf Pustiii(er (:i 
Assaui Circle, Guvhali-7U1 0Jl 
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LIl/\I 1M1'l t 	OF 'I(.)SI 5 
----- - 

Cl IIEF POSTMA5TE11 GtNE1AL 	A55AM_C1ICLE 	GUWAI IA1 I /Ul 001 

NO. 51 aui/2/2Qc. 0/c - I 	dated at Guwahali, Ihe 31..12.2004 

Subject 	 Tronsfe.r cud Posting orders'of A5POs / IPOs cadre 

Wit Ii., due apwoVal of 	hc cuinpet cn au hority, .1 he following 
officials in the cadre of A5PQ8 / IPOs are ordered to have immediate effect in 
the interest of service. 

PART - A 
eAsPO CAbRE). 

	

Name of theofficial 	rcsent place of 	 New place of posting 

post 9__  

Ll 

 

- 

1. Sri Budut Shorma Os, Gocilporo ASM, S-n Sikhor vice 5, C M,ftih ASP
......... 

rctirin9 on 28.2.2005 

2, Sri B K bos •A5P (Dr), Thuri Post,notcr. tjt' 
the HSG-I 1P0 line rt of 

is divcrtcd os PM HSG-I 11 , C) lit• . 

7Sri Gopal Bora ASPOs Jorhat ASP (bn).bhubri vice 
Sri Bdal Slior,no. ironfcrcd. 

(b.'. 	.h•'.' 

4. Sri B Holoi ASP (Hq), TczpUr vkr. ASPOs, 
North Lakhimpur SriB. Klito. 1rnri(cti ed 

6. Sri B Kalita A5POS (Hq), Tezpur Asp (bn), Jorliot vicc 
Sri b. bihitigia. 1rotf erred 

6. Sri 0 bihingia ASP (On) Jorhat ASP, North Lokhimpur vice 
Sri B Holoi iranfcrred 

7. Sri N N Sonowal 

B. Sri Khargeswor Barmon 

Hye  

10. Sri S B Bhattochcrjc 

ASP(Wcst). Guwahoti (P) bn vice 

Sri K Qarman. transferred 

ASP(WcSt) Guwahati 	ASPOs (bn). Tc?pur v.ce 
Sri N 14 Soriawal. 

IPO (P6) Nagaon 	ASP (On) Guwcihoti on prolm.0im ,  vlcc' 
Sri 5 B Bhottocherjcc, iiinferreL 

(1hi Is in partial rno110cnleu is( tnr.o 

No. Slat f/2-29/91. dtd 25 2o)4 'I 

ASl'(bn) Gtwahuti 	 bPM-1. C-uwn)u'ii GrU' 

ASP (On). Tezpur 

.9J31._.-.- : 

r 



------- 
Name of the offidol 	rewit place of postiny 	New place of posliny 

, 

1,Sri 0 K Chutia 	
IPOs, pathsala 	 IPO ,Jorhot (Norlh) vIce 	I 

1 	
Sri B HaZorikG, trGfl$feTCd 

. 	 -. 	

- 

2 SrI B Hazarika 	 Jorh.t (North) 	iPOs Noi mh Luichimpur vice 

- 	 - 	

Sri transf c S 5ngIoir rod 

	

. 	
3 SrI 5 Sanglai I 	 IPOs North Laichimpur 	

IPO Marioni 	 I 
. 	

Sri N R SoIta, translcrrcd JAI 

	

. 	 . 	 -.--- . . 
I 	4. 5r1.N R 5oiko 	

IPOS. Morioni 	
SDI Kak ohur vice 

5rI1KamOl Farid,rorSCrred 

- 	•:. 	 -

-- 	 ---—. I 

5 Sri lakamaI rend 	
IPOs. Kkrahar 	

1POS Noibri 

6 	ey 	
iPOs. Silchor 

Sri P K b 	
1PO 51v50901 vice 

I (I 

	

I 	 Sri 0 K 501k10 

-•-- - - 
7. 5r1 b K 5aiki 	

IPOs. 5ivasaar 	
ipo(PG). t'4ogoofl vice 

Sri A Hy. 

. . 	

promoled to A510S cadre 

All the officialS may be relievcd on local orronyenflt. 

	

.. 	 ., 	 . 	 . 

. 	 - 	
Usual charge rcports may be sent to all concerned. 

APM.( STAFF) 
0/0 THE CHIEF PWIG 

AS SAM CIRCLE GUWAHATI 

Copy 10 

1. the PottnaSter GcneroI 0ibruarh Region, 
bbrugOI)I 

I t. 	 2, All $5P0s /1 SPOS in Aswn Circle for ncceory action. 

4 	.'... 	
.,. 	 . 	. 	. 

3 Off Idols cOnCCl ncd 	 APMGH 
0/0 ti Chief I'MG 

S 	 . 

- 	 S.' 
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-' Ibrznch postmaster, the  nqtice will, when necessary, contain a sufficic nt 
on of the overseer tprevent possibility of personation. 

RoTATIoN OF CHARGES 	 - 

57. Ordinarily a Superintendent of Post Offices or Railway Mail Service 
should not remain in charge of the.same Division for more than four years at  
a time, and an AssiscantDirector of Postal Services should not also occupy that 
post for more than fourycars atone szretçh. 

5. Every Superinten 	oflPosttOfficcshOu1d hold charge of a 
Railway Mail Servicc Division for at lenst four years, and ever). Railway Mail 
Service Superintendent should hold charge of a Postal Division for not not less 
than four years. 

N0TE.—Tne provisions of this rule do not apply to Superintendents who arc 
above 45 years of age. 

An Assistant Superintendent of Post Offices or R.M.S. and a Stib-
Divisional3nspcctor (Postal) or R.M.S. should not ordinarily remain in the same 
Division, or Sub-Division, as the case may be, or at the same post for more than 
4 years at a time. V  V  

While ordering transfer or promotion of the officials, care should be taken 
to ensurc that they are not transferred to or posted in their home areas. 

60. The following posts should not ordinarily be occupied by the same 
officials conunucu.sly at a time for more than the period shown against each 

(l) 0111cc Supervisors, Office of Superintendents 
liivcstigating inpcctors and Sorting inspectors in Circle 	4 yCars  

Oiiccs 	.... 	... 	... 	... 	... 

(3 Scct itm VS uperv isors  of scctions in Circle Offices 
Postal Assistants in General Post Offices or First Classl 	- 
head post offices dealing with staff cases 	... 	 ... 1 
0111cc .\ssiStants in offices of the Superintcndcr.ts of post 
ollices and Railway Mail Service except sorting assistants 4 years 
in otil:cs of Superintendents, R.M.S. 

6) Postal Assistants working in the corrcspondcnce and 
accounts Branches of head post offices 

(G-.- Postal :\ssistants working in the Philatcic Bureau. 	6 years 

NOTr..—Thc Divisior.al Suadt./PPM . Gazcttcd Postmaster working directly 
ur.di:r the Hcad oC the Circk may, at his discretion, order transfer of the stafT 
worl:int in cr t3 hilae!ic Bureau any time before completion of the tenure of 6 
)-ears for ad:: sn:siracivc reasons. 

y3-B) 	Fcre 	Pus: Lr.i!j. 

I 	 i) Group D .\sistars and L.S.G. officials in all branches of 
Iorci;n post cxcept Store M.O. & C.ED. and Strong 

• 	rnorr.$) ... 	.,. 	... 	. 	... 	4vears 

(G rnu D :ssistants and L.S.G. officials in Sore, M.O. & : ,4r1 	C.L.D. and Strong rooms. 	... 	 ... 	 2 years 

6 v t  

-L 
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2jT- 

(6-C) 
and • ccoufltZns in SSG in SBCO;1C0 in all oilces 	, 

(subject 	to rotation among tnemse Cs every sear of 
LDCs[TJDCS in -offices with more tnan one LDCUDC.) 

7 Gazetted Postmasters '\on gazettC2 Pos masters H SC ) 	 - 

	

a"d non azetted sio posimaster 1 S C i 	 •' 

S. \or gazetted sub pos acers (T_e scal' 
Departmental Branen Poitillastcrs 	 4 years 

V 	
, 

 

9 Public Relauons Inspectors (Postal, 	 - 
(9-A) Postal Assistants in post offices having one Postal .--. 

Assistant besides the sub.postrnastcr. 	
V 

10. Other Post Office Assistants (including Lower and Higher) 	
V 

scar 
Selection Gradc) who handle cash and valuables 	--.1  
Pos:al Assistants employed at the Savings Dank and Money 	\Cars 

V 

Order coutcrs of Pos Offices 
Postal Assistants in charge of Sub-Accounts Dcpartmer.t. 6 months. 

X0T_.V01 prid. 
£ Director-General's Orders. 
In partial modification of the orders contained in this cce letter 

No. 33,39;73-SBSPB. 1, dated 20-5-74. the Posts and TclVcgraphs Board has now 
decided that in order to increase the efficienCy and have continuity in working, 
the clerks in Money Order and Savings Bank branches may be ctnpioCoat thr 
ccuntcrs up to 3 years and this period may be ext VcndCd further up to4 at 
the diacrction of the Heads of the Circles. Tho overall tenure in i'- Head 
Offices and bigger ub.-officcs having full-time Savings Bank;SC cicrs and in 
(ii) Head Offices having incCntive scheme in S13;SU branch vihl. however, 
remain as 5 and 6 years respectively as mentioned in sub-paras (c) ar.d (dj of 
this office letter dated 20-5-74 referred to above. 

(D.C., P & T, N.D. Lcucr o. 0143175-SI'B. I dtd -8-751 

(12) 	Sorting Assistants in ofliccs of Stperintendents, R.M.S. 
years 

(13 	Village postmen attached to officcz having two or more 
village postmen 	... . 	... 	... 	,.. 0months 

(l4 	Time-scale Accountants in Head V  Post 011iccs where 
there is more than one Head Post O:hcc jaVa Division 

- on the same scale of pay. 	... 	.... 	... 4 vers 

Na.—Timc-:CalC Accountants in Head Post Offices cart be rotated with r  
such :c:cuataflt5 in the Postal. DivI. Oliiccs also. 

i5t Sorting Assistants in Record Ob1ics and Sub-Record 
O:hccs 	 ' 	... 	-S.. 	.-. 	4 ) - ears 

	

( 1,5-A) 	L.S.G. and H.S.G. Sorting Assistants -in R.M.S. 
Otlices 	 ... 	... 	... 	4 years 

(I6 	0111cc Assistants in R.L.Os. who handle cash or 
valuables 	 ... 	.-. 	... 	1 year 

	

17 	0111cc Assistants (including Cashiers and Storekeepers) 
in different section of MMS Organisation under the 
control of Gazetted Managers only 	... 	.-. 4 years 

.5 
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Badal Sartua 
Asstt. Supdt. Post Office 
Coalpara Sub-Division, Goalpara 

The Chief Postmaster General 
Assan Circle, Guwahati - 781001 
The Director of Postal Services 
Assani Circle, Cuwahati -.781001 
Asstt. Postmaster General (Staff) 
0/0 of the Chief Postmaster General 
Assam Circle, Guwahati - 781001 

(Through the Proper channel) 

Sub : 	Pta 'cr 11 r SI ay order on the trans Fe i/Post i ng oicl ci• of 
Sri Dadal Sarina Asstt. Supd.t. of Post Office from Goal:i jj 
Sub-Divisiün, Goal iara. 

Ref. : 	Your Menlo No. Staf1/32312000kh-1 dtd. 31-1 2-2004. 

I lon'blc Sh/t\'I adaiii, 

In honourábty acknowledging the receipt of your IUCIIIO stat 173-23/200 Web-I di. 

31-12-2004. 1 beg to lay the followings for your kind and sympathetic considctation. 

That Sir/Madam, I topk over the charge of the Assit. Supdt. of Post oflices, 

Goalpara Sub-Division, Goalpara on 18-03-2003 and dischai ing my duty with honestly and 

efficiently. I have not yet ciinp!ctcd my tenure also. 

That Sir/Madam, I rciidcting my service to the Dcpai Iment since 1969 in vat ions 

caj)aciLicS. 

The date of my sulielalmuation I etit cineiit is 2-02-20()0 (,VN). Only one ye;ir 

renlailung to (;OIflJ)lC1C my service life for ever. 

That Sir/Madam, 1 have dcidcd to settled at (ioalpata afler my let iieinetit and 

aecoidingly. 1 am trying to acquit i ng a tilut of land. 

	

That Sit/Madam, I am it (liahelic patient and Ilow. I have been 	ill:iiit 	flout 

licait deceases and under the ii eatuutcuut of the Specialist I)OLtuu of ('at diuiup.v/l )i;uhelic at 

Siligiuri and Coouhhichar rcstivc1y. 

l3oilu the [)uctors advice inc to pass thc cliv viIhotit tciu'n as pet a; (:an. Now 

	

iii)' l)1L'-1t1(uiC itautsict ouder at the lft-C!'.(l of uuuv ietiueuuueuut IS ptishcd IltC iii a hieu'.v 	ItetuliuI 

l)I'csstue niucl icausitnu 	tuil utuithi lt;uvc ;:.uti':e of mv summltlyim cl(:uiII 	ut ;miuv st:mt 

JR 

T 	

• 	 ( iwff 	!.' 	2 
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- 

That ir/Madau1, with due apology. I would like to draw your kind attention 

So hW 1 retnembeicd kind beliCt I thd not Coifli11H i' Ii RId nor did ai iytl iii n '. liluli in:v 

to the subvcFiVC 
to the disipltue for which my prc-ICUUIC transli a the hig-etid 

oh 

retirement (Date of is 28-02-20%) is highly warrantcd, 
.actU facts and figure 1 would fecntlY request your kind 

Considetig the al1  
sideration with the humble piaycr to get mc relief from SUC pie-tenure transfer at the 

end of' my rtiietfleut tttl nhluw mc to cpltC the penot of OUC year i.e upto 28-

.2006 at the pesCnt 1hc of wot king so that I may peacefullY go 00 noi ni;d ctiI ine'it. 

Wit/i PioJoU!1(I Regards 

).iiis jai(/iJ!ill)' 

Dated- Goa1jiUr1 the 1 OtIi: j,i/2005 

(BADAL SARMA) 
14ss((. Supilt. of Post Office 

;oa!pura .SiiI,_1)j1ij0u1 
Goa!j,ara. 

H, 	 MitI1ccSll . 

The Chief Post'ña$tcr General 
Assatili Circle, Guwahati - 181001 
The Oicctor of: l'ostal Services 
Assatu Circle, Guwahati - 781 Ut) I 
Asstt. postmaster General (Staff) 
010 of the Chief Postmaster General 
Assan Circle, GtWnhflti - 781001 

(BADAL SARMA) 
Assit. Supd(. of Post Office 

( ; aaI/)(1?'t ,Sub I )iVi.iO1l 



I'()STS::INDIA 
0111(1 01 liii ( IIIL 1'OS I MMI I It Cl NI RAI 

ASSAM C!ItCLE::GUWAHA]j 

	

No Staff/1-441/88 	 DatLd at Guwihati the I cbivacy I 2005 

To 	 . 	 . 

.. 

	

'lheSPOs,/ 	4 

Dhubri 

4 

.......... . 	
. 

Sub - I i anslei and posting in A S P/I I'D cadi c - case of' Sin i I3adal Sat nw A' I' Co ilpat I 1)1 ili- 

	

" 	. 	 I 

Rct- YourNo:B633datcd 9 1,05. . 

• 	 7 	. 	 . . 	 . 	 ..4 	. 

I hc icpiccnLatioii datcd 10 I 05 ol Slut litidiI Sauna ASP (ioilp1iia SuI-l)ivi 11011 i 

LOncIdci cd but his request f lor .  i cicnhion Of 0110 Y,  C11 11101 C 10 his pi Csciit I)05( cdilIIoI hc Icuc df~d  
to I lie official may be infoi mcd accom doily and ask him to join in tlic new plrcc of poi Ing 

A.lM.U(( tnI 1) 
O/o the Chief l;siiimsicr Genenli 
Assain Circle, (tiwlii1i 	7 I 1)111 

4A7 H 



In view of the foregoing, it can be safely stated that the impugned 
order of transfer is punitive in character and has been made in colourable 
exercise of powers. Further more, the impugned order would also seem 
to be tainted with malice in law. The same does not seem to have been 
made in the administrative exieencies but with a view to penalise the 
applicait. That being so, the impugned order is not legally sustainable 
• [Ashok Kumar Mobey r. Union of India and others, 1991 (2) ATJ 266 (Char.di-
prh), dare judgznnt 4-3-199L1 

7 '4.~Frequent 	especiafly at'the fag end of ones career, should be 
aoided on human factor. isülesc necessitated by adminLstrati.ve exigencies. 
—The fact which comes out rather startlingly in this case is that the appli-
cant bad been transferred by the respondent department at his own 
request from Kottarakara to Trichuras DeputyAccounts Officer by order. 

/ dated 29-5-1990.. Hardly had the ink dried on that order when another 
order was passed on 31 -5-1990, trazisferring him á Manager, Grade I, 
at the local office to Trichur.: Since the applicant, wanted a transfer at 
Trichtit, as he had less than two years to retire, he readily came over to 
Trichür paying for the travel and other substantial expenses from his 
own pocket because the transfer being at his request, he was not allowed 
transfer T.A. and joining time. 'The applicant took charge of the post of 
Manager, Grade I, Trichur, on 14- 1990 and was 'working there when 
by the impugned order, dated 26- 10- 1990. he was transferred and posted 
as Manacer, Grade 1, at Aiiappuzha. It appears to us harsh and high-
handed if within less than five months of his transfer at his request. he is 
transferred out again to Allappuzha.. It may be that the Employees' 
State Insurance Corporation (ESIC for short), did not issuc any guide-
lines for transfer but it is a recognised policy in the Government of India 
that an official with less than two years of service should be allowed a 
posung of his choice and should not be tr.insferred from that post within 
that period unless there are compelling administrative reasons. We can-
not accept the argument of the learned counsel for the respondents that 
the administrative reason of manning the upgraded post at Allappuzha 
was so compelling that the applicant had to be posted there. If the post 
at Allappuzha needed an experienced officer and there was no other 
officer as good as the applicant, he could have been posted at Allappuaha 
when he was in Grade 11. ft is also surprising that the upgrading and 
downgrading of posts would not have been visualised at the time of 
transfer of the applicant to Trichur in May, 1990, when he was posted 
at Trichur. It is not the respondents' case that the applicant is the only 
Manager, Grade 1, available in Kerala who only can manage the work 

' at Allappuzha. On the other hand, his non-availability after his retire-
ment within less than two years will leave the so-called important post at 
Allappuzha high and dry. It would, therefore, have been much better if a 
Manager with a longer length of service left before retirement had been 
handpicked for the post at Allappuzha. Another feature of this case 

hich has disturbed us is the frequent transfers to which he has been 
subjected ever since 1968. 

ThANSFER 
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Beteen 1968 and 1990 in the cou'se of 22 sears the applicant had 
been suojected to 26 t,-ansfier orders inciuding the impugned order m 
this case During the last one '.ear from 8-9 1989 itself he has been sub 
tected to four transfer orde's In the copsoectus of the facts and cmrcuns-
tances and keeping m v1e the huma factor that the applicant had al- 
'ready undergone more than his share of transfers and he has lesthan 
two years to retire we set aside the imougned oroer of transfer to Allap-  , 

puzha and direct the respondeats thatthe applicant should be ret ned 
'at Trichur in the grade of Manager, Grade I. till his retirementiinless'=' 
his transfer is necessitated ' by any other unavoidable administrative  

• 	xg9ieies.. 	. 	 •. 	 • 	 . 	- 

-[S.K.risiinan Y. Deputy Regional Dire r; ESICOrPOrati0fl,T&btranfbther' 
1991 (1) SU (CAT) 336 (Ernakulam). date of judgment 23-11-1990.) 	' -- • 

Trarisferbase'd on allegations of misdemeanour, ma_la fide and cannot 
-be sustained.--ObvioUsly, the transfer of the applicant was not made in 
the exigency of service or public interest- That is wh in the impugned 
order of transfer it is not mentioned that in the interest of public service 
.the transfer of this applicant was made. From all what has been men-
tioned above, it is clear that the impugned transfer was ma/a fide and 

-was a penal one. It is net understandable as to why no disciplinary action 
was taken against the applicant when he was alleged to be guilty of 
various misdemeanours instead of taking recourse to an order of transfer 
to drive him out of this particular circle. So, it is clear therefrom that 
the impugned order of transfer was based on extraneous considerations 
and for achieving an alien purpose or an oblique motive. Such being 
the position, it would amount to ma/a Mc and colourable exercise of 
power. It is clear from the aforesaid that the transfer of this applicant 
was not made in normal course or in public or administrative interest 
but for other purpose. Such being the rosition. we have no hesitation to 
conclude that the said transfer order cannot be sustained and the same 
liable to be set aside; 

(N.K. Suparna Y. Union of tr.dia and others. (19911 IS ATC I (BtngaIorC). date 

of judgment 137-1990.1 

Denial of right to represent against an order of transfer, not tenable.— 
It is stated in the impugned order of transfer, dated 4-12-1990, that no 
representation whatsoever will be entcr.:ined. This is contrary to the 
decision of the Supreme Court in Gularat Electncity Board Y . Atmaram 
Sungomal Poshani [1989 (10) ATC 396: 1989 (2) SCC 602 ; 1989 SCC 
(L&S) 393). wherein the Supreme Court has observed as follows: "When-
ever a public servant is transferred, he must comply with the order but 

• if there be any genuine difficulty in proceeding on transfer it is open to 
him to make a representation to the competent authoritY for staying 
modification or cancellation of the transfer order." In view of the above 
observations of the Supreme Court. the stipulation in the impugned 
order of transfer. dated 4-12-1990 that no representation whatsoever 

• 	will be entertained, is not kgaliy sustainable. Every Government servant, 



302 	 TRANSFER 

provided to the merr.bers of the public, and there cannot be any cause for 
coiplaint or grievaflce if the transfers are intended for improvement in 
he efficiency of service to the public. 

I S.N. Duita and cers r. The Chief Gereral Maracer,. Te!ccornnunications' 
.Adhrapdeth and odrs, 19S9(2SU (CAT) 1(Hyderabd): (19S9) 11 ATC 117.) 

2. Frequent cranfers in breach of Government instructions cannot be 
sustained.—The pedtioner entered service as an Excise Sub-Inspector on 
7-2-196-i. By an order, dated 15-6-1934, he was transferred from Raigarh 
to Shalidol. On 31-3-19S5, he was transkrred from Shahdol to Bilaspur. 
He was promoted as Excise Inspector by order, dated I1-12-19S5. He 
was then posted at Lakhanadort districLon 17-1-19S6. On I-8-19S7, he 
was attached and posted as In-charge, Seoni Dis:illery and is now being 
transferred from Seoni to Shivpari in July, 1933. The petitioner contended 
thaz the normal period of an officer at a station was 3 years according to 
General Book CircWar, Part VI. He ha, however, been frequently trans-
ferred without any rhyme or reason and, therefore, the last order trans-
ferring him to Shivpuri being contrary to the Government instructions 
should be quashed. 

Held: there could be no dispute that no Government servant has an 
ahso!ute right to be at a place of posting for three years or is not rcmov-
abie before the completion of this period. However, the Government 
has prcscrihcd this period to be the normal period by executive instruc-
tiOns and in the absence of statutory rules they are binding and effective.. 

The respondent could no show why the petitioner is being tranfcrred 
frequently. All that is said in the return is that the transfers are for admi-
nisrativc convenience oradminisrativccxieencv, Use of these terms alone 
would not be sufficient. To accept the contention, some material should 
iavc been placed beforc the Tribunal. That is not done. 

It was also said that there was a complaint aeainst the pttitioncr at 
Seoni which was under investication. An unproved complaint can hardly 
be a ground to justify frequent transfers. It has got then to be accepted 
t.-.at the petitinner is a victim of frequent transfers in breach of Govern-
meral instructions. 

It follows, therefore, that the petitioncrs transfer to Shivpuri has to 
be set aside and the respondent is directc to continue the petitioner at 
Seoni as an Excise Inspector. 

U.S. Ajmani v. Sute of M.P. an$ oihcrs. (19) 9 ATC i 2 Jziha!rur). J 

13. Sendint order of transfer to placeA herc the employee is transferred 
but had not joined, not sufficient.—As per Rule 12 o!'thc Railway Sci -vants 
Discipline and ..\ppeai) Rules, 196S, any order imposing a penalty passed 

by the disciplinary authority shall be communicated to the railway ser-
'.ant. By its letter. dated 17-11-1970 and 19-I 1-1971, the Railway Board 
made it clear that as far as possible the actual service of an order imposing 
penaiiv is desirable and, therefore, with a view to ensuring actual ser ice 

44 
•, 

TRANSFER 	 - 	 V  

	

of such order on the person concerned the autbori:y should exnlore all 	. :. 
the possibilities of serving the order. Some such modes of actu1 service 
have been indicated in the Railway Board's letter. The first one is that 

	

where the railway servant is present in office the order should be served 	•. - 

on him in person. In case of his refusal to accept the same the fact should 

	

be recorded in writing and signature of the witnesses in whose presence 	T. 

such refusal is made should be taken. The next mode is that when the 

	

railway servant is not present in office the order should be corn.municated 	.. V  

to him at his last known address by registered post with acknowledgement  
due. In case where the order sent per registered post is returned undeli- 
vered by the postal authorities it should be pasted on the notice board of 
the railway premises in which the emp!dyeecoflcemCd was working last 
as well as in a place in the last noted local address of the railway servant. 

We do not find that in the matter of serving the order imposing the 
penalty on the applicant the respondent authorities had explored any of ' 
the aforesaid modes faithfully. Instead of displaying the order of impo-
sition of penalty at the notice board of the aopiimnt's office it was sent . 
to the office v/here he was transferred but where he had never joined. We 
are constrained to  hold that the respondents had not acted lawfully in the 
matter of communicating the order. imposing the eenalty, to the appli-
cant. So. when neither the chargc-shct nor any notice of the enquiry 
proceeding and the order imposing penalty of removal from ser.'icc had 
been served on the applicant, everything would be liable to be quashed. 
The order removing the applicant from service cannot be made effective 
as it was never served on him. 

Arnal Kumar Parial v. Union of tnciia and othc;s. 11959 ,  II ATC 67 (Calcutta). I 

13. Transfer of Railway sersant at the request of his idoved mother, 
not a case of Own Expenses Transfer entailing loss of scnioriiy.—Thc peti-
tioner was selected as an Assistant Teacher. Grade 1\'. in the Primary 
School. Khurda and was confirmed on l-12-196. it is the case of the 
respondents that while working at Khurda the petitioner had requested 
to the appropriate authority to transfcr him to Eastern Railway near 
Asansol Division as he belonged to Haragram viliage near Burdwan but 
his said application was not considered at all. Subsequently. his widowed 
mother appealed to the General Manacr. South Eastern Railway on 
3-6-1956. for transfcfring the petitioner to Adra as he being the eldest son 
and the only earning member. his presence near the family after his father's 
death was cssntiál. This apreal was granred by the cmpetent authority 
and the petitioner was transferred to .sra division.Pursuant to :hc 
aforesaid order the petitioncr.ioined the Bovs Primary School at Adra on 
17-9-1966. 	

V 

On 1-1-19S2. the respondents prepared a provisional seniority list of 
Grade IV teachers. wherein the petitioner's position ssas shown as No. 16 
as his seniority was counted from 17-9-1966, the date on which he was 
transferred to Adra. The petitioner pref:rrcd an arneal for recticati0fl of 
the misakc in the provisloitalpanel stating that his name in the panel 



10 

I:r .L 	iii(( I. 

()RDEfl 5 !IEET 

)rq.App/ .1Ls 	ilr1/.i)nL. Itn/ 11v. A1 pi. 

In 'O.A 

H - 	r 	 r 	r 
 

thn Api)..i  

Cmmi;i for Uo Roi. 1.wny/; 	 •._ 

I I 	 nci:HflhI 	 - 	n/\  

-,-r--_.- 	- 
11.4.2004 	11 r;i( 	 Ilir' 	iiiilr' 	Mr. 

Pr n I I nd n , 

 

11r, mho r ( 

r' • 	1 1 c n n I: wimn I 	 fl r 

T)i.visionni 	AccomnL 	Oif cr'r 	'•Jn! 

	

? 	1TT  

	

, 	) I v 1 n I rill 	I'mi I  

	

(in tri 	' . 1 1 	7(1(11 	011 1 y 	1) 1 i• 

coinpi ol: I on ol 7 mon i:lln ni. in t I 11(1:1 I 

I) r 1. 1 	ii j 	i' I v 	I rri , 	ho 	 -i 	n 	I litI 1 

5OI1(Jht to IIr' trnimsfnrrr"l ily tII(ir'T 

(in 	'c1 	Ii . 3 . 7(1(11 	to 	of I Ir c, 	r' I 	I hr 

	

I 	EX. 	Et1yI11rrl, 	('uini:i 	.)rOrir;i 

Division, 	jni:nn1nri, 	l'ripilrn \JI ih 

	

I 	ailciitionnl. chnry 	of (Thtni:I (1v1 I 

Division, 	(lowot) , 	ininllhnri 

2--i 	9.4jn 	 within n smi ol two mnni:.ii. lIr'Inq 

i r'VP(i 	('hr ii 

	')(Ii 	liii 

0 1'(lrr 	I 

'Fr I 1)IIn) 1 

, 	 .. 	. 	

. 

	

....................................... L'H....• 	. 



.. 	.• 	 . 
—30-- 

/ 

. 	
C0fl1.(h/, 	. . 	. 

:. o1rlrl 	fr 	Lh 	H1 	r1 	 1 	' 

Mr. 	
A. 	I)t - h 	Iny , 	r:irflr 

•1•  

C. 	C. 

	

for 	l:h 	. 	
. 

on r uir(l 	(( )Ii 

for 	th 	n ppi i.cfl 
 

f.ip1(JI)(l 	I:rflI', n r 1717 	0 r1r 	.1 n 	rnt 

to 	the 	i:rnfl 	1rr. cy 	1.i l:1 

94.200. 	The 	•-ppiicn1 	i 

retirifly 	within 	three 	yeflrs . Jil 	Lh 

circurpst,:%nce5 	the 	case 	of 	ih 

applicflt 	is 	reqni.t 	to 	h 

recOn 	j cmrerl 	by 	the 	an thr i I: y 

Therefore., 	1 	direct 	the 

respOfleflt9 to consider 	
the case of 

thi 	pp1tCflflt 	ai 	por 	Li iniCcr 

policy 	dztPd 	l 	7000 	wit'hi 	Io 

inonthfl 	from 	i' 	lat 	of 	ror:riiI: 	of 

o 	f 
thiR 	otcr 

	n 	o 

the nfot'9)i1 
	ox°r( ice 	the 	in1r 

order 	dated 	3 	7Q4 	chifl 	br' 	rspt 

in 	abey ,11 , 11 CC ,  S O 	far 	
ho 	pp1 	c ml 	j 

concerfle(3 . 

rhe 	appl i 	inil . S 

cordiflglY 	disposed 	of 	110 	or00 

I to costs. as 

- S(3/MLMDU((NJ!1) 

ortirie 	to hc Irii 
scii 1:: T 	•, 	( 

Office., 
• 	'- 	11  

. . 	,. .• 



li 
	

ltj 	,i: 	
I  • 	 ; j 	:' 1 4-1 

roti N0,4 

)(I !$ttf 	
ll$jl 	RU1i '42 ) i 	• 	• 

i Jj 17,  
I!t1111 	

,1 	
I ? 
	! s 	D' 	 /c::• — 	 — 	 — Original Ap11ctiofl 140 . ..- 	 I •• 

r 	17r •------ 
.. 	 • 	 , j • 	 . 	

: 	.. • 	
••: 

: 	. 	 — -- 

t4ic etit±on,No 

. 'Cxt!mpt peti.ioh No H 
•' •••) i •• L 

:' 	'.: 	;f 	. 	 : 	. 	 : 	 : 	. 	• 
— 

, &QPtintSL:__. 	
0 

• i 0 i'. 	• S 	• 	; 	; 	••l'''• 	t:T  

	

'Rppfldflt8 	 _ 	 — 
i t  

:' 	
. 

Ac1vQcate of $Re3pOfldGrlts 

I 	 rfl 	
Te 	—çr 	 iSun —  - 

18.02 2005 1  Prett 	The HoiY l$ Mr. I.V. 1 3 rh- TTfl 	1 
	diA fl, M-nher ( 1 ) b  

Jp 

IiU ti 	M 	 it U Ii 
I 	

1 	 counsel or 	te clppiIcLlnL I 	 )lSS 	 c 

t t  I tC.ttiOn i direct d tc 
1 	

C 	 us,r'it IL 	f r pr 	t flLck L trn  t. 	I $1 	 I 	$ 	
Chjf PoL 	Le (errr, Juj 

I 	 1 Circc 	1 :t one wee)' froii tI L 

u t o 	:;. 4) of i: hi t ordor • 0  

• 	 0 	 responUeitt or rect.tpt Of such 1 4. I 

	

I ( 	 reprc Lnt !un 	iipaus on orcicr I 	f} 	I f ••I 	/)$ l4I 	 I 
I 	 I 

	~11
ts I i ful 	fci tr und Ju .t I

I  ) k 	'1i ) 	 four 	'& 	f.orn the 	of  

1Till Lh:cliupo:Ii1 o the 
. 

ji 	
-lit ,

I eriôyf43 j ) 	11 	 represent ition f3ritu 	11 ))C3 O 	 0 	 •)o J 	I 	• 	).F 	•I (• 	. 	. 	 0 

	

$ } I • 	 I 	I 	 I ina1ntin (4• 
O 	I• ..$ .4VI•Iç% 	; 	. 	 I 	.. 	 0 	 • 	0 

	

&t? 	 I 	The. a,j)i tcut.ion is disposed 
•• • 	 j 	

j 	h• 	 order AS to Costs. 

I 
0  Sd/MEMBER(A) 
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I 
To 

The Chief Post ?4asiereiieral. 	 2 4 	I Z 0 5 
ksam C'jcdc. 
iIcft ti iicAu ui c 	 . 1 
Guv111a6-1 10001 

Sub:- Order dated [02.05 in U. 	o. 40'UJ passed 1w the lion 
U uwah:fli: ml cmcn!:!!iori of: 

Respectcd Sit. 

I ctul iiJut 	thu a 	Ti of u. v* ui ijtt.t £ .* i._. 	of  
Guwaliati passed in O.A. No. 40;2005. wherei'v ie I- niie Trihuna is pkased to 

cilsl)osed 'my with the direciion, to reconst(ier my order of, transfer and postinq is.zIt L'd 

under letter no. StafliB-23120001C1LI dated 31.12.2004. whereby. thc undersjtined is 

nugbt to be tratisler and posted from Goalpara to Silchur. It I. ic1e'aitt to niciffinti here 

thit I am in the verge of rIirerniait md iLuui uric year .ser\iLe liii iii ri 

	

tindin no other 	ernativ. I haveopploacficd the I .e.irned (\] Go,, ahtii 
Bench praYui tüi' a dicecti'in h icCW (1W trankr ;,rtkr. .iUt,in ni ia 	in 
present place of posung at Goalpara iiii ni' retirement on superannionion. ihe said 
Original Application was reaitered as 4012005 and the same -is di.pocc1 01 I)\ thL 

Learned CAT with the duection to pas.s a lasvfuhl otdei within a peood of ft ii 

from the dC of receipt of the said order. Hence the present representation. 

I respectfully bag to sa' that I am reirin on superanuaiion w..t 
II. 	. 	.. t 	.s,t. 	.... 	.: . . 	:. 	i-c. ...............  

	

ilOte narui ulic \-ccif cr'ic i, ici i Ut i1i' iAcuti. 	ii.'i cu' ci i iitc ucclucu it' 

.lowii in the present paee of pusthig at Goaipaii afer mv Tfucitieii(. ihet eliie I mi':cd u 

rnaie neccssai-v arrancrnetn for settlina down at Uoalpara br vhidi my rei -:ntnn it 
Goalpara m,  necessary. Moreover I am smf1cting lioin acute diactic and hart di,e;i'z':s 
ud therefore Under con';iant ire atjcnt with piv aiteni.lit tbv..ein '\ i(r.('\:r I ie 

tio fl.'r medical check up undc'r the :peeiahisi doctor of ea dio1o'. dial 'cue at iiot i and 

' e1bd -1i. I iiS IJJ 	LiLCuUO heFe dL mixii urn 	il 	..ii\ 'i.-Uti OF iub 

bIIr yeats cilij 1 iiav heeti pt:id af 1 te p'eso1 pate am 	lillp.nd ide ''idet 

dated 	2003 amid repii'ed fr duiv on i .ti3. 20mi3 and Since them I am vorncm am 

.41 

The 

Ji) 

.. 



';• 
( 	•l 

: 
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r t 
it 

eiOV 	i k 	e 	then ta', vt:ilt. 	1 am 	at 	.iipai 	i 	tci ti 

I .ttp.tl a. kilt, 

caU br a t1t1attr posnn 	a 	ticiar al tbe 
clre11,1Stafl 	State 	an\e clUes not 

mthr was 
t present I 	in 	reaveflicilt 	iu 	in 

MoreO'l a 	am 
Cl lily service cal er 

pire'.i. 

;neSi41i 	von I j red' 
in the creum: 

at 	IC 	t 	Ctt 

Ute 	•ü 	iiicd. 	1vj 	tltC 	Ltt 
iii 	favt,tir 	1,1 

on supClaflt' 	 IT 	ifl CUll 	JaUCC \Y1U1 me ('(IC[ 

posling ai 

 

kjojjpari till 11'\ie1lremcnt 
onwnat 	app1iCatofl 	is 

by the IeateCt tribunal on 	.u2Otb. a copy ol the 
passed 

te1oe 	for :ou hind pesal. 

EneL Order dared 

Copy of the Oriinal ApptlCatlOfl. 

( JtI 	I1IUIUUU.c 

S  

(Badal S1131hia  
• 

. 
Vis 	Su enntead 	u! P;;s O 1_s 

F.. 



hFPAR i M[NT OF P05 tS 
)I 1 I ( O[IHC Cl IJEF P05 IMA5TEP CENERAL A55AM CUCI E GUWAI IA 11-1 

N o. 	 datcd at Guwahati the .1 .03. 2005 

Subject: - 	CAT, GUwahati Bnch Order dated 18.2.2005 inOA No. 40/2005 - 
consider ion of rp'cscntation of 5hri Badal Sarma, Asstt. Supdt 

Posts, Goalpara for retention of his posting at Goalpora. 

0 R b E R 

Shri Bodal Sarma, Asstt. Supdt Posts, Goolpara was ordcrcd lo be 

transferred and posted as Asstt. Supdt fM5, 5-Division, Silchar vide No. 

Staff/3-23/2000/Ch-I., dated 31.12.2004 issued by the 0/0 the Chief 

Postmaster General, Assarn Circle, Guwahciti in the interest of service on 

odministrativ4 ground. He submitted a representation on 10.1.2005 

requesting for retention at his present place of posting i.e. Goolparo. The 

representation was considered but rejected by the appropriate author ity 

vidc letter dated 1.2.2005 on the ground of administrative .cxigcncic5 and 

interest of Service. 

	

2. 	 Being aggrieved, the petitioner filed an application before the 

Hanblc Tribunal . Guwohati Bench vide OA No. 40/2005 to assail The ordcrs 

dated 31.12.2004 and 1.2.2005 mentioned above. The Hon'blc Tribunal was 

pleased to dispose off the application at admission stage itself on 18.2.2005 

with direction to the applicant  to submit fresh representation to the Chief 

Postmaster General, Asscrn Circle, Guwahati within one week from the date 

of iSSue of the order. The respondents on receipt of such representation 

shall pass an order that is lawful, fair and just within four wccks form The 

date of recciFt of the representation. 

	

3. 	In 'pursuante o. order of the Hon'blc Thibunal, Sri Budol Sarina has 

submitted the present: representation on 21.2.2005 which was received in 

this office on 22.22005.. 

ry 	01: 



....3$-- 

The undersigned has considered the representation carefully. There 

WO a scrious complaint against the petitioner regarding non-compliance of 

ordcrs from his superior, authority in conncction with compcissionotc 

appointment case at Balarbhita Branch Office. Investigation into the 

complaint rcveoled that there was scrious intentional lapse on the part of 

Fl 

the petitioner displaying insubordination and conduct which is not above 

board. Report of unsatisfactory performance of the petitioner was also 

.rcccivcd. Mcanwhile, the Supdt of POs, bhubri initialed disciplinary action 

against the petitioner for his misconduct and non performance of duty 

assigned to him to achieve targets on various plan activities and awarded 

punishment of toppage'of increment from his pay vide an order dated 

11.1.2005. Moreover, another disciplinary action is contemplated against the 

official after further investigation into variouS omiSsiOnS and commissions of 

he ptitioner. In view of this, it is necessary to shift the petitioner from 

1lhe present place of posting in the 'interest of smooth and efficient 

functioning of Goalpara Postal Sub Division 

5. 	The grounds statcd'in the representationfor stay of the tronsfcr order 

cannot be acceded to, as'the petitioner was ordrcd to be transferred and 

posted at Silchcir in the interest of Service on administrative grounds.' The 

undersigned finds no reason therefore to interfere with the order of the 

competent authority transferring the petitioner at Silchar and REJECT the 

representation of the petitioner for granting him to continue in the prcscnt 

p10CC of posting at Goalpara. 

To, 
Sri Badal Sarma 
As5tt. Supdt Posts 
Goalpara Sub bivkion 
Galpnra 783101. 

(S K DA ) 
Chief Postmaster General 
Assam Circle, Guviahati-1 
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L3DiEN'I' OF 11WP! 
(.)1FIC IL OF ThE SO PER]NTENL) ENT OF I' (.)T OFF iCES 

CR)ALPAJtA DIVISION :: DIItJW&I 7 83 301. 	 • •,,•. 

/TC1fl() No. 11.613 
	 I):tel t l)hului the 1,1 -01-2005 

In thin ollice tiieim Of cviii no dated 29. 1(1.01 . it wan 1tced to take action 
agair1t Sun P,a1iJ 	i\SL'Oa, (i);tlI)ara Sub-Ulvu, (io:ilpara owlet 1iilcl6 of (CS(CCA) 
}iiIc 	1965. 	taIe,iieiiI of iiiqul:iiion of i iscondticted 	i 	iiibch:ivioin 00 WhICh action is 	.. 
ptooied. to he taken agiiiut him waK as 1oUuw :- 
'iliat said s)u-i Badal Sarma while working as ASPOs Goallma Sub-Division. l3oalpaia thuing 
the pLuod from 1 8 03 03 onwirdo h'in fatted to con1v with woikr and D&vL Hadn 
iotruction time to time on the mattei deti1ed below :- S  ' 
(1. ) 	flicte wa RPLI tnrgct fbr 1a. 2 Ciore allotted to (ioatp :na Sub-Divii, during th 
yc:n 2003-04 . Bin. of which .Shri Sarnaa could have collected buninc*; for Ru. 28 lakliu 35 

• 1 

thousand from 15-06-03 to 30-01-04. Shri Sauna has failed to procure SU oIRPLI buminess 
1 Crone 71 laklts 65 thousand ason 31'-03-04 . The pfoimance of 13.  Sarnia was far losst1ia 
t.hat of oilier units of thL rivgL This t\po of pforwance on his part h lnioiedthd 
touch th taiei. fixed k c0fG 	audi 	 I 	I  

i1tec P.SEs .vcle ordered to opii at Khtuuvaj , Bapurvita and 0odubithh1. 
If tipuluted pet led but. Shri Sanmna has failed to open the PSSKs within the time fraiiie. 	. 

Pochancliar B.O. in a/c with Salmara Soutli.S.O, was ordered on 01.10.03 to open 4$ 
1)111 it wai upeiicl on 29.11.03 nppiox after 2 montli:9 	Shil Sam imia. has ft)iled to forwrtjt 
docnmneimt: /: othem i epum in uftot opening the 13.0. on 29. 11.0.1 till 30.01.04. 	' 	• 

(.1) 	Appi vcd com hianliou,Ue appoint nient c ane o 	tn I Ititbat Raw Rahidas S/C Late 
Banna 1aiii I ibimJa lx. (11)5 MC i3olatvi(a B.O. as (3L) 1j MC l3alatbhita 13.0. was not Ibnua 
till ted ry ititi f ul d to folIo w math uc t)ti tittiC to fillic and a qu L'ii toi lu'i ab'ioiptiuit 
(5) There was shortage of cash at l3aicia 13.0. Rs. 12053.69 and SB frnudRs. 12.5001- 
S13 a/c No 951309 d tected on 07 0303 Slut Salina h bei (Inetled to mquiie the riatrdn 
07 03 O3ienundcdon 15 07 03 180703 300703 1'2u8u&2003 2.01003 
24.01.04 with guideliiio to (teal the ease with Depti RttICS- A 1mrocediue . 1ut SIui Sarma' has it 
faded to futnisli any conclusive i epoil e\ept an incomplete i eport on 23 09 03 S13 fraud 
case was itot deht properly and badly dcl ied for Iubrruskton to C 0 	 iY 

(6) I i Dum mug mnspxtion of J1.il idniari S.O 18.12-03. it has been orded vido menlO 
B2JGP Sub Du/Il dated 17 05 04 to teumnale the aniitigetiaent mnide by one Gioup L) Oølclah 
namely I ainal Abedin Pt anianik from Ja1war S.C). w.c.l. 01.09.03 to wot k an 1K Postinwi'at ' 
Bohacluumari 5.0. iii C()iiIitIvClitiOJl of P.II1e & WithOut p1iittr,iOtI (momma (OuIipCtel$( amuthiorily hut 

• SIIII Sarinil liOn failed to coimiply •wihhi Oi(IelIiIh d:i(e. 
J3y doing 	ncti said Situ 	It 	Simitmn Iua 	triiieil to uutninlaiui ,jt.oliitc iulcgry. 

-- cjevoiioui to (laity urid. neted iii :1 mmnuuulem iimabc oiuiiumg of a (,o I. Suv:inI in COiiIl:tVIitiOut ofkule 

3 (I) (i) (ii) (iii) rI ('1 	(t amiaitiwt ) Ruien. t'(, 1. 	 . 	
II 

• 	• 	. 	: 	: • Slim I iiiIil 5:ij,iu:i Wits gIcmi till opnhiiuiiauiV to ,,itiumit lain ilcli't c ii1iietieiitttItii if 

ny against the proposal within 10 days hunt time date of icc c-ipi of i lie said ammeiuiom umadmuiti . Slim i 
Badal Suti:mn had received the 581(1 iñeiiioa ondatiui on 20• II -0 1 and Rubmit a WIUITEN 

• fl_1Q(JILS1 (iN 27.1 1.01 pa:Iyi11 	to day: imniar thai: tu 'iititiit Iiiu ( tII;uiC 	I L34C0CtltlOiI. MInI 

Badal Sarma had suboului ed his defence i e 	neuttatioia lii't:'lk i 'i 1 12.01 while Ii '. an m cc dyed by 

this ofiice on 13.12.01. 

• .2 

I . . 

.5 .. . ,  

k. 
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. • 	. 	• fI 	' 	 • 2 ::::: ) 	• 	 S 	• 	• 	•••:'iA•.• In Iii w iUeti deencc repi cenaIjon tu S:i liia 1i:i ;i :tft(1 te 1t1owiug. • 	,, 	
: ;;:•;•• 

" 1 iui •  II)Iflittifli; niy,  Iepretahioji Qn Iho ecIi item of c!u,u lebelled agaiii tICtt)y yc)I!r I()i 	yI1II)HtheIc iIIJ(I 	I(IiCOIi 	t'Oflidt'j IttI1}Jj . 	 • 	 0 	 ,• 	
• I tiied iiiy bbcl bet to Ilitlil the :trgci ol R•PLI titwiue 	1w he yeas 2003-()4 tttid ICCO1(IiIILy 	iiotivij iijd C(jIjCI)!C(I the Jirauci, /,4, 

	

C()IR t1 ue(I ( Ex.( ) ]ji_j> AgnL) o ptifoiiii Ille R.PL1 bijincg in lllaxjniu,ii iitjjiibei. 1 peioimiiy coiiducti the RPIJ Molas at JaIeswaraIs(). I 3cIueved the RPLI business Rs.Seventy hI:l 	ixsy hwii:,iitI lq)t() 30 - 03-0i1 	. : • .,, 
	v i lhAellf wele exp elm 11161 (IUI41ijth 'oii w 111(7 R(' 1 Liiijut4 u , ,y11q3 111th  11 joy , me n(d 111010 to gel Ihii pi eii.itii&i book no I tielt,i 	!is niotit IIM nfl 	itibiiit 	• . 	 • heir sjcjv I)I)IiII :iul 'Jtr:il tf•c/(fc:Ij ii ciaint at e :ih•o lit-it Lcitig I(2ttIt(I eveii :tftc• 	of 	• : • WJiej:t' LICJ 	iii tflui 	1L'IIrL(! CIt'aIjj 	j)I(HIlpIIy 'IIIid ilti cI:,i,,, 	wtJj Iik 	k tfriw y(IJkjfld iUeaitiojj • ij )Jt: coJIqllHiIit oF (ISIC SIUL 1ii a 	:Ii:tii, 	C()IIi1ihijijt t1171t Bile had 	. s(Ji)flntcq one detli claiiii in respect RPIJ R-AS.iIO.E I 6/6.1 on 1 8 - Oo - o.i i 	 ud. yet to be seje EVeII.11IOIJg1I I le1tiioto 	urdurncJ to achieve lite, gtI but reached to ncItiev 71 Iakliu; • • • Accodwgly I believe 1 Jui my duly with lull de()tIoip 	lID Lu iii of buail tenti tliee may bo vancd i'laccto place uid time (0. tune lime mauer 

 
was rqrnrtd to you vido Uus otlice lett A. JJSub/Du/Qp dtd24 OS 04 in repet,r to your letter no B -63 (Iid 21 04 04 	Ut 2)1tcm 2 	tRegarduig Opening of PSSK at Khnruvaj flapwvuIa and Goramdthj with aviowj -' toopemi3tJiepSS aujdirectj by

,  you in your vnrioua oflice Ifluujofi l'olmaJly tothtdeç the sput,but due t ioi avuIlnb11ityu ej1hietlie 
selected CnmidnIntt.j 01 the G P PresidentJsecy1for accornmodaon md-su?ply furniture etc. I could not opcned tiioao PS: fomthwjtfl.1)ut opcnçd, ,.. • dining flu. linnik mi bar' 11u unatti wnn CILY1IIy in I oi 	I to y0ti In ouu 	0 in vh4t 16 1  • 	Conl1111111 M DO uiuitt (III yOlul IIII 111(1 t)It ltibtly I t))eiiit tttti IS : I) 	(iii t'CtiuIg 0/S mail (ioaI;uta. A written repout for non Opening of (ossaidts(,j  ASE'On 	 JjSK w duly ul)uuujucd to you vidc ,. /t;p olllc 1eii 	A. ISSYJ9v.99 'lut 0-O3.o.t 'the 	

aa 
 joining duniMO Ir4mil (ACO.,j) 0; 'c th casmJiJ:,tu. duly PlIIbtiujiieI tO yoit cml. No fliutlic, fUa,j J' 	Wa.' iuiak With hit, uIhuult,IRjftt,J ILH\ uioui fiullilIiiiiit  of  auuy iieiii on that ubjoct. 	

-: ~i-L—elli-Lo. 
	

• 	,The Pocltau'c)i;ii• 13.0. was oi(ie:I to opei by divel'Njo,l and rtcp1oyinotY of the Post//niauu of time. El) t)A Patakata 11,0. . The i III IA P :ukai:, on beiui dii ect to opeim the, • 	
::: 

PocJinicI111 13.0. he expressed that he liaR no lIolmnIauitJ at  on hi 	act 	 PocIialcIthr area . So it would hot :P0ble 	part to 	a BPM at Pocharc1 	intnmedity and ryI some tune to Innago • m for Po office etc. To reach the Pocjiarcij:jr 
roo 	

aica flout 	luriam south Iia to cto 	4(Four) • 	
:: 

tinjea of n iv 	l3raluaniaputuj and 3 (three) cImr on hue i i\:er Ji :uuiunptu a . '1'Iuir position duly 
•  I

thscmnss! with you in your visiC at Goalpara and on yiir 111 !; ' lLlc ( i0 llq the 13.0. %vas open1 by (lirèctju 0/S Mail on 29.11-03. (during annual plan 2003-o) 'l'hic date of,  joining of  • carudith duly inlomnie<J you Wmouip)j AC -61 and •i lp wlinh ilsuttIci u clnutcd to you vido • AsJ 1 o/(;p IetI No A1/iibJ)1ilc;p wnj to your ilfj Iui ito 11-633 did 21,Ol,O4 and, e by I atIewIe(J the :uli qu:uries.j 	to tI:ijc. 	 • • • • ' 	

• I 4 - I he C Inc I e Ofl ice Gu wait iii was iii Ii ui I cii iii kit i apjn oval iii ci iio No /12-2912002 dId 10.11 -2003 thaI the nppzovI applicant will be cuired to 
Iuuoduco origin1 CCuIulucate ipc lilly cej1ilI( 9tc, br educational Qu ilitic u1Jui dtt. of bu tir etc thrc ii houJd b vei1icd i'c1wuy by (tic appuuL(iu audtoni(y 	:niih; tl;:u 	 bc[un theni on l)eiiu jtrojiici iou of uc lirnl cci 'iflcate (11avjgi,1 w;s,,- I k Irl:,: IX :jiuj p':()iIk,m1 to C im in X • 

iuuiioJ by 1110 lte:ij u'iauter Cliakja !ii3Oj SC1RX)I . UI,akli }t:tItIiat i by fluj 1iibai Rain  olt m I III d lir l3ir bat P on Pali ida riot ab I hO wu tie hcu uirir uticItu(Itn Iu f(lu narnea 

	

• 	 -- 

Ef)IjIi imud (JOUbI 1uiflC Ott [1w veracity or Ccl[IIiçnj. I t e1u eu th huinuer' to (Lie Iw;pe<orot,. School vide thin ofljcc 1eut 	No. A2/ajn:blujta dud 11 -OZ-u1 atud fiIIøwetj l 	retuijiuder did 22. • 	OG - 04. Mc;,,jij,iic Ilie O!.S ;j,;jjJ 	Gjii,;, diueuIi'd 1(.1  
IJJJ, SCl)ol (Veituiji c ) fl :i'hi 	i to 	l 'Ia ii hi': 	'iiii•w ''lilt 	• 	hI ti: 	1 h 	 a u 'you ted n. 	ii 

1,1:1, 	i' 	I:;tI,iII.I-I 	•i 	i'i 	s:; 	. 	c,,',, 

I'l!lll 	 /;,, 	.? 



3  
. . 	 11c J {Ca(Ilflfl1(Cf (:li •nklh i ugh SChool ( Vcntii, c) rcni I J t lui I 	Iivi • flu b ul R o in Rnbida 

v:i; iiot Jie 1•?UI:iJ' 6IIXJLI1( of tIi 	ciioo1.'11& 'ri: 	iUe(I ou hUilLflitfli°lw 	OUfl(1 as well flN ; • to get the Govi. jot). ()E1 t)d1tj rcftiizig to iiiake 11 4millimelit oii the bah of o c:sfled schooL " 
cc1 1 ili0!e (VitI)Ut C()UltC)IgIalUrc of the 113 01 1)/I) 	1ui Jil)iJ RJ)III Rbidn 	ittiijttd 
: 1 I 1()thJ c.•(Il I1l(8 e vl Ii the bell)-of ' S lai }tijnb Ali lvlOIItI:tI . I'/i (vu: , II)nI u N1 (}( and Siii tviuki1 	, , . 	 .cII has ()IP/A (JOflJjflLra lioni the Headln:181e1 Kh ai .iikliowa M. V. School on 0607 -04 having 

- 	. 
pasied cIas8-VU (Itown as kft 31-12-92 ) and altcr vetiUtcalit,u Of tlitt 'culiuicate ftorn the S  ' 	 , 	

HoadnntIer Y linrn i kiiosvq on 13.09.04 Shri Birbal Iasn 1ibicli 	wnu :t1poiutccl proviiousifly .,. VICiC tiU? ()i1g.Q Icltci No 	 did 20 1 (1 Ci t JHio ,iiti,rgitujoi, (Jfluj,:u c c (ilk iuto by Shri I3iibal lUni RabJdh and to comply with Ike m5truthoil of Lli. C• 0 and to plucess tile, cotuploto ' 
. . 	 cycle . Some more tijupewas s Pent. 'flie ii,atter w a s duly it.pcntcd 1o.you Vude ASPOHGOaIpUrQ letter No A 1 /Ii1) 1)III/ (IP (I(1 25 05 0 1 vi I' ii i I 	 I 

Iteni No S - ShoUage of Govt. cash Rs. 12053 69 	Uaida B 0 and tL fiaud R 125OO/'u1 
Baida SB 8/c No 951309  

4) AJ3 per Biida B. 01 daily account dtd 02-09-03 a um of Ri I I92 69 3R Govt cath wwfkpt iwith Sini Ulpal Rabha the BPM,Baida B 0 and nt'.contJed oii 03 -09 03 'A detnttddxepoitut&& this regatd duty subutitted to you tde A2/baida dtd 23 09-03 'HId the fact aguin cp1aned to 
'icte A.1I.cjub DnfCP dtd 24 05 04 in reP)y to you h'ttcr NoB 633 CHd 21 Ot 04 it the apprnved aiiziuil 1ipectwn/2004 by CO that you sut. 1n',peciL'tt the Brndi 130.. on I9 -12 03 Due want ofpcciiic Guide line from the ppomtrng Authority lSailed to pioceed 6ho?but%*7 not left the se'f exejtton to recoer those Govt money and ultumttely 1 ab1é to recogthoj 	!P awoiluit of Bc 1198269 fioau father of Slui Utpak Rubliu on 08 07 04 and ci edited J3aida 13 0 	 ' 
b) ri aiid in l3atda B 0 SB alc No 951309  iii the naitie of I ik'hmt Bala Rablia was. Cuopped out 	' during tlii year 200() tepeit 2000 aticl ielevant P/books w i' t,k'i by you oui 22 06 00 
(Ott ' 4potld Ut (' iji vmiollk 1A V I IJ 'ion wet a IRCCI Inilit. d t ha lot at It aud Ru 12500/ (I0oQt+45oQ) 
I)) lust Up mm book ttiid,i ieki 11tç iI:I( %a'Keli 	VIt1 30111 ( bCe 1Ctf 11 i,j'i istJ 	iti-04 02-08-01 and order to obtain II F~01 wliUeji iatemeut claiiii paper without Wile from the claimant but the cases lyitt with you and yet to be Hettle. tii both the cea a seliO3 of reply dId Z309-03 10-11-03, 12-01-04, 28-05-01, 2808-O4. and 1-09-01 wete given to you. In the ia1eiiicntyou w€-re shown the issue of reminder d 15-07.03nd I -0703. Justificntioji of stichtpe of COIl cpolldellcc may kindly be ox irrsitied to gcni 'illy 4 /3 dayt, time is cqtired to get a letters Iioni your dId to (.0:itiusra. Coiiidci tug the above fstI I would hike to R 1,fY that 1 chd (to my duty ,  wiihi fuH-d;2vouon ;hieft!y andt1ot d)mottour oi violationol :itm departmental ru1iv 	: Item 6 :- l&egar(lin 	IraImCment iii the LR Potumait at 13atuliu:ni S. (). 11aiI1t CLJnai,jcnt -LR v;Icaiit j)ONI :- Oii 	;(i lutilig 	the 1)ivio1ii1j 811(1 the falb-6i Villi ollill fti iidiitioit oF 	outinfli) ea:ih)liuJitiie,,l it :Ippeau: tht:sl as I<;hjov, 

- 	 PotrnartU,iIIt) -. 11. 'Iciupotav 	Nt! Iinhiai1ent L1' --  2 on g ettingn the vc ant of 1lioc JJ (Piiiiui)eut ) I m iz,  I psopoial to you to (4 OcoliCilo ilio ictiitl stjsfI 	eIis;tli )i e. I'wIItiat, cadre) 11JUl01 IIi 	tth.ctjuj,j ntu! 	oii;t 	Jhi iiecenuii-y 
UIti I%CIiOJI to tilled tsp tllC)U0 j)01 tll ot1j 	C81,acjtV till Qsi:iliIj'cI. l'c,uliiiatt lIVuIilIttu vlde 1eiti 12/itaft-Coti dId 20-10-03. M pci allcgatiomt iii the aiiic itatun its your lett 	13-633' dtd 21 -01-01 the ;jnrki i lIed explaiied tu 	tact etahio i:i IeiV 	:its 1 pi a'ed fut iuip;ily a copy of Ruliiig/1Ztiliii 	Idr e:iilv eccit1ioii of your o:d'i. .Sayitw llIi; lseuig th (l;t:tsIt 	izb-flijrio.tho 
I11I(lC1tii/ttCd 1Usd 8 little UcotiC to j 	the Lipto ilali, 1 site/U tsli;i; oF the I h1tht1J,iCiI1, In tliiu 

S 	Coisileclioti tliiu olJicc leuei A- l/Siib-J)tijGP did 25 -t)5-0•l 	.21-05 -01 may kindly be refen ad to.':, Due to non getting ativ instructioo'Guideline on 1 hat faet I lie. tiiic1enincd terimunateci that' 
lfl 1 uisjtvi6c . 0 6'4  0111(0 (cflçr i\ 1 fhit 01111 SI sttL 0) 01 01 I would lIke to (II I' youi kind 

i-I -r - :1 - j : -r'-  -I) 	st 	'th1rI1i vi 1Z'T11i; of1i e 
teller A-l/Sub-Du tjj doS 21-o5-o I ..• 2c-s,i 

	

I - 	iIi 	.1 
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lit honoiti i p/adruiItiiij your ipi enuit - y 1 wotikt like to di aw the 1lowii to your judgeniett.. 
:iiid COffl)l i()n with iternerit of imputation of ruiconduct or tiiiieh:viour against Sun 	., 

Samia ASPOs (Joalpara Sub-Divn, Goalp&a dtd 29-10-04. 
n) 	Most ofthe SB Pass boo'pg openf at Sub-Oflic ei 1111d It audi Offi( - Or, itiuki the Go niarii 
Sith- Dlvii, arc tillinillig without po!4iug of Annual inlet et Ii out 1991 -9 	:uul 1 herchy the 
rruiriUrH of thc puhlic are thuheartin 	(JI 	noli j.ttiitj. o1 I heir iijiiiiial iiitere:t ;iiid wliceve 
poable they were. oin the account or diHcontilnled Ilieii acouut leuvitq; iiiiu mat hwount 
and itiaking lianaction Willi the batik etc. A(Ri Ci e:dioii (i Miiktiya I );ik (I ti:u I Iw tnik of Ittu 
ii. 0. tutu beeti decuoti ali7MtI flut MI)( I Uoalti:it a :u . ii'tl :l1,) doiiig llitil wuik I, o, cai(:tilatioti /ponti:ig of ititieiit ill )'aHU 1)00k. Recently I Colleded R2 iuuuibi ii of Ini boolcu fl ow tito 
Jlhiolukdubi area l'orwaided to th c  I'otitni:*ter (3o:ilpara Ml)G for poting of Aititual 1titeie.i. - But the Poitxnaitcr (loalpat a Ml) G tettuned the R Ptut; Iooku withto itt 1Wtiii1 of duo Ann ual 
.114ere8t.witiL re 14 311 t1 iat they  me no obhged. Repeit oi)higed to do the woik vide offco letter 
-No SBIMicfcorrf04.05 dtd 07-01-04 endoii.ig copy to u it appeais that the 	hac.to dealovii, a n. tliat case under SB manual Vol-i Rule-76 and aiiy violation on ih t, t n t o I the f41111 ei vkioji in vii Hp&chad to jitiulied iuitdr CCS (Conduct) RUle 3 (2). 1 placc(l only one example before you for 
your kind attention and equal judgement 
b) 	,Tlie Office of the Asstt Supdt. of P091 Of1ice Goalpira Sub Diviatoti wat duly Inspected 
by the Authority concetned in duo de Dut -ing the year 2002 nod 2003 but the undoi'tguod has 4 not yet favoiied witti their irupoction report tilL thu. date I would also like to draw your kind 
atention on (lie DGi! 1'1i-  No 17'!92-!nn, Plc! 02-07-92 with th pta'jr for e'i'it( 
Fh it air, I ii r o to go Ott, s;erunliitftori rttil cmeIII on 28 02 2006 (AJN) in not utah cotuuo I would like to :'.iy that neither I dishonout riot violated any departmental Rulc/RlIlil1 	so 
nowledge afld oct i eve rather I did my duly with full clevot O1I. 	 - 	- - - 	'1liercfre I fervently rcquct your kind ltoimiii kindly to coIIuRkI to diop (lie whole ., 

• 	ctiarge labckd ag:Iiiuit inc uui hope coci(Ier tity prayer lot I tie l:it lew (lays (if tity loul; servico -' - 

Vitli i.egai-di."  

Sti!- 
- 	 (DADAI.. SARMA  

,\ttI 	;njtdt. of P.( )u 	 - 

( - ;o:Ilt,:uI Sitb-Dvrt, 
( i011ipllI It 	 - 

I hive j.oiie thiioiiglu the Ic1)le8 eIiIatioil of SIui hJad:it Sit iuIavt..ly citetutly iuuci 1udied (Ito 
C;iue I)CiltOuiaIIy with the luhlowirig ot4ev:utic)1I 

 (1.) 	Ilie Atuiite,it 	i1t foiwaul irar rio- ICICViIIICy with 	lIt: j)iOCIUtuiieiit cit RJL.l tiuuiiteta .- 
triet flxed Thi -  R. 2 Ci ote.. he has collected u op:il lot Rn, 60 Lakli.s 5 thto ii;aitd dorilL8 the 	: - 
ycar2003-0-I, 	 - 

PSS Ku at i<iJ anivaj . Bijiurvit a & (ic,nuautttt) w-i v-  ol'cllcd 011 (Wi.() 1.01, 0 'l.01 .04 and 
04.03.04 out ot time limit 31-10-03. 15-11.03 & 10-1 1-03 ie*pectiveiy - The PSSKB were 
ordered to be opened by ils office on 07-10-03.03-11 -03 & 30-10.03 but these were 
a en 
fter gap of 3, 2 & -1 irionthu rcshectivdy. The aiguiuncrul rail torward hiatt 110 relevancy on thib; 

Ji0'Jiul lot OI)cIliIRc lhe  

Pacliarc-li :ri 13.0. openCd on 29- 11 -03 aflcr 2 uu iii irc 11 em (late of order 01-10-03. -' S 
JlUle)t put 1;vad due geogi ;pliical iituathi CA the ai e:c t;s 	u'iucy -  vith the peuiug4rvciuu 
offl.O. as the h)Iot)onifor oIehling oltiuc B.O. v.- 	ailcu iuue vc,iflcatioii through him. 

'II 	- - 



- To -- 	 ,.4... 

(.1) 	i\ppioved CU 	of e01npaYHi0113te 'ioiitict of a)poi)lIIIlelI1 wal, deliiyed without nny.. ;  . 1. 

iafin Icil,ifflt to Divi, Qtflicc anti f:iiled to 111(01111 ()0ft1i(;It liI(i( (1) IOu': and k4)t t1ii 	OLflCC lii 

(I1Ili C. 'IIii 	(iIli(.c IJI(t ((I i1011C ICIICIU und I0II1IICICI Ii c((11f11)ty to 111111 Iit0iII pOitto11 of 
11()()Wlif iitiit, I hR III';IItfl('IIt wnft ii rcicvnii( 110(1 111111 llojullti f','i)ioo in dL'hly 11ppoilitulellf 01 , 010 

appi ovt cast The Ci1it1i(lat c Ims joiued after gap of tnoi e thati I year on 23. 11 .20(14 since hsite 
(if 01 dcr I! d M112001. 

;1n'i 11 ,1dal 	aiia iiu_t_ily faile(l to dic1iai'ge 1it own diii 	and iei  iin1iflty with in the 
fhRue of 1)qU Rules & regulatiotu' and deserves punkhlIuClit. l.ut cui;idei 1UL his I)FaY' fot' 
exoneration uid with (lie hope that he would rectify such defects and ShIMtCOlittilg.S in the days to 
come I We a !nient view of the We arid awaI the following iiuiiii;1111eii1 to iiieet the Ond 0 f r 

juotice 	 o/ 
0 R DER 

I Shri G. C Ilazarik , 'Si pdt.  of Post ()llices. (iaIpaia 1)MsiolL Dhuhii do heeby. 
award Shri J3adaI Sainia Aistaii( Superintendent of Pwt Oflice, Goalpata Sub-Divi8ion, 
Goalpara with the punishment of stoppage of increment for I ()nc) year with effect fioi diit.e' 
of next lfl( tenient w1izi 1011s (1110 V11 liotit cunudalive 0110. I  

• 	 . 

(G.C.Ilazaiika)  
Sujxlt. of Post Offices 	' 

Qchi '. 	Goalpaia Divn.Dhubi,i, 	' ' 
783 301.  

H, ", ,• - J'4if'.. ,  c:y to  
SIuiI3ndal Sainta,'ASPOs. Goalpiva Sub.DiviNioiL (oal>iiia 

	

2. 1 	'lliel 	mister. Dhiubi 11.0. 
Ptiiisliitient Reutcr. 

"CR file of the Official. 

	

/ 5. 	' Pof the Official. 
6. ,. .Offlcecopy & Spare. 

'I 

- 

SuIxit. 01 Post Offices  
(ioalpara L)ivii.i)lujbii 	 . 

783301. 
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1'he I)ircIoi of Pf)Nt:)l SiFvici 	(1 l.(). 
Assain (2i ye Ic , M egit (tOt Bit a bait, 
Guwaliatj_7810() I 

('I'li rough l'roper Cha nit el) 

PI)Cllant : Shri i3adal SarIUaAS.SLSU(It of Post Oficcs 1  
Goalpara Sub.- ivision, Goalpara. 

 

Appeal against [lie order passed by Shri G.C. I la/.aIi ka, Stipdt. () I l't st Olices, Goalpara Divisiofl, Dltubri on I 1-01-05 against the 
II ) l ) ellaICt flnJ)ing PUfliSImfllCnl of Stoppage of iiiCICIttefit For One year with efftct I rein the date (CI 

!JOi1'J)JC 
Sir, neXt increment \VIICfl JaIls due without cIlijiiiJ;tti'c effect. 

Wi iii due tespcci and hul,II)Je, subuiss 	I beg l(i lay the lullowitig fur 
your ki jid Consideration, Justice and with the praycr fur setting aside the uI(lcr of 
Sri G.C. I lazaika Supdi. 01 Post Offices Goalpara l)ivisiuit I)liuhii Meitiu No. 13-633 d kI. 11-01 -2005 imposing pun ishit tien t on ii te. 

That Sir, [lie memo no of the said Sri G.C. Hazurika learned Supdt. of 
OIfice Goalpara Djvjj Dhubri No. B-63 dtd. 1 1-01-2005 Jiliposing 
punishme nt of stoppage of due incrcmelit of mine for one yar was received by mc on 2001-2005 andihe same isquotcd herewith. 

Thai said Shri l3adal Sarma while working is AS P05 Gun I pam 
•  S ub-Divisio, Goalpama dun ng the period from I 8-03-03 onwards has Jailed to 

comply with works and Division, 1 lead's instructions tiffle ott the matters 
detailed below 

1, 	There was RJ'U inzct For l(s. 2 Croj allotted 	Goalpara Snh-Divj5io11IL-
(he year 2003-04. 13 iii of which Sri Saitna could have cul Icued 

hsic5s for Rs. 28 lakhs 35 thousand From 15-06-03 1, 31-01.01 Shi i Saiiii:t lts l:iift•d u. 
])Focuj all of RPLI busjncs5 1(s. 1 Crore 7! laklrs 65 tIIousan(f as on 3 I -03-04 
The performance of I3. Sarma was far less than that of other unit of this Division. 
This tYPC of performance on his ptrl has hlamJ)cred the Division to 

it nich the target fixed by C0./ Guwahatj. 
2. 	

Three PSSKs were ordered to open at Kharuvaj, 13a1)urvj1a and GossaidtiLj 
within stipulated period b Shni Sarma has Failed  tim 	 to open the PSSKs within e frame, 

FocI iltar 13.0, in a/c with SaInriari South S.O. was ord red nit (II - It )-03 
to open hut.it was opened on 29-I 1-03 aPprox. alter 2 ititnitlis SIHI. S:ii rita has 
fikd to I'orward.docuiiicj1t5 & other reports alter opening (Ire 13.0. Ott 29-I I 03 
till 3.0-01-04. 
4 	Appioved COWJ) 15510n1(ltc dJ)pn;rItrtt(nt C ISC of 	Iti 1111) ii 16111 I ibid is 

S/P La1 I3ánua Rant Rabjdas lix. GDSMC l3olarvjta 13.0. as (ThSMç' ILtim hInt;1 
B.O. was not formally [ill today and Jailed 10 IuIIw instrI;ctii ms  liiit' i tinnc hid Cd (IR_t  For his 'I)(iffiticnn 
5. 	There Was shortage of cash ;u linida B.O. Rs. I 2053.69 and SB fraud Rs. 12500/- in Baida SB a/c No. 951309 detectcd oh 07-03-() Sun Sauna has bc';i 

directed to inquire the matter ()r -07-03-03 'enlrirneihd on I 5-07-03, 
12-08-03 & 28-08-03, 20-10-03.1 - 12-03 	24-01 -( )I With 	(i Ic I un' 	(Ical the case with I)ept.Rirlcs & piueedtiie But Shiri Sat nra ha\ l;iiI,'tI 	It" ititi :tir COnclusive fCputt except arid incunirplete lepoit (it) 2.t0Lft 	11 case was not dealt Properly and badly deIayel Fur 	l'lt1usi,,I) In (' 

	

( 	()l!,f......... .. / 	..:i 
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(2) 	 91  
6. 	Dining inspection id Ilahulirrari S.D. 	- 12M3 it has been rdcd 'ide inrirn No. 

132/GP Sub-Dull! dated 17-05-04 to terminate the arrangement made by one Group-'D Oflicil 
namely Jamal Abeclin Pramanik from Jalcswar S.O. w.c.f. 01-09-03 to voik as LR Post nan at 
l3aladmari S.O. in contravention of Rules & without perniission from corripeteirt auhority. hut Slid 
Sanna has failed comply with order till date. 

By doing such said Shri 13. Sarma has cil.cd to maintain absolute irricgr ity, devotion to 
duty and acted in a manner unbecoming ofa Govt. Servant in conlruverrtiuri ofRuk 3(I) (i) (ii) (iii) 
ofCCS (Conduct) Rules 1964. 

Shri l3adal Sarma was given an opportunity to submit his dcleirce rcpr escirtatiori il'uny 
against the proposal within 10 days from the date of receipt olihe said meinorairduin. Shri l3adal 
Sarrna had received the said memorandum on 20- II M4 and submit a WRITTEN REQUEST ON 
27-11 -01 praying I () d:ry morel irrie to niiI)iripi hiir th:fciice i tpi crrciiirriic Iii Shi ii lirriril rri urn lni 
submitted his defence representation finally on 06-12-04 which was received by this oflice on 13-
12-04. 

That Sir my representation against those charges were duly submitted in time and the 
same is Quoted herewith. 
Item - 1: 1 tried my label best to fulfil the target of R.PLI business for the year 2003-04 and 
accordingly I motivated and educated the Branch/Sub Postmaster concerned (Ex-Ofiice Agent) to 
perform the RPLI businss in maximum numbers. I personally conducted the RPLI Mela at Jaleswar 
also. I achieved the RPLI business Rs. Servently lakhs sixty thousand upto 30-03-04. 

Most of the villagers were express their dissatisfaction on the RPLi business saying 
that they are not able to get their premium book not before 3/4 months aflcr submitting their new 
proposal and mature/death claim are also not bing settled even alter elapse of years. \Vhiereas 
LIC! and other Insured coin' Pailles promptly settled their claim. I would like to di aw your kind 
attention on the complaint of one -Smt. Piara Khatun who.complairst that she has submitted one 
death claim ini-espect RPLI R-AS-1iO-EA 16/64 on 1 8-06-04 is yet to be settled. Even though I 
lilt no titcmc. (lntr4wc(l to Iilri( vi list, po ii huir ii sdil to ncluut,v 71 Ink los Au or duurpl ha lu. c I 

' did mylut' with fill devotion So far the term of busi ness these may be vat rid Plait. to liIttce siid 
time to time The matterwas reported to you vide this office letter A-lJSubIDitiG P dtd 24 05 04 in 
respect to your letter no 13-633 dtd 21-04-04 
it2:Regardjng opening ofPSSK at Khan.ivaj, Bapurvita and Gossaidubi wit If a view to open 
the PSSK as directed by you in your various office memos I personally attednded the spot but due 
non availability either the selected candidates or the G. P. PresidcrstlSccy. for accojnnsodat ion and 
suppl'y furniture etc. I could not opened those PSSK forthwith. But opened during the I urancial 
year. The matter was verbally informed to you in course ofyour visit to - Goalpa, a M1)G and on your 
instruction lastly! opened those PSSK by directing 0/S mail Goalpaia.A wr uteri report for iron 
opening of Gossaidubi PSSK wasduly submitted to you vide ASPOSIGP office Icuer A- IIPSSKI 
98-99 dtd. O803L04. Thejoirring charge report(ACG-6 1) olthe candidate duly susbirsit ted to your 
end. No further quarries was made wills the undersigned for iron flihlilinerit ofarr 

it ciii on t li;it subject. 
Item No. 3 The PochaicfiarijO was ordered to open by diversion and r edepToyiiriit if I Ire 
Post oftlie EDDA Patakata 13.0. The El)l)A Patakata on beiuL' dirpri t 	 O....l ..... I .... 

----------------------------------------- ....... 

B.O. he expressed that he has no home/land at Pacharchar area. So it would not possible on Iris 
part to act as 13PM at Pocharchar immediately arid prayed sonic I uric to r1iais:iie 100111 lr Post 
Oflce etc. To reach the Pocharchar area from Salniara smith has to ci ocç . (firrr) t irriec oFt 
Blaharna1)ulra a-nd 3 (three) chars on tIre dyer !lrahrainaputrr.] his position dtrIvdkcnrci1 	ith von in you visit at GoaIp;ir;r arid on your iiP;turrctionc ihrc U 0 w;rc lcnrl hy dir (l. (5 	l;rl nn 29- 

( 	 ........... 
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•.: / 	• 	1 1 -03 (duiig arnival plan 2003-04). Thedate ofjoining ofthe candidate duly informed you through 
ACG-61 and the whole matter reported to you vide ASPOs/GP letter No A1/Sub-Dn./GP in 
response to your offlcelcttcr no 13-633 dtd. 21-04-04 and there by I attended the all qum ics time 

f 	 totime. 	. 	• 	 . . 	 . 
Item No 

4 The Circle Oflice Guwahati was instructed in letter approval memo No Stafl 12-29-
.; 	 2002 dtd 1 0-1 1 -2003 that the approvcd appliumt will be rcquircd to pi OdLlc(. u igin I ci I ii uuttc, . : 	 specially certificates for educational Qualification, date ofbirth etc which should be ventied per- 

sonally by, the appointing authority regarding their genuineness before appointing them on being 
production ofschool certificate (having pssed class-IX and promoted to class X issued by th 
Head master ChakiaHigh School Chakia Bashbari by Shri Brbal Ram Rabidas I observed that 
Sun Birbal Ram Rabidas not able to write his name including his father name in English and doubt 
anss on the veracity of ceilificatei I iicrrcd die matter to the lnspctor of School vidc this UI1'LC 

letter No A2fBalarbhita dtd 11-02-04 and followed by reminder dtd 22-06-04 Meantime the 
0/S mails Goalpara directed to meet with the headmaster Chakia I ugh School (Venture) I3ashabar i 
to obtain his comment onthatcertilicate The 0/S Goalpara reported that he metsith the Ilcad-
master along with theBPM Bashbari 

The Headmaster Chakia High School (Venture) reported that Shn Birbal Rain Rabidas -' 
was not the regular student of the school Thej/C was issued on humarutanan ground as will as to 
get the Govt job On being refUsrng to make appointment on the basis of so called school certifi-
cate (without countersignature olthe I/S or DI1) Slim l3irbal Rain Rabidas subinittcd aunt hu cci till-
cate with the help of Shn Rajab Alt Mondal P/A Goalpara MDG and Slim Mukul Cli l)is of P/A 
Goalpaca from the Headmaster Kharaikhowa M V School on 06-07-04 lidving passed class - V It 
(shown as left 3 1-12-92) and alter verification of that ccrtiflcate from thc I lcadtnastcr 1< hai aikhuwa 
on 13-09-04.ShriBirbal Rain Rabidas was appointed provisionally vide this ollice letter No A2/ 
Balarbhita did. 20-10-04. Due submission of false certificate by Shri I3irbal Ram Rahidas and 
comply with the intructiogi ufihe C.0. and to, n ocess the coiripleic cycle. Sonic inure lime was 
spent. The matterwas duly reported to you vide ASPOs Goalpara letter No A- I/Sub-Divn/GP 
Dtd 25-0504 in Para -4: 

S 	
Itme No.5: Shortage of Govt. casliRs.' 12053 alBaidaB.0. and the fraud Rs, 12500/- in I3aida 
SB ale No. 951309. 

(a) Fraud in Baida B 0 SB a/c No 91309 in the name of L,akshmi Bala Rabha was 
• 	cropped out duria the year 2000 repeat 2000 and relevant I'/books was taken by you on 22-06- 

00 alter long correspondence in various style you were ascertained tie total ft aud. Rs. 12500/- 
(8000 + 4500) in that pass book under reference has taken place vide your otlice letter Fl)/Misc/ 
10-03-04 did 02-08-04 and order to obtain flesh wi itten statement claim paper without date ii out 
the claimant but the cases lying with you and yet to be settle, In both the cases a series ulteply (ltd 

• 	23-09-03, 10-1 1-03, 12-01-04, 28-05-04, 28-08-04 and 01-09-04 were given to von. In the 
statement you were shown the issue oIre;ninder did 1 5-07-03 and I -O7-U3 Jusmilicatiuri uismiclr 
tyi)eofcorrcsi)oti(leticeiiiaykiiidlybeex ,-iiii*iiic(itugcticr,,illy4/Sda) ,stiiiicisr c(l i l i te(lt i)gz t I  
letters from your end to Goalpara. Consider imig the above flict I would like to say that I did do my 
duty with full devotion sincerely and not dislionour or violation olany dcpamtrucntal'i tiles. 

(b) ' As per Bida B.O. daily account did 02-09-03 a sum of Rs. 11982.69 as Govt. cash 
was kept \vith Shri Ulpal Rabha the BPM Baida 13.0. and absconded on 03-09-03 A detailed 
repor-t in this regard duly.,ubmiued to you vide A2Ibaida did 23-09-03 and time fitci azairm ex- 
plained to you vide A- l/Sub-Dri./GI' dtd 24-05-04 in reply to you letter No 13.033 did 21-04-0.1. - 	
It appears h'oni the approved annual inspecluur/2094 by C ( ) that you . etc inm;a'ctcd I Ire I 1;nida 
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B.O. on I 9- 1 2-03. Due want Ofspecjfic Gudc line ftOlfl the al))OifltiIg Authority I 1fl1Cd to 1 ) 10 - 
ceed further but not left the selfexertion to recover those Govt. money and ultimately I able to 
recover those amount ofRs. 11982.69 from father ofShn UtpaI Rabha on 08-07-04 and CI ed,tcd asUCR at Bida B.O. 
Item No. 6 : Regarding arrangernentin the LR Postman at Baladmari S.O. against permanent LR 
vacant post -On scruiting the Divisional and the sub-divisional gradation list of I'os(nian establish-
ment it appears that as foliow Postman (pint) I I . icimipor in y Nil I>e, irraircill i.R 2 1)1) 

getting the vacant of those LR(Permanent) post I proposed to you to reconcile the acual stall 
strength (i.e. Postman cadre) under this sub-division and sought for necessary instruct ion to filled up 
those post in ofl. capacity till Qualilied. Postman available vide letter 132JSIaIF.Coi t did 20- 10-03. 
As per allegation in the same nature in you letter B-633 dtd 21-04-04 the undersigned explained 
the fact elaborately and prayed for supply a Copy of Ruling/Ri rung for early CXCC un ri ) I ,  yo , ii u tier, 
Saying this being the distant Sub-l)ivIsloji the undersigned had a little scope to get lire I rpt() (late 
Rule/Ruling of the Department. in this connccdon this office letter A- l/Sub-DiilUl' did 25-05-04 
& 24-05-04 may kindly be referred to. Due to non getting any instructioa'Guidcljnc on that fiuct the 
undersigned terminated that arrangement vide this office letter A- 1/baladmari did 30-04-04. I would 
like to draw yourkind attention that explained all those facts in reply to you letter B-63 3 did 21-04-
04 vide this offlèe ktter A-1/Sub-DnJGp dtd 24-05-04 & 25-05-04 respectively 

in honouring/adinitting your supremacy I would like to draw the following for yourjudgcment 
and comparison with statenient ofimputatiori ofinisconduct or misbehaviour against Shri 13. Sarma 
ASPOs Goalpara Sub-Divn. Goalpara dtd 29-10-04, 

Most of the SI) Pass books opened at.Sub-Offices and I31"arrch Oflicesriurder the 
Goalpai'a Sub-Divn, tue running without l)oting of'Annual inter cst from I 997-98 arid t hici chy the 
members oftlic public are disheartening dOe non getting ofthcir annual interest and wherever pus-
sibic they ware closing the account or discoritiuitred their account leaving inaugural ururotuuul arid 
making transaction whui the bank etc. Afler creation ofMukhya Dak Char the task oF1ie 11.0. has 
been decentralized, But MDC Goalpara are not also doing that work i.e. calcuuialiori/ptistirig of 
irllevc5l'iri Pass 1)00k, Recently 1 cullceted 82 111tu1ubeusof1)a 	hooks hunt lire IlIt;uiurhdtrt,i rica 
forwarded to the Pstmaster Goalpara MDC for posting of Annual Interest. But the Postmaster 
GoalparaM:Doretunied the SB Pass Bookswithout posting oldue Annual Interest with remarks 
that they are not obliged. Repeat obliged to do the work vide office letter No. SI3IMiSc/corr/0405 
dtd 07-01-04 endorsing copy to you. It appears that the SOs has to dealt that case under SB 
manual Vol-I Rule-76 and any violation on the part of the supervision in all spare had to pushed 
under CCS (Conduct) Rule 3(2). 1 placed only one example before you for your kind attenit ion and 
equal judgemnci it. 

The Office of the assEt. Supdt. olPost Offices Goalpara Sub-l)ivisiuui was duly in-
spected by the Authority concerned in due date during the year 2002 and 2003. 1 lot the unidcu - 
signed has not yet favoured with their inspection report till this date. I would also like to draw you 
kind attcunion on the DGP letter No 17-3/92-lnspn. Dtd 02-07-92 with the prayer fur eqtmaljtrdc-
liicnt.  

That Sir, I have to go on superannuatiofl retirement on 28-02-2006 (A/N) iii not noah coum se. 
I would like to say that neither 1 dishonour nor violated any dcpar tnicntah RtrlelRtuhiui g  cut fri km uwl-edge and believe rather I did my duty with full devotion. 

Therefore I fervently request your kind honour kindly to consider to diop the hulL cimi gcs 
labelled against me and hope consider my prayer for the last few days of'rnv lone cur cc lii c 

(li.\I)\1,S \U\1 \) 
Ascit Su1't11 rut Pt is 

Goalpar a Stub- I)i 	iui1 

a 
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The observation of the Supdt. of Post office Goalpara DivisiOn Dliubri on my Representa-
was declared as follows :- 

The Argument put forward has no relevancy with Procurciflent oH&I'I i l)USifless taigc hxed for Rs. 2 Crores h has collected Proposals fbr Rs. 60 Lakhs 5 thousand during the year 
2003-04. 

PSSKs at Kharuvaj l3apurvita & Gossaidubj were opened on 06-0I -0'1, 0-0 1-04 
and 04-03-04 outtotjm!jinj3jQ3 15-11-03 & 10-1 1-03 respectively. The PSSKs were 
ordered to be opened by this office on 07-10-03, 031103 & 30-10-03 but these wci eopened 
afler gap o13, 2 & 4 months respectively. 1'he argument put forward has no relevancy on the ground for Opening the PSSKs. 

Pacharchar B.O. opened. on 29-11-03 afler 2 months from (late olorder 0 1 - I 0-03. 
Argument put forward due geograph ical situation ofthe area has no i clevancy with Opening 

oil 1.0. 
as the proposal for opening of the B.O. was came aflcr due verification through him. 

Approved case of compassionate ground olappointmcnt was delayed without any 
information to Divi. Office and failed to infonii position time to time and kept this office in pressure, 
This office has to issue letters and reminder frequently to him about position ofappointruent His 
argument was irrelevant and found nojustiflcatjoi in delay appointment of the approved case. The 
candidate has joined aflegap of more than 1 year Ofl 23-11-2004 since issue of order (11(1 19-1I - 2003. 

0.  RDER 

I Sin - i G.C. Hazarika, Supdt. oiPst Offices, Goalpara Division, Dhuh; i do her eby 
award Siii Badal Sarma Assistant Superintendent of Post Offices, Goalpara Sub-1Divjsjo1, Goalpara 
with the punishment of stoppage olincrement for I (one) year with ccct flw 

o datc of next icier e-ment when falls due without cumulative efThct. 

Sd!- 
(G.C. 11aka) 

Supd. of Post Offices 
Goalpara Divn, Dhubri 

783301 

That Sir in preferring the appeal against he said order olSri G C I Iaianih,t Supdt of I'ot Office Goalpara Division [hubn which is wrong is a much as the Drsciplinagy Aut hot it J)accI the 
hmcnt 'ithout considering thc. fact and macnal on records 

order ofuins  

That Sir, the learned disciplinary Authori() pushed rue in same burdc0 ofJflctt) 
icid nticfluot, charges by .itilizir hiofficiaI power for Some personal reason. 

That Sir the punishment order consider is a prc-dc(crmjned and the disciphi 
closed in mind towards natural justice. 	

nai -  Aitlior ity is  
That Sir ñiy superannuation reiircmni( is due on 28-02-2006 
The putiiJijneijt order i coiI)1)lc 1 edeIii;II/.jl.ttjc,r i  oliule I(, (I-A) til ( •( 	 ( •( 1965. 

,AThe appellant begs to state as follows :- 
1, 	That Shri G.C. I lazarika,Supdt of Post Oflicc, 

GOII1a I)i\i':ioIi l)hul'rj II1((l to take action against (lie appellant and as runny as 7 pretty char 
L'CS 'cre li;ciiel'aini him 2. 	That the appellant was asked lo sill iiiit uk reply aIairi 	said c 	rn ch:III 	v,lnimIc Ili.  ajipelluirt did dkcti;ing Irk detircc•; tl:ihru;,ir.l: ;ii':,iu.i all liar te. 

Lwi'iL.... 



Li 

I 
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3. 	
That aflcr rCceiviri rely submitted by the appellant the. said Supdt. whimsically wit hout 

)plying his mind and without following legal procedure and without giving him an Opportunity of ing hud, without making any enquiries and violating natural justice passed the iInnigncd nider of' 
punishment ofstoppage of increment for one year with eflct from the date of next incremeilt when 
falls due without cumulative effect. 

Being aggrieved and dissatisfied by said order the appellant preleis this appeal on the 
following grounds 

(1) 	
for as regards charge No.. I the appellant gave reasons as to why he could not achieve 

his target fixed on him. The appellant personally conducted the 	LI Meals in diflèreiit places in 
which the villagers expressed that they were not in favour of depositing money in the Post Offices 
pointing Out 

certain genuine drawbacks of the Department. Inspite of that the appellant could achieve 
7 1 Lakhs, The said drawbacks ofthe Postal Department were mentioned in his rcply aSainst this 
charge. But inspite of removing said drawbacks the said Supdt. considered said di awbacks as 
ilTcleveflts 

cii) 	
for as regards opening OfPSSK at Kharuvaj, Bapurvita and Gosaidubi the appellant 

tried his best to open said three PSSks within stipulated period. Though the appellant failed to open 
• said three PSSks within said stipulated period but lie succeeded to open them within the financial 

yetHe stated in his reply about his failure to open said three PSSKs within stipulated period. The 
appellant mt repectiv Presidents ofGaon Panchayat several times for free accommodation and 
free thtue etc. The Pesidents and the villagers could not provide the appellant free accoinmocla 
tion and free furniture witiuin the stipu!ated period. Wth great cflort by the appellant the said three 
PSSKs could be opened within the fiiancial year. It is not easy to motivate the public to provide free 
accommodation, ftlrniturewjthjzi.a short tiniefixcd bythehigherauthority The Supdt. ought to have 
considered .thfie1drcaiity 

. 	
3.theB.0 at Pocharcharcould not be opened on 01-10-03 but the same was opened on 29-11-03 after about 2 months To reach Pocharchar from Salmara 

south one has to cross Brahamaputra in four diflrcnt places after passing three chars of ,  fli ahlaitlpuu a • on fooL The appellant met the B.O. EDDA Patakata several times who told the appellant that lie had no home/Land at Poharchar and as such he was not in position to act as 8PM in Pocharchar immediately he sought tide again and again to act as 8PM at Pocharchar, The matter was I eported to learned Supdt. When he came toGoalpara on tour. The difficulty in arriving Pochai char and the ' 

	

	inability oftheEDD1\ Patakata to open B.O. at Pocharchar within stipufated time vasco11si(le1cc1 
as irrelevant. The opening of said B.O. was duly reported to the said learned sup(It. 

(iv) For as regards appointment of Shri Birbal Ram Rabidas who submitted a sum oI cci tifi-
cate regarding his educational qualification stating that he had passed class IX exainillatinit and 
promoted to class X from the! lead Master Chakla I ugh School (venture one). On vet ilication it is 
found that.hc could not write his name and his fiflliers name in English properly. And on 

C11(jUlry the Head Master, Chakia High School submitted that Shri Birbal Ram Rabidas was not the 
regular student of his school. The certificate was issued on request and on humanitaaz ground, for obtain-

ing Go. Job the case was duly refelTed to the Inspector ofSchool Goalpara for 
Coinn1Ci1s on that certificate Shri J3irbal Ram Rabidas produced aiiuihcr certificate flniii I V Sulun ) 1 

li;ti ik lii a itt 06-07-On which slinv.s (hat lie passed cl;i 	VI hiiii said sclut :111(1 (III 'ci iIic;il,ii 	the head Master olsaicj school oti I 3-00-Ut Sun l3iih;il Rain Rahjda was jpniflter r' 'm:tlt 	n 0- 10-0.1 Du to the sillittliSciun uHile ceitilkate by 	liri Iti:laI Rant lahida th :ppvll:ni 	a' cuiiiplId Ii) tn;ike.;ui elu.uuity ie;itd.jij 	th 	tltjllCflL 	uf'th( (:ettitiL:tt 	nu the Him 

 

it 	H the C. Post Masici' Getietal 011ice iii the appiove IneInn 
oiShii l)irlial Rain R:ihidas ;itul i. :i net:lt lie inn he ;tjpniiitecl in time 'I lie s;iiddt•l;iy 	lint due to (lie :ueI'li(nn( c H the ;ujjcll:ouui hut to the submission uHitise cci tificate by Slill 13111)ah Rant Rahidac ] lie matter 	a duly meput ted to 

.5 . 
 . ,•'- 	 •-.-.-.--_ 
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the said learned Supdt. His letter No. AIX-22 dtd. 19-1.0-04 addressed to l3irbal Raw Rabidas 
confirm appellant's contention 

for as regards charge No 5 and 6 the said Supdt could not findany ftutt of the dppcflant 
and as such he maintained silence without making any remarks 

for that the appellant will get an increment in the month of August, 05 and he will retii c on 
28-02-06 and as such the stoppage of increment for one year is likely to affect advcrscly the amount 
of pension of the appellant which requires an inquiry in sub-rules 1-A of rule 16 of C C S (C C A) 
Rules. For not following the abôyé pro'isions of the rule 16 (1A) punishment i.e. stopage of 
incremun for one year passed by said Supdt is void and incfkctive in law 

it is, therefore, prayed that 'our honour be to pleased to consider the appial favout ably and 
sympathetically and exonerate the appellant form said punishment 

For this act of kindness your al)pdllant will remain ever grateful to you. 

Yours fthfully, 
r 	. 	- 

Dated Goalpara26 F6b/2005 . •. . . 	. 	
(BADAL SAIU%IA) 

• Asstt. Supdt. of POs 
Goalpara Sub-Division 

Goalapra. 
Advance copy to 	 .. 	... 

The Chief Post Master General, 
• 	. 	Assam Circle Meghdoot Bhawan 

	

Guwahati-7810'QI • 	. 	 • 

-- 	 -- 

• 0 , 	 .. 	 . 	 •,. 	 . 

a 

........................................-...-- 	. . 	._. 	. 	.. 	• 

4 



Wiri2E -XV/ 

l'(YI 	I!tth( 	t 
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TV 

1) lILd at 1)Iiuljii the 28 01 2005 
, 	' 

111 I hui' oltice iiueriio of even no cIatt<I 29J (}-01 • it vis pt()p(flC(l to I ake 
Ihi ,t ".hi i 1' lii .. ii nii A'P() 	(jo ilp4r i ub liii. ii Gwilliaia under Ruic 16 of (L((..c1/..,) 1 1i " 'J 

1?IiI ' 196Y 	''it iii ut of uuitpuititieit of 1nlcoIidUCkd or liii l'Jimtvtoiut out whidi 	d 

.g I  Ill oposcxf to Lie I :ikmu :,,t:iiimt him wawas i'o1low  
lliat said SJwi J3adal Sai iuua whii Ic working as ASPO (.-wilpai a uL)-L)i\'isiouL Uoalpuu a duting  
I lie pedod tiomn 	.03.03 ouiwuIdG h18 Jailed to comimp iv widi woikm; aitd 	I )i' I I[ead', 
iii1i uciiUlIN liluiC to tuiic on the Inallw4 deL'iikd below  
(1) 	Time wis RPL1 target for R. 2 Ciorc allotted to (ioulpaa Sub-Ijivu. duming the 
yc;ir 2003-01 . 1310 of which Siit I .Siurna couid hmvr cnhlt:( ;.'i 1,ui!:ini1u lot P_i;. 2 R  Inkhto 35 
uhuoiu:iagul 	himnit IJJ(,-O 1 to 30.01-04 . 	hii 	auiii:i im:irt Jliihd I) juocui,c mill of 11 1 I 1 litm::uuisn Rn. 
1 ( i oi' 71 b;iklts ( 111'uuI:4ulmd as on 31 -03-01 . '11w pei lou iii i1cu of B. Sat ma wali tat 10811 titan 
(hat of oilier 111uit Of this DIvIL.,Tkio ty)e of pxioriivaiice mmmi lii; pitt has hu:Ilupeu ed the Divut to, 
tO'1J 11I' I(t iiI hv C,OfGiiwjhiiti - . , mm 

oudeicd I0  on III t:h: uivnj . ilajitu vii it nuiti (Joidtibi within 
tipu1ated puiod but Sin i Sm inahas Thikd to opu the rss i: 	'it tutu Illetillic haute. 	\ 

(3) .....- •.. Pochitcluir B.O. ma/c with Salrnra South S.C.). wai orded on 01.10.03 lo Open 
bitt it was - opened oii 29.I1.3approx aflei' 2 inonllts . Sin i Sat ma lills failed to "..; 
documents & othet i 'ports after opening the 13.0. on 29 11 03 till 30.01.04.  
(1) 	Appioved compauonate appointment cie of Skit flu bat Rant Rabidas S/U 1 ate 
J3anua Rain Rabida Lx. (JDStMC J3olaçvila B 1) a (3L)S MC J3alarbluta 13 0 	s not fonuaUy14' 
ttLl to4ayand 1fiuLcd to fo1Lov 1 lw3uucUons timo to tune and request for lus 1 absopt&ou 
(5) rhre was chortage of cach at Baida B 0 Rs 12053 69 and 513 fraud Ks 12.500/- in 
M3 a/cNo 951309 detected on07 03 03$hrt Sawia has been dtrected la hqutrtt Juatter LIoll 
070303 ieuunded on 15 07 03 180703 300703 120803 & 280803 • 201003147 12 Q3j6 
24 01. 04 with 	IUckIiltL to deal the t..ito with Depth }-&iulo, 	tmIoeduie 	But '- ht t Saflild 11mt' 
fi1cd to tw.nislt 3ny conclihive repolt eXLept an uoiimpIete u cpoi ( on 23 09 03 13 audhaiu j.
c ; 	Wi utot ti( ill pu opt u ly nut badly dcted 10 bnt.n11111 1(011(1 C1 .0.  . 

111)4 I 119). iioit ofj ihadiui iii ) ( ) 19, 1 2 01 it hi in teetm 01 det ed ride 11101110 No,1 
11, 2411Y'ui) 1Ju/11 cd itt d I 7 o' 04 10 lii itiut itt. the all ,Jilgeilu lit tO 'nit. by One (o oup- I) LOlfl1f'L '' 
it uncly J nit ii Abduu. 1r umidnU limit Jkwijr S () V i. 1 0 1 Q 03 to ui L as I &IPQ,1WUL,IIt. 'A.  
Bahadmat i S 0 in c omit, lve'Iullon of Riilea £ without p ei 110 .iOIi Ii ow . 011l eLmit auiltoi tty ,.Jlut 
Sin i Satum 1i:u failed to comply with 01 (icr till date. 	 - 

-By (lo;nq siicli said Shxi B. Szu mu 1ts t$I1C41 to maIntain abso1ute 
devotion to ditty and mutocl in a iimniier iiiibecomnii, of a (;ovt. Seivuuiti in caHttnvenhjon,of'*L 
3 (1) (i) (ii) (iii) of CC -; (Cotmihicl ) Rnleii. 1904.   

	

Iir i 13 J ilil Si III V/i'l givull wl (1'1)0i 1 liii it y IJ 	9 1t hut LIIU (1(.. L(11C( I t.iI ctucult1on 
ny agaltist (JIC proponal within 10 days JIQm tile dmo of u eceipt ol tlic raid mcuioi audumSh 

Badah S ii ni' Ii RI C(U d 1110 ii jid meniot liltiutul oil 20 11 (ii i uid h utnuuil a WRMFEN  
REQUESTON 27. II .01 1waying 10 dlyi inot e time to t.61111.161 Iiiulethitco u eeiouitatou: Siujt: - '. 
B8dI S:ii'uuu:i 1111(1 tiih l if il ted his def.emR C I epu L-Scuil:Itiomi iimnt lv wi 06 12.04 wilidl wnc r ceived 
this o[iice on 1361 2.(11. 

(nitd;.,2..t 

j .  

(iAIPA1,\ i)IvJ;Iot-' 	(hI 1Ifl 1,1 

- 



Ito 

:r 
I 

( 	2 	) 	 I 	t 
. 	I •ti ,r4 	I ii I (Il (teLcji e i eneciit tilCiti lii i 	u ut i Ii iti ut at ul the foUowing' 

t nIH sibiinttiiig iiiy I1ntatjoii on tile each item ofcliatgeR !cbe1Iedcnn*nt3 
ntc by yotir fbi synl)a1Ite1ic pndjudiciolls consideration . 

Ito 
1JIe 1_ 	.;: 	I LIiC(I flty label be$t 10 fulfil I1IC tItgc1 of R I I .1 L)iI 	for Iie yeai 2003-04 'jcc.(fl C1JIJy I IllOtV I t CI 311(1 (Iucatcd the Iii audi J t 	Iot tnater co ucci ucd ( Lx 01fl.io Agent) to pLifol IH the RPI I biiines in nxnnun nunibei ' 	pciionilIy coticlucted the RPLXMe1aat a1c&war a1o. I 3ChiCvc(I Ihe RPLI businesg R. Scvcitty Iikk ixy Uiwtnd Uj)I() 30.03.04;:. 

of IJU: viiiIgcrf4 vci 	t fi':ir 	Inii i"iC1 ioi oil Ov, )E LI btjiiriotjj :Iyifl •; lii :t Ifiy lite 11I ahie to 	fitel, pi ciniiiiti btiok li() t bt.101 c 3/4 M01111w tfl 	subniitlin8 tlrit IIL' 	)t()5,O:: 	:utd 	 clj,it ;ue 1ko tiffl heiit, ,:It}c,cI evtr 	tler 	ofyei :i,i'I ofJij colijimsiu- 11 gI(IlIII\. uIIIit Ihi 	Iihi. I 	'tihI IIU (O(JflS.1  4HII 3iil :II:Itj4,JI oll Ilie CO{flJ)hiitI (j <iiie SwI. Pi:,i , J :1i:ttii who 	(OIpIHjIt tint 	had c:ii 'Stiff tI (jtj 	kaiJi cI:Ii:ts ifl . t•c)(c R P11 } - A N- i ( ) 	1 6/61 (M I 8-()ó.()4 ig yi 10 bd ettle 	. Ittolle 	to 	(. Iiii:v,: Ih: 	hti 	l - :(h(I tO achieve 71 	.i1iu:: At CWciiflfy .1 I)IILl'I( I ijicJ my (hIiV with full (t/4)fl 	) 	111clelill ol I'Jfiltfr;R URfu snag bo 1c to 	nrl tème to time. T110rtfr w 	i 	'i(j to yOU VI(k this oflice letterA ,l 	-ft-O4 in 	lo your kt!r no 	dId 21-04.04. 2) 11 cirl 	l - (In ii., opu;1n of I SS L it hit irttv ij 1 ij tu vita and Gouuajdubi with a to opn th V'.1 i dirc ted by 30 ii in our v36 MIS m'ino'1 peron.j1J tende4c spot but duty 11011 availability t  eit1ie the belixtui uiiidilatt.s or the G P va 

accommodation and supply furniture ctc I could not opened those PSSK'forthwithBup dunflR the thiincni yeai The matter was verbIly ;n1oimd to you in course of 
(1oIp u MD(, ii u nit you( UthtrULtlQII hutIy I OpuRAt t1ioo PSSF. W .  Godp ua A Written rr'polt for non opening of Gosaidubi I' t.,SK wa duly

YU  
o11ir hu'flr A 1JP<( Ij98 99 citct 08 (13 01 I ht' homing charge report (M4j)o1 the s ituhid it' duly slibillitled to sour eiid No fuittici qit iii it.s %VTIR made with the t  und ioli liltillijiriti. of uh' it ni on that cJjj_ 

	

liar-  B.O. vni <it ik, 	to opon by divot uion mmd iiiayth (t liii: i'onI//iit:iii W thc I:DflA Pataknmii B.C.).....tt i.11A P:gakatij 611 bohImR direct to 
l'oc lit 1t 	13.0. Ile 01 ) "efNed that lie hia rio Imorne.'land at Pocuinjcht area 	Sot on hk p rt to act :r Itl'M at Pociiarclmr irnii -idi:it ci)' arid prayxiomo 

	Ultmuldmot 

0011r br 1'ot. 0111cc etc. To rcichi (tie Poctiarch.ir area iloili Sahruaa Houtti h 	to cro t i; of ilver Br':uli;rwiti and 3 (three) chiv I it, on  tile rivet Brainaptara . This po -ioIdtJ 1  (hiscuuss.xI with you in your visit at Goalpara arid cii your inifi tic linis the 13. • was oponby dii eciiii u/S Miii I on 29-1 1-03, (dining annual plait' 20(13.0.1).. The date of Jo ing otItho-Cmjfldjil:ii 	duly illic) ritied you -throw, ACX -c I 	lid the whole mitatici r cpoilcd tooi 1 vd ASPQs!ç; )  helter No A1JSid,.D,!p in recpotts, to your offIce letter ito 11-633 did 21.0404rtd I here hyJ at teiulcd 1 he :rIl ( iiiatri: lircie to Ilitre. 	 t - 4) 1 !ciit Nol:. 'h'hue (irde (.)hliee (3iiwhaij wa'l iII'llII( Icil 1t1 leile, :ijupioy rucntoNomnj / I 2-29/2002cfl< J0-1 -2003 that the 8f)jnov1 applicntru will he : equired to producøøI ceIti 1 ic8(e,pecjatly cem1jtjcatesf)r edricaIjojiril Quia1ificajori dale of bjrth etc. which Rhould46J 
enficd hron iJty by the ippoirzIiu nutliotity t t, ii (1riuc 111<1, ,cituinieii' Lwloro appO1n1.fl. 

flit in oni bt in 	j)Io(Iu( l,,i  

	

ofnelicio , I ccitificit (luiiiit 	cii hi 	IX rind pro, inted to cIXt r.siicd b, (lie I-Ic ud ti-i Lstc,.r ( haki'm }1rt 	drc,oh C Ii it Iiiii by Slui Bit bl i' trim - obim vixi that Sini liii Intl Rant R:itiida not able to writ : tti!r tuacite iticIud1itj 1118 1t1it: flamc1n 
Eri.glithi and doubt it i'.t. on the ' ci 1C11) of ccrlilrc . I r kti ed the lImiter to the Inpoctoro 
School vide thin oiIice leitu No. A2/11ala,t,hicta dId J 1 -('2-04 arid ibliowed by reiujridei-  did 224 06-04. Meantinje time. 0/S nmails Ooa,a,a directed tu flied with tire akia 

	

Hea<J;n'jsier Ch 	Th.g1i School (Venture ) B i"hh it, to obi itmi hi'. 	iii;iur,r on iii ii 	CliIIic 1k 1 lit. ()/- (,o ill) it it r' - otted II! 	I! 	flI! !t! 	4!!' 	!lt! 	i' !I 	UtIc- 1 I 
( (t(( 
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1/ 	 l.  
IR)OI 'v 'iii ii . 	i 	I 	I I I,:t( 	,li t I ii hal RIIUL Ruidag ., •: iiI 	,iItj:tI :clIeiit ortl 	c;ctouI.1It C IJ( 	w:i 	itti oit Iitiiiiiitijaji LtJd a 	we1L:a N) 	IR (JO'. •t('.). (_)U bein 	reüis:izig 10 make tJJJ)oLl:Ileit j the basis of s caiiei (:ltIic:1l 	:\';itItt 	 of tile 1I 	or J)/) ;ui • 131tb81 RI1U 1bk1au ttioIhi• ci hhc:ih' viUt iie 11e11) Jajib All (id:t1. I'/i (ouiitti ?11)( Bild 

Ch J.):i oJ /A ( iO;t;)Ir3 fi'oiii the 11 cadniasf er K1iraikh<,v.'i ii. V. School oii 06-07 
r'(I cj;u- V I. (thoin ai Icil . 3 1 - 12-92 

) nnj iJcr vriji itiO ()f ikit cetti1icnte:Qrr&!,h: I I 	 el• 	IItI'Ii: Iitia on '1 3 -09-04 Shri liii b:i Iiiu Ritbidn: vi* ipoinie 
vidt lIii, UIIICe kl:r NO A2/U:gj:itl,Ljjf: <lid 20. I(J().1. Due !mllIIij!:f:j(,J cii g:ilt ( . Cl Iiltcflf() b 	3}u' l I.:ii Rabid;viall'.! to C WpIy witil tile iili i.ictioii ')h IJLL (_.O. 1Ltd t) Ill 0CU3 t1lo coiiIeto 

	

- Sonie moic lime a pcnt. Thy matter wai diihy i 	I ed to you vid ASPOa GouJpara
010  

let tr No A- I /Siih-I)jvtm/ (I' (Iid 25.0 .01 in Pani -4. 
Iteut No. 5 :- Shottae ot (Jot. cahi Ru_ 12053.69 :it 	iilii B.O. awl IIe fraud Rc. 1250Q/-;jij l3aida SB a/c No. 951309. 
a) Af, per fl:li(I fl ( ), ulityacc:osll)I did 02-09.03 	niun 	I Uu. I I"K' (h ') an Ciovi. cnnh With, 	UiI ftibhia t!14. IPM .1dd;j 1W. awd I.& uit. led tnt 03-09-03 . A detailed repoitjn4 
(his regard duly uubiiiiUed to you vide Al'/baida did 23-09-03 amid time fact again explained to iii r&iIy to you letter No 11-6.33 d{t 21-04-04. it appeomErro the appibyed,  ammal JJ1;LctIoiil2004 11y C 0 (Ii ii you .ü t. 11LpLUed tht. Bwdu 13 0 on 19.12 03 Due want of specific Guide line from the appoinhn, Aulhioi ity I faibod to procecd'ftirt.hor but 
not left the &elt exertion orecqe those (iovt money and ultimately 1 4bie to re.over anioulit 	1th82.69 fnmfaUjer ofhri Utpai R:bb:, on 08-07-04 and credited 	URfat4  BaidaflQ : 
)..'taud fl Ida .O; Sfl a/c No9$13O9 in the naino of Lakahmi lunng tyear200Q repeat 2000 aid relevant P/books Was taken by you on 22.06-0043eig ow,

8tylo you were ascortwiiocj the tct rib fraud Rr, 1200I4 
in thflpass hook under reference aO axen place vie oui oice leUer 
OZO8.4 and pulu to bt9ui fre hwrztjen &latement claim paper without date frornthjj.r1 .bu!iecacJyin W1thyuud yet obscith. In boththi.co 	asciie t lV  
I •0JJ;().3, 1.2 .(i I()1,28-0.04 28-09.04 and 1 -09-0.1 wm e j;ive,i to you. Jim limo a1omoid. 
wete suCh time iiie ofj'emmijiider 	d l-07.o3 arnl I H-07.03. Justilicifflomi 
(MIX Fl?'?ItIIICo tummy kitidJy bo cxnniined to genei iiily lF'- dtl)i4 	in mciuii od to get attt*or f0IU •  yolip 	ii'i imi (ioibp:im :t. 	oiitcli iu time iibovi (at I I 	'i imid hit; 	to ny that I did do inydiity 
with lull detoliomt iimcem ely iimid hot tlkhouour us viotaiiwi ol •asmy depas tmnetitat mutes. 

e.am (1iIi/ a: t auement in the LR Poi in :iim it hal a dim, :ii I S. 0. a,gitimtt permanent —LR vacazml poRt :- On Rcluhtimmg . time •Divijomii jand the sub- divuion:il gi aclation of ostmax4 
,cStabiisiinieiit ii. mear lJmst as follows Postmaim(pimit) 11. Temnjxnary Nil Pennanent 
LR 2 on geUing the vacant of those LB. (Pe:nmamiciii ) poi I piupo$al to you to reconciloth10 P, 
actual stmt If RtiengIh )i. C. P0l(lum3n cadre) under tIIu nil , . (h VIRi on and nought for nec osuury 
1w4ru( I ion to hi led up thloHo pOi;t UI ol1_ c :mpmK' ity till C)i.,ali lied. i'oulmn:t;i nvmuihmht)to vido Iottor I2fStaIl-( 	F (ltd 20-1 0-03. M p 	alkg.amoii iii the :nmme itaiui: iii your Ictu' B33jj 
21 -04-01 the undernirmccI explained the fact elabom ak-I 	a mmii prayed fo: uuipply ,  a copy'of Riuhiimg/ Riihimi 	OF èaily eXcCtJlic)ml of your oi'det. Saviig I lii hcimmg the di1 asut 
mmmdc: aignemj had a iii tie ncope (0 get time Uptu date R mile/R Imhiuig of hue l) 	ailnucnt'j 1njtlz1u cOffllecujoj1 thi6 ofilce letter A- 1/Simb-DnJGp did 25-05-0 1 & 2'1-05.04 may kindly be refen

- ed t Dime to 'iou jeilimig any illlIu 1clion/(lmjdejj,ue on 11111 1 ,1(1  lIme uirulem i;ij.neut I eruuinuted that4 amialieIm,etmt vid:  thiN ol lice ietteu A-1/l,ulRImmI11j uhid i ) .L1.().l I wiiimid hike to thaw your idud! itIiilji, unit e:I)JijIIei :mII tluwe lacin iii reply toyotii 	did 21 -01-01 vide tlmbu offlcô /IIu).J)lm!c;j )  iJul 21-05-04 S; 25-1:5-i) ij)iXiiVt stV 	 - 
Conid 

	

t 	 H1 
• 	•. 	.' 

li -i 

All 

J. 



in honouiiup/adwitliiij your mtpfeui9cy I would liko to cb'aw t1 	fotlowinj fiw 
a iid co,,ip:ii uuiii with Illulellfolt of i mpntlition of illiNcoll(III(I 01 mi 141,eh nvionr 
Sannu ASPOu (Jo:ilpua Sub-Divit. (Joapiira (Iid 29-I 0-O'l. 
a) 	Most of the S11 Pars books opeizi at Sub-Offices amid Branch Offices timid 
Sub. i)ivn, are running without pos1ng of Annual immterct flow. 1997 -98 a 
i(iemnhieIN ol the tnml , flc :sIc diuhcartiu due riomi getting of tld, anriwil ifflca ea 

th>\' \'t'lt.' vlo"'ill.11 1110 1XV41tilit Or (ii 	,ilititi't1 tli'u 	c( 	iiiiI l'a\iii 	li 
:nnl 111 ,1K. ilip, t; an: 	(lion wtllt the liaimk etc. ,\ltet c:e:it mumi (h 	.lihJiv:i I ):mI 	(ltam' 
11.0. II:I;I t,:mi &I'4. eiiIi:tlii,'Jtl 	But t1i.)(l (ioahiuiia ii: liii :ik 	tluitig that woik 
/J)O1Iit1) 01 iiilic'.il iii Pimuu book. Recently I ccdleclecl X2 tiiiitibc'tu ol. pimo 
Blmalukdubi area tom warded to I he Poi i.ster (oalpai a M l)(J Jul pOitil1g of Ann 
thc Jam.imiater Goaii)al a Ml) (3 icturned the SR Pan; fooku wiflioul pwttmg 
1 n(greijl with menia: ki; that they arc no obliged . Repeat obuged to do the wotk 
No S BiMiscicortI04 -05 dtd 07 -01-04 encIorinR copy to you . Ii a()pa1 s that the 
(liii case immiki S1 imiaiwul Vol-i lluIe-7(, aini ammy 'dohitioli (ill the jnn I of time 

c hid to pmihcd under CCS CondIict) Rule 3 (2). 1 placed only one exarnph 
your k i uid mUuiliurm md equal judgeinett 
b) 	'lime Office of time Axsti Supdt. of Post Ofilces (Toalpama Smmb-Divisionw 
by the Authorit),  coticejited in dut? date. During the year 2002 aud 2003 butthc 
not yet favoured with their inspection report till thin date . 1 wiuIdaIRo tikctc 
attention on time l>(P let ILl No 17-3i92-1mipii. L)td 0207-92 with tIme prity lot. 

:ir. 1 have to io.on Stq)CramiuiOfl ictirement on fl.u24006 (AJN in r 
.vuithl 11k 	to 	ti: 	ii':Oiwi I 4li0I0lIOiil 1101 	uIi:d :su),  tl':plIilIleJlt8l UIlI 

knowled'u amid b':hive m jilter I did lity duty with lull d'vodnit. 
1 item clot e 1. let vently rcqut your kind hionotu himidhy to conidei to 

clrjes labeled against time and hope COtidCr my pTaycl fi the hint few days o 

SttihI. Of P.O 
(ioalIia! a Situ -Dlvii, 

(;OahI)ni it 
1 litive gomie Iluotigli lime represeimIation of Sic I flacl:ml S am rmia veiy c nieful 

CiSc p cnomnitty wit Ii time foiiowiti.g obscrvd ion - 
'lIme Argimmimetit pisil. forw eul lums no mdcv aimc y vii Ii I lie iu oc iii ci iment 

t:migci fixed fir Its. 2 (,moie . lie has collected 1npoai tt Hi. 60 LukIms $ 1k 
yc:w 2003-04. 

PSSKs. at Kliasuvaj. Baptirvila & Goeaidubi 	em e oj'ciied on 06.01. 
04.03.04 out 01 111W? Iiuitit 31-10-03. 15-13 -03 & 10-3 303 t erpoclively 
ordered to be opeited by t I iiq 01.11CC on 01-10-03.03-I1 -(13 & 30-10-03 but Ii 
after, gp of 3, 2 & 1 iuomtthu irefipmlively. The :izgummicmit hUt lrward ltau no 
ground fom ojmrrmiu the PS1 n 
3): I'imclituchi:tr B.O. opened on 29-1 1-03 utter 2 IIK)rmiIu.m lioni 'duto oJ 

Argument 1)ut forward due geographical situation of the at e:m has no retcvanc 
ofB.O.:i tilt? propw:il for opening ofthe B. C), came a 11cm dii 0 veti lie at ioll liii u H turn. 

CI 'iitil..... 

' 	,.,,,,, 	. 	I. 
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I) 	j'ovd 	(fl8C 	of cOnafsiote 	LIOUHd 	ol 	poiiTittenI 	"s-Ig 	delayed 	WiLh6U0 4any 
) 	I)1. 	Of 	lL'C 	fl1 1tI 	tO 	l:tnu tII 	to tt; 	aw 	eit thiiø!1icen 

iit e. 	i'hi 	ol(ice 	I1BCI 	to 	ifiolc 	leltel"j. aTRt 	I t:ittiiukt 	Ii Co(UelItly 	lo .  hiin 	about 	pot.flàf 
au iuu ii t 	II u 	ii gumen( was in elcv'uut 	and lu Iii ud I o jui 	Iti u. at on in delay apponitnient1oftIi 

:tl)l)rovlxl Ce. 	lhe CaII(ttcI:I1 c has: joined after g:ip of 11101 t 	than 	I year on Z?. I 1.20041npe 
of oid 	i did I') II 2001' 

Shri iladal Sniina utteily failed to disc 	own dtulv aiud i epouiibihty with JuIlie 
II one ot 1)pt1 Rates & i eguil tttoa 	aitti tIett 	e' 	pnuniiunuil 	But considering his piay?rfor 
exoii'aatiou and wit II the hope that he would recli (\ 	ucIu dcFecls and shoi iconuings in thodays to 
c'uu 	J take a lenient view of I he cane 	iu I awaid ii e h11 o wit u 	p tiut iu;hu neat to uuucet thiccnd of 
jwce. 	 .. 

0 	R 	I) 	F 	}& 	 ' 
, 	 . 

I 	Sun 	. U. ilazaiika . Si.qdt. of PoI 	J1ice. (onlpu a Utinion. Dhubri do1iereby Y 
order that (tie pay of 	Siui Bidil 'inrt be icduci..d by 3thioe stages 11cm Rs 	8IO01ftRs 	, 
7500/.. ni the flnie 8C ile of pay Rn 65001= 	200 10500/= for a penod of 3((lii ee) moi*wv'eJ 
01 02-2005 	It is fin titer dii ected that Situ Badal Sunna will earn increitienis of paytdwjng k 
period of reduction and that on the expiry of 11is penod I  the nxhtiuioui will uuoliave the effect of â - 	 f- 
riosinnndtn 	ho fiii tire increment of nw 	 \ 	• 

11W w 
7 j 

r 	r- - - -------- - -- ------------ - - - - -- - - - U 	 A V ... ......... 

	

iluis is Incancellatioti of tItn office mento of even 1)0) dated 	 4  
-77 

' 	( (} 	i3azanka 1 	 ,111xlt of Post QfficeZ' ,, 	 !4 ' 	 - 
Golpant Divui Dhubn'1 

?t 	1 	 783 301 " ' ft 
-v i44 t4til 	- 

Copy to 
'hu i flntLil Sat unit ,SPC)u Gouil 	i i i t 	iit )u'. 	ioii C louilpui it 	 t 

2 	flue Por tnt t1cu, Itiuiubti II () 
Fl  3 	Puiiuhinuent Rcitet 

I (11, fuli of (IIC Ut licu,1 	) 
1 , 1 of flue Offi. iii 

6. 	0)111cc COpy & Spare. 	 •.nie- 
ttw, 

G. C. hl4edIlkd) 
StipUl. of P0)01 Officcu 
(iouhp.ua Divn 

783301.  
WV  

--: 



The Director of Postal Services (H.Q) 
Assam Circle, Meglidut Bhawan, 
Guwahatj- 781001 
(Through Proper Channel) 

OV 

Appellant 	:— Sh ri Badal Sa rnia, Asst. Supdt. (f Post Offices 
Goal l)"Ina S Ui)-I)ivisj (III, ( na I i',a ra. 

Appeal against the order in memo No. - 13-633 (It. 
28-01-05 passed by Shri G.C. 1 -lazarika, Supdt. of 
Post Office )  Goalpara Division,. Dhubri against the 
ppeilanl imposilig putiislinicnt i.e. icduclioii of pay 

by .  3 (tlnee) stages from Rs. 8 100/- to Rs. 7500/- in 
the - scale Rs. 6500-200-10500 from 01-02-05 by 
cwiceliing his own ordcr di. 11-0 1 .05. 

I Ion' bic Sin 

That the humble appellant Shri I3adal Sarma, Asst. Supdt. of Post Office, 
Goalpara Sub-Division, Goalpara Most Respectfully Sheweth 

That the appellant received that memo No. 8-633 dtd. 28-01-05 on 07-02- 
2005. 

That Shri G.C. Hazarika, •Supdt of Post Offices, Goalpara Division, 1)hubri by 
his order Dt. 28-01-05 imposing punishment oil the appellant of reduction of. his pay in 
three stages from Rs. 8100!- to Rs. 7500/- in the scale 6500-200-10500 from 01-02-05 by 
cancelling his own order which was passed on 11-01-05. 

That said learned Supdt of Post Oflices on previous occasion proposed to 
take ac1ini against the appellant nfl flamed as iinany as 7 char ges which appear pelt y in 
nature vide his office memo No. 13-633 DL. 29-10-04. 

That the apjellant subñiicd his defence statement in wridng refitting all said 
charges stating all'cbnnected factor and facts. 

1 that though.the appellant should have been discharged from said charges the 
said Supdt. of Post Offices passed an order imposing pwtishrncnt in thc form of slup)age 
of one increment for one year fro6i the date of next increment vide Rule II (iv) in menro 
No. B-633 DL. 11-01-05 in violation of CCS (CCA) Rule, 1965/sub Rule I 6(1 - i\) 

That said learned superintendent cancelled his previous oder i c st ppae Of 
one increment for one year from the date of next increment and passed a fi csh order 
reduced by 3 (three) stage of basic pay from Rs. 8100/-to Rs. 7500/- in the scale 6500-
200-10500/- for a-period of three months with effect from 01-02-2005. 

7 ......That the (laW oIiret irifcnie,it of apjtl1l 	is (1% IC (fl Artr ect ( 1( S 	1 I, 
daic >f srJJ)e;;tI}Jjrr;r(i,r iclirci,,eni nit 2- 2-200) (AIN) 

8. 	That under CCS (CCA) Rule 1965 and Rule 130 of P & T ntariu:d \l - lii the 

( i'iiil 	1' 
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(2) 

Discilary Authority cannot himself revisanccl his previouS order of unpOSing penalty and 
cannot SUbStitUte said order by any fresh order imposing diFlIi ent putuSlniett without 
submitting second charge sheet violating thc provision of CCS (CCA) Rule 1965 and the 

DepamCflt Rule. 
he CCS (CCA) Rule it is also indicate that the second charge shcet That under t  

cannot be issued on same allegation cancelling first one where the first one had been replied 

to by the employee  
That under above Rules the Disciplinary Authority cannot substitute fresh 

punishment after cancellirg his previous order imposing 
punishment against the appellant on 

the same allegation. 	- 
Your humble appellant prays that your honour will be pleased to quash the 

entire proceedings imposing two type of punishment on same allegation after cancelling the 

previouS one by the Disciplinary Authority 
And your.ppCllant as in duty bound shall ever pray. 

Yours faithfu1ly,  

Date-Gqlp;--. 
the 17theMarh/0. 

-: 	 -- 

AdvancecoPY1to 
1'he Director Postal Services (H Q) 
Assam Circle Meghdoot Bhawan, 

781001' Guwahati- 
S.• 

S. 

(BADALSA1th1/) 
Asstt. Supdt. of POs 

Goalpara Sub-Divisiot 
Goalpara. 

(UAI)ALSARM/') 
Asstt. Supdt. of P.Os 

Goalpara Sub-l)ivisiofl 
(ma1 i at i 

I' 	- 

no 
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No case-law on transfer lays down any rule or principle on transfer 
in absolute sense.—Both the pnes have cited rae-iaw extensively. From 
these cases it is souni.t to be es:biished bvthe petitioners that (1) Scheduled 
Caste emolovee should not be transferred far avjv from their native 
places; (ii) administrative instructions are binding on the Government; 
(iii) transfer for accommodating respon.ents in contradiction of the 
guidelines for transfer is against law; (ir) it is not suicient to merely 
assert that the action was taketi for administrative reasons but natural 
justice requires cogent reasons to be assigned; and (v) an order of transfer 
of an ozcer simply to retain another officer vhether in public inerest 
or administrative exicncy, is held to be ma!afide and the court is cornpc-. 
tent to intrfcr: even if the' had no civil or evil consequences would 
follow from the said order. The respondents have cited cases to esta-
bush that (i) in the absence of specific instances of ntalafiiles, orders of 
transfer are not subject to judicial review: (ii) transfer on administrative 
grounds while not transferring others, though the latter had stayed for 
long 	n er ceod : 	m an the forer. are upheld to be legal; (iii) apart from 
rotational trans:e:s, the eo!netent authcnty has a ngbt to order transfers 
in public interes: even without giving them opcortuniLy to show cause 

Wil 	against such a transfer; and 	transfer is an Inc. ience of service and 
an employee has no rinht to be posted at any oa:t; iar place. 

On a perusal of the Judgments it cannot be said that any particular 
judgment lays down any rule or principle in absolute sense for either 
sanctioning an absolute right on the part of the Government to transfer 
its employees or prohibiting such transfers altogether.. Each judgment 
derives its conclusion from specific facts and on the basis in some cases 
of rules or instructions specifically detailing the circumstances on which 
such restraint is placed or discretion exercised is to be :aided. The align-
ment of the judgments to the facts and circumstances of the present case 
is of greater importance than going by any oart.icular judgments which 
emphasise different aspects of the merits of their cases. 

D.R. Sng.ti v. Chief Pomaster-Ger.eraI, 1991 ifl Au 243 (Ahmeabad), date 
of judLrnent 19-1-1990. 1 

Transfer in violation of prescribed guidelines, invaLid.—The relevant 
guidelines relating to the posting policy for the civilian officers of the 
Military Engineering Service which are in force from April I9SS, are pro-
duced by the respondents. Clause 15 thereof provides that executive 

r- 
•  

1RA .SrzJt 

tenures will getaii be 2 to 3 years and that the flnai authorjtr to 
extencf.!curtail the'tenure  will be the ADGE (Pers.) in resoect of 0fiir3 
up to and including Superintending Enneer level and equival e  
However, it is 41sd prescribed that organisauoaai and functional reouire_ 
merits will be overriding consideration for posting. 

- - Admittedly the applicant is holding an executive tenure. He was 
posted to Bombay -only in May 1983, so that on the date of tha iraupd 
transfer, viz., 30-5-1990, he had not completed the prescribed period of 
Th to 3 years. There is no case for the resoondents that there has beri a 
curtailment of the tenure by the competent authorit as required under 
Clause 15 of the guidelines. Nor is there a plea in the reply that the transfer 
was with regard to any organisational or functional requirement. There 
is only a bald plea that the transfer was made keeping in view the interest 
of the State". Assuch the plea of the applicant that here has been a vio-
lation of the guidelines specified in Clause 15 has to be accepted. 

Counsel for tle respondents submitted that as these guidelines are 
not statutory, it is not open to the applicant to pray for the relief 3lleajn 
violation of the saipe. It is difficult to accept this submission. It is clear 
from the .psting policy enunctated in the guidelines that it was with a 
view to evolve a comprehensive posting policy covering all aspects of 
posting that the relevant guidelines were issued. The respondents cannot, 
auler laying down the guidelines, make postings in flagrant violation of 
the same, taking shelter under the plea that they have no statutory force. 

When the transfer itself is made in violation of prescribed guidelines 
and has not been proved to be on account of any oreanisational and 
functional requirement, the plea of the applicant that the order is ma/a 
fide and is in colourable exercise of power can safely be accepted. 

(R. JayamarI v. Union of India and others, (1991) 17 ATC 151 (New Bombay). 
date of judgment 30-S-1 990.] 

%,.0,1'&3~40rder of transfer of an official motivated by his indiscipliue and im-
moral activities, punitivc and not sustainable—The facts of the instant case 
are undisputed. The applicant has been transferred either because of the 
various complaints made by him against his superior officers or because 
of his indiscipline, disobedience or the questionable and immoral beha-
viour. The transfer has been made on administrative grounds and in 
the interest of State, but the transfer is motivated by the indisciplinc 
and immoral activities of the applicant, and is made as a punitive measure. 
It is admitted by the respondents that disciplinary proceedines were 
contemplated against the applicant, when it was found that he had made 
baseless, frivolous and malicious complaints against the Garrison Engi-
neer. The proper course ofaction for the respondents would have been 
to proceed with the disciplinary enquiry under the CC-S (CCA) Ruies, 
1965, and impose the pumshment upon the applicant if he is found guilty 
of the charges. 

-L 

- 

1 
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oror 	rot 'e:aii sLs 2 / 	4 0 	 0 fr di a 	ATJ 26 Cr: L of jJm -3-!9L j 

4 i Frequent transfers. especia!iv at the fag end ofon's career, should be 
On hanan factor, urless tecessitated by adm iistrative exigencies. —Thq  

6ct which comes out rather starthingk' in this case is that the appli- C2fl( 11 	been transt'rred by th isDondent dcaaz-tment at his own 
iQUçJ Iroi'i KoLrra.ara o 1 rlcre - 	D-OJt\ a:coLnr Omcer b oror,  : 	9-5-1990.. Hardly had the ink dried on that order when another 
orcer Was passed on 31-5-1990. tans1erring him as Nlanaeer, Grade I, th local office to Trichur. Since theaoplicant wanted a transfer at 
Trich as he had !tss than two years to retire, he readily came over to 
Tnchur paving forthe travel and other substantial exoenses from his 
Ofl Icket because the transfer brine at his requcst he was not allowed th1; l.A. and joining time. The aealicant took chare of the post of 

Grade !, Triehtir, out 1-6-1990 :2nd was working there when 
by the Jinpund order, dated 26-10-1990. he wa's transferred and posted aS Miiii1., Grade 1. at .Aflappuzhn. It aoears to us harsh and hih-
candtnl if within less than five months of his transfer at his request. he is tr3nsJi cd out again to .Allappuzha. It may be that the Employees' 

,111;utrance Corooration (ESIC for short), did not issue any guide-lines f . ll (ranst'cr but it is a recognised oulky in the Government of India that a 'fficial with less than two years of service should be allowed a 
P0SZIflH if his choice and should not be -transferred from that post .. within 

at P'il1,d unless there are compelling administrative reasons. We can-not ac i) t the argument of the learned counsel for the respondents that the O CJ tlIlnistratjve reason of manning the upgraded post at Allappuzha \S SO t'i)mpeUing that the applicant had to be posted there. If the post IN, aAlhIj1)UZh3 needed an experienced officer and there was no other 
Owcer good as the applicant, he could have been posted at Allappuzha 
when hut was in Grade 11. rf is also surprising that the upgradine and doWngtjjg 

of posts would not have been visualised at the time of 
transk' 1 the applicant to Trichur in May, 1990, when he was posted 

50 at Tncliur. It is not the respondents' case that the applicant is the only 
'lanagei- Grade 1, available in Kerala who only can manage the work . 5M 	2t AIl:ip17 	On the other hand, his non-availabiiiy after his retire- ment 	less than two years will leave the so-called important post at 

hiah and dr.'. ft would, therefore, have been much better if a 
.\Ianac1 with a longer length of' service kit before retirement had been 

'PIeI..cd for the post at Allappuzha. ,Another feature of this case 'nich lt.i disturbed us is the frequent transfers to which hebas been 
subject11 ever since 1968. 

xx. 
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£et.een 1968d 1990, in the course of 22 years the 'tpDitC lit had 
-- been subjected ¶t26 transfer orders including the impugned 	in order 

this case, 	Duriiig e  last one year-from 8-9-1989,- itself he has been sub- 
- - jected to four transfer orders. - In the conspectus of the facts and 6rcums- 

t3ns and keeingin view the human factor that 	 had the applicant 	al- 
ready 'undergone more than his share of transfers and he has less than 
two years to retire,' we set aside the irnpuied order of transfer to Allap- 

• 	 puzha and direct the respondents that theapplicant should be retained 
Trichurin at 	 the -grade of Manager, Grade I, till his retirement UnleSS - -his .transfer: - is necessitated by any other -  unavoidable administrative -25 

• 	exigencies,,.  
S. Krishnan v. Deputy Regionai Direcôr, ES! Corporation, L-ichur ar.d aaohe:, 

:199 (i)SLJ (CAT) 336 (Ernakujam), date of judgment 23-11-1990.1 • 
-- 	 - 

Transfer bas&1 on allegations of niisdemeanour, mala fide and cannot 
-be sustained.—Obviously, the transfer of the applicant was not made in 
the exigency of service or public interest. 	That is why in the impugned 
order of transfer it is not mentioned that in the interest of public service 
the transfer of this applicant was' made. - From all s'hai has been men- 
tioned above, it is. clear that the impugned transfer was ma/a fide and 
was a penal one, kis nqtunderstandabfe as to why no disciplinary action 
was taken against the applicant when. he was alleged to be guilty 	of 
various misdemeanours instead of taking recourse to an order of transfer - 	- 
to drive him out of this particular circle. 	So. it is clear therefrom that 
the impugned order of transfer .was -based on extraneous considerations 
and. for achieving an alien pUrpose or 	n oblique motive. 	Such being 
the position, it would amount to inc/a fide and colourable exercise of 
power. 	It is clear from the aforesaid that the traflsfer of this applicant 

-.  
was not made in normal course or in public or administrative interest 

- 	but for other purpose. 	Such being the position, we have no hesitation to 
conclude that the said transfer order cannot be sustained and -the same is 
ljabi 	to be set aside.  

%,k( N.K. Siiparna v, Union of India and oth'rs (1991) iS ATC 1 (Bangalore). daze ojudgment 	13-7-1990.1 	- 	•--- 	........- 

6. Deiia1 of right to represent against an order of transfer, not tenable.— 
It is stated in the impugned order, of transfer, dated 4-12-1990, that no 
representation whatsoever will 	be entertained. 	This is contrary to the 
decision of the Supreme Court in Gularat Electricity Board v. Atmarzim 
Sungotnal Poshani [1989 (10) ATC 396; 1989 (2) SCC 602 ; 19S9 SCC 
(L&S) 393J, wherein the Supreme Court has observed as follows: "When- 
ever a public Servant is transferred, he must comply with the order but 
if there be any genuine difficulty in proceeding on transfer it is open to 
him to make a representation to the competent authority for staying. 
modification or cancellation of the transfer order." in view of the above 
observations of the Supreme Court, the stipulation in the impugned 
order 	of transfer, dated 4-12-1990 that no representation 	whatsoever 

ill be 	 is 	lca11y 
- 

entertained, 	not 	sustatnable. 	Every Government servant, 
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GUWAHATI BENCH:: GUWAHATI 	 ü 

• 	 IN THE MATTER OF: - 	I 
3 U 

O.A. No.83 of 2005 	 44 

Shri Badal Sarma 	.. 	Applicant 	

$ 	

: 

	

- Versus— 	 ' 

Union of India & others.. 	Respondent 

WRITTEN STATEMENT FOR AND ON BEHALF OF 

RESPONDENT NOS. 1,2,3, 4 & 6. 

I, B. Radhika Chakravarthy, Asstt. Postmaster General (Vig), 

Office of the Chief Postmaster General, Assam Circle, Guwahati-

781001 do hereby solemnly aftirm and say as follows: 

That I am the Asstt. Postmaster General (Vig), Office of the Chief 
Postmaster General, Assam Circle, Guwahati-1 and as such fully acquainted with the 
facts and circumstances of the case. I have gone through a copy of the application and 
have understood the contents thereof Save and except whatever is specifically admitted 
in this written statement the other contentions and statement may be deemed to have been 
denied. I am authorized to file the written statement on behalf of all the respondents. 

That the respondents beg to place the Brief history of the case as follows :- 

i) 	Shri Badal Sarma, ASP joined as ASP Goalpara Sub Division, 
Goalpara on 18-03-2003. He was ordered to be transferred as 
ASRM 'S' Division, Silchar vide Circle Office, Guwahati Memo 

Contd ... P/2 
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No. StaffY3-23/2000/Ch.I dated 31-12-2004 (Annexure - I). On getting 

the said order the applicant submitted a representation dated 10-01-2005 

requesting to retain him in the present post. But his request for retention of 

one year in the present post could not be acceded to and the applicant was 

informed vide Circle Office, Guwahati letter No. Stafi71 -441/88 dated 01-

02-2005 (Annexure - 2). 

In pursuance of Circle Office, Guwahati Memo No.Staffl3-23/2000/Ch.I 

dated 3 1-12-2004, Superintendent of POs, Dhubri issued the transfer and 

posting order vide Memo No.B/A-9/Ill dated 04-01-2005 (issued on 05-

01-2005) (Annexure - 3) with the direction to applicant to hand over the 

charge to Shri Tankeswar Swargiary, SDI (P) Bongaigaon and get himself 
relieved. 

Accordingly, Shri T. Swargiary attended Goalpara on 24-02-2005 to take 

the charge of ASP •Goalpara Sub Division from the applicant. The 

applicant was on medical leave. Shri Swargiary contacted the applicant 

over phone and mobff, it was informed that he will not hand over the 

charge for the time being as intimated vide SDI (P) Bongaigaon letter No. 

A-1/Misc/ Corr/04-05 dated 24-02-2005 (Annexure —4). 

In the meantime, the applicant ified an application before the Hon'ble 

Tribunal, Guwahati Bench vide OA No. 40/2005 praying to stay the 

operation of the transfer and posting order No. Staffi'3-23/2000/Ch,I dated 

3 1-12-2004 and No. Stafl71-441/88 dated 01-02-2005 (Annexure 1 & 2). 

The Hon'ble Tribunal, Guwahati Bench was pleased to dispose off the 

application at admission stage itself on 18-02-2005 (Annexure - 5) with 

direction to the applicant to submit fresh representation to the Chief 

Postmaster General, Assam Circle, (3uwahati within one week from the 

date of issue of the order. The respondents on receipt of such 

representation shall pass an order that is lawful, fair and just within four 

Contd .... P/3 
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weeks from the date of receipt of the representation. In pursuance of the 

order of the Hon'ble Tribunal, the applicant submitted the representation 

on 21-02-2005 which was received in this office on 22-02-2005. The 

Chief Postmaster General, Assam Circle, Guwahati considered the 

representation carefully. The grounds stated in the representation for stay 

of the transfer order could not be acceded to, as the applicant was ordered 

to be transferred and posted at Silchar in the interest of service on 

administrative grounds. Hence, the competent authority rejected the 

representation of the petitioner for granting him to continue in the present 

place of posting at Goalpara vide Memo No.Staffll-441/88 dated 18-03-

2005 (Annexure - 6). 

The Superintendent of Post Offices, Dhubri again directed Shri T 

Swargiary, SDI (P) Bongaigaon to relieve the applicant, ASPOs Goalpara 

Sub Division by 31-03-2005 positively vide letter No. B/A-91ffl dated 28-

03-2005. Accordingly, Shri T Swargiary, SDI (P) Bongaigaon went to 

Goalpara on 31-03-2005 to take the charge from the applicant. But he 

could not meet the applicant on the said date as he was out of station. Shri 

T. Swargiary again went to Goalpara on 0 1-04-2005 to take the charge of 

the ASPOs Goalpara Sub Division from the applicant. But the applicant 

refused to make over the charge to him stating that the transfer case is 

under consideration of the court. 

The Hon'ble Tribunal, Guwahati Bench in OA No. 83/2005 on 30-03-

2005 ordered that order issued vide CO Guwahati Memo No. Saff'1-

441/88, dated 18-03-2005 will stand deferred till next date if the applicant 

is not already relieved. In view of interim order of the Hon'ble Tribunal as 

above the applicant has not been relieved pending disposal of the 

application. 

4 

Contd ... P/4 



- 04 - 

That with regard to the statements made in paragraph I of the 

application are admitted only to the extent of the facts supported and based 

on records. 
That the respondents have no comments to the statements made in 

paragraphs 2, 3, 4 and 4.1 of the application. 

That with regard to the statements made in para 4.2 of the 

application are admitted only to the extent of the facts supported and based 

on records. 
That with regard to the statements made in paragraph 4.3 of the 

application are admitted only to the extent of the facts supported and based 

on records. It is submitted that the transfer and posting of the applicant 

mentioned in this para of OA were routine exercise necessitated in the 

interest of service on administrative grounds. 

That with regard to the statements made in paragraphs 4.4 of the 

application, the respondents beg to state that the applicant was transferred 

from the present post as there were certain matters regarding alleged 

omissions and commissions on the part of the applicant in his official 

duties which required a thorough investigation. In order to prevent 

tampering of official records and documents or not to influence the course 

of investigation in any manner which is permissible in terms of guidelines 

contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules, 1965 

(Annexure-7), it is considered to shill the official from present place of 
posting. 

That with regard to the statements made in paragraph 4.5 of the 

application, the respondents beg to state that in pursuance of CO Guwahati 

Memo No. Stafl73-23/2000/Ch.I dated 31-12-2004, the SP Dhubri vide 
• letter No. B/A-91111 dated 04-01-2005 (Annexure - 3) issued relievmg 

order with the direction to the applicant to hand over the charge of the 

Contd ... P/5 
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office to Shri T Swargiaiy, SDI (P) Bongaigaon and get himself relieved. 

So non-filling up and keeping the post vacant as pointed by the applicant 

is a plea. 

That with regard to the statements made in paragraph 4.6 of the 

application, the respondents beg to state that as noted in para 4.4 of the 

applicant was transferred with the approval of the competent authority 

from Goalpara in the interest of service, which do not fall within the 

purview of tenure transfer and posting, as per para 16 of guidelines issued 

from the Directorate (Postal) vide letter No. 1414/98-SPB.11 dated 23-02-

1998 (Annexure - 8). 

That with regard to the statements made in paragraphs 4.7 of the 

application, the respondents beg to state that the applicant was ordered to 

be transferred and posted as Asstt. Superintendent RMS 'S' Division, 

Silchar vide memo No. StaftY3-23/2000/Ch.I dated 31-12-2004 issued by 

the office of the Chief Postmaster General, Assam Circle, Guwahati in the 

interest of service on administrative grounds. He submitted a 

representation on 10-01-2005 requesting for retention at this present place 

of posting i.e., at Goalpara. The representation was considered but rejected 

by the appropriate authority vide CO Guwahati letter No. Staff'1-441/88 

dated 0 1-02-2005 (Annexure-2), on the ground of administrative 

exigencies and interest of service as per para 16 and 17 of the guidelines 

issued vide Directorate (Postal) letter No. 141-4/98-SPB.11 dated 23-02-

1998 (Annexure-8). 

That with regard to the statements made in paragraphs 4.8 of the 

application, the respondents beg to state that the applicant was transferred 

in the interest of service on administrative grounds. Question of keeping the 
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post vacant does not a rise, as the SDI (P) Bongaigaon was ordered to 

take over the charge of the Sub Division to relieve the applicant, as 

narrated in para 8 above. 

12 	 That with regard to the statements made in paragraphs 4.9 of the 

application, the respondents beg to state that the transfer order was issued 

in the interest of service and there was no violation of Govt, instruction. 

Guidelines issued vide para 16 & 17 of Directorate (Postal) New Delhi 

letter No. 141 -4/98-SPB.II dated 23-02-1998 (Annexure-8) stipulates that 

the transfers can be made in the interest of services and on administrative 

needs. 

13. 	 That with regard to the statements made in paragraph 4.10 of the 

application, the respondents beg to state that the applicant filed an 

application before the Hon'ble Tribunal, Guwahati Bench vide OA 

No.40/2005 to assail the orders dated 31-12-2004 and 01-02-2005 

mentioned at para No. 4.7 of the OA (Para 10 above). The Hon'ble 

Tribunal was pleased to dispose off the application at admission stage 

itself on 18-02-2005 with direction to the applicant to submit fresh 

representation to the Chief Postmaster General, Assam Circle, Guwahati 

within one week from the date of issue of the order. The respondents on 

receipt of such representation shall pass an order that is lawful, fair and 

just within four weeks from the date of rceipt of the representation. In 

pursuance of order of the Hon'ble Tribunal, the applicant had submitted 

the representation on 21-02-2005 which was received at CO Guwahati on 

22-02-2005. The competent authority has considered the representation 

carefully. There was a serious complaint against the petitioner regarding 

non-compliance of orders from his superior authority in connection with 

compassionate appointment case at Balarbhita Branch Post Office. 

Investigation into the complaint revealed that there was serious 
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intentional lapse on the part of the applicant displaying insubordination 

and conduct which is not above board. Report' of unsatisfactory 

performance of the petitioner was also received. The Superintendent of 

POs, Dhubri awarded punishment of reduction of his pay for three stages 

for a period of three (3) months without cumulative effect, vide an order 

dated 28-01-2005 (Annexure-9), for his misconduct and non-performance 

of duty assigned to him to achieve targets on various plan activities. 

Moreover, another disciplinary action is contemplated against the 

applicant - after further investigation into various omissions and 
commissions of the petitioner. In view of this, it is felt necessary to shift 

the applicant from the present place of posting in the interest of smooth 

and efficient functioning of Goalpara Postal Sub Division. Hence, rejected 

the representation of the applicant for granting him to continue in the 

present place of posting at Goalpara. 

That with regard to the statements made in paragraph 4.11 of the 

application,, the respondents beg to state that the retention of the applicant 

at Goalpara is considered to be against the public interest as narrated in 
above paragraphs. 

That with regard to the statements made in para 4.12 of the 
application, the respondents beg to state that the representation dated 21-
02-2005 of the applicant was rejected by competent authority as his stay at 
Goalpara Postal Sub Division, will deteriorate the works there as 

discussed in para No. 13 above. 

That with regard to the statements made in paragraphs 4.13 of the 

application, the respondents beg to state that the applicant was punished 
earlier vide Superintendent of POs, Dhubri Memo No. B-633 dated 11-01-

2005 with order of stoppage of increment for one year which stands 
revised vide order dated 28-01-2005 (Annexure-9) stated in foregoing 
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paras. This is quite related to his transfer as the same speaks of the 

unsatisfactory performance of the applicant as ASP Goalpara Sub Division 
which is considered to be a sensitive post. 

That with regard to the statements made in paragraph 4.14 of the 
application, the respondents beg to state that the applicant was transferred 
in the interest of service on administrative ground, as omissions and 

commissions on the part of the applicant while discharging his official 
duties required a thorough investigation. In order to prevent tampering of 

official records and documents or not to influence the course of 

investigations in any maimer which is permissible in terms of guidelines 

contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules 1965 

(Annexure-7), retention of the applicant at Goalpara is considered as 

undesirable. Hence, the order is neither vindictive nor colourable exercise 

of power rather numbers of questions were pin pointed on the 

performances of the applicant as Asstt. Superintendent of Post office of 
Goalpara Sub Division for which it is considered necessary to shift the 

applicant from Goalpara in the interest of service on administrative 
grounds. 

That with regard to the statements made in paragraph 4.15 of the 

application, the respondents beg to state that the transfer of the applicant 

was made in the interest of service, for smooth and efficient functioning of 
Postal Sub Division, as already narrated in the above noted paras. 

That with regard to the statements made in paragraphs 4.16 of the 

application, the respondents beg to state that as per judgementlorder of the 

Hon'ble Tribunal on 18-02-2005 in OA No.40/05, the representation of 
the applicant was disposed of rejecting his representation dated 21-02-

2005 for granting him to continue in the present place of posting at 
Goalpara as narrated in para 13 above. 

Contd ... P/9 
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20. 	That with regard to the statements made in paragraph 4.17 of the 

application, the respondents beg to state that the Hon'ble Tribunal will be 

pleased to reject the application as the application of the applicant is not 

justified. 
That the respondents have no comments to the statements made in 

paragraph 5 of the application. 
That with regard to the statements made in paragtraph 5.1 of the 

application, the respondents beg to state that in respect of rotational 

transfer and posting, Rule 59 of P & T Manual Vol-N stipulates that an 

Asstt. Superintendent of Post Offices should not ordinarily remain in the 

• same Sub Division more than 4 (four) years at a time. But retention in a 

post for 4 years depends upon the administrative needs and when the 
competent authority is personally and fully satisfied about the need for the 

same as per Rule 62 of P & T Manual Vol. IV (Annexure-lO). 

That with regard to the statements made in paragraph 5.2 of the 

application, the respondents beg to state that the said transfer was issued to 

fill up the post of Asstt. Superintendent of RMS '5' Division, Silchar 

which fell vacant on retirement of the incumbent, by posting the applicant, 

keeping in view the exigencies attached to the post involving operation 

and supervision of mail management in the Division. 
That with regard to the statements made in paragraph 5.3 of the 

application, the respondents beg to state that the applicant was transferred 

in the interest of service on administrative grounds as omissions and 

commissions on the part of the applicant while discharging his official 

duties required a thorough investigation. This is necessitated in order to 

prevent tampering of officials records and documents or not to influence 

the course of investigation in any manner which is permissible in terms of 

guidelines contained in para (3) (c) of Chapter 3 of CCS (CCA) Rules, 

1965 (Annexxure-7). 	 Contd... P110 • 	•• 
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That with regard to the statements made in paragraph 5.4 of the 

application, the respondents beg to state that the arrangement for relieve of 

the applicant from the post of Asstt. Superintendent of Post Office, 

Goalpara Sub Division made vide SP Dhubri letter No. B/A-911111 dated 
04-01-2005 (Annexure-3) with the direction to the applicant to hand over 

the charge to Shri Tankeswar Swargiaiy, SD! (P) Bongaigaon and get 

himself relieved. 
Accordingly, Shri T Swargiary attended Goalpara on 24-02-2005 

to take the charge of ASP Goalpara Sub Division from the applicant. The 

applicant was on medical leave. Shri Swargiary contacted the applicant 

over phone and mobile, it was informed that he will not hand over the 

charge for the time being as intimated vide SD! (P) Bongaigaon letter No. 
AlIMisc/Corr/04-05 dated 24-02-2005 (Annexure-4). 

That with regard to the statements made in paragraphs 5.5 of the 

application, the respondents beg to state that the transfer order was issued 

in the interest of service on administrative grounds as narrated in 

foregoing paras. 
That with regard to the statements made in paragraph 5.6 of the 

application, the respondents beg to state that the post of Asstt. 

Superintendent of Post Offices, Goalpara Sub Division was not kept 
vacant as narrated in para 25 above. 

That with regard to the statements made in paragraphs 5.7 of the 

application, the respondents beg to state that as discussed in para 22 

above. 
That with regard to the statements made in paragraphs 5.8 of the 

application, the respondents beg to state that on transfer to Silchar the 

applicant will not face difficulties in medical treatment as a Departmental 
Dispensary, Medical College, other more treatment facilities with 
renowned physicians are available at Silchar, which are not available at 
Goalpara. 	 Contd ..... P/Il 
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That with regard to the statements made in paragraph 5.9 of the 

application, the respondents beg to state that the representation of the 

applicant dated 2 1-02-2005 was considered by the competent authority 

and his request to stay at Goalpara could not be acceded to showing the 

reasons as narrated in para 13 and 15 above. 

That with regard to the statements made in paragraphs 5.10 of the 

application, the respondents beg to state that the allegation on the 

performance of the applicant as Asstt. Superintendent of Post Offices, 

Goalpara Sub Division is under investigation. So for proper investigation 

on the allegation as well as in order to prevent tampering of official 

records and documents or not to influence the course of investigation in 
any manner, it is considered to shift him from the present place of posting 

as narrated in para No. 7 above. 

That the respondents have no comments to the statements made in 

paragraph 6 of the application. 

That with regard to the statements made in paragraph 7 of the 

application are admitted only to the extent of the facts supported and based 
on records. 

That with regard to the statements made in paragraphs 8 and 8.1 of 

the application, the application is liable to be rejected. 

That with regard to the statements made in paragraphs 8.2 of the 

application, the respondents beg to state that the application for stay of the 
applicant in the present place of posting is liable to be rejected as there is 

no merit on the facts and ground as stated above. 

Contd ... P/12 
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That with regard to the statements made in paragraph 8.3 of the 

application, the application is to be rejected. 

That with regard to the statements made in paragraph 8.4 of the 
application, the respondents beg to state that in view of foregoing paras no 
relief is admissible. 

That the applicant is not entitled to any relief sought for in the 

application and the same is liable to be dismissed, with costs. 
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VERIFICATION 

I, B Radhika Chakravarthy, presently working as Asstt. 
Postmaster General Vig), Office of the Chief Postmaster General, Assam 

Circle, Guwahati-78 1001 being duly authorized and competent to sign this 

verification do hereby solemnly afilnn and state that the statements made 

in paragraphs f 3,.  4 5:, 2 / 3 of the application are true to my 
knowledge 	and 	beief 	those 	made 	in 	paragraphs  

31 being mattersof record are true to my information derived there from and 

those made in the rest are humble submission before the Hon'ble Tribunal. 

I have not suppressed any material facts. 

AND I sign this verification on this the Vrth day 0 	05 

DEPONENT 

- I 	 - 



Name of the official Present place of New place of post in9 

m9t.  

Sri Badal Shr'rma 	. . 	ASPOs, Goalpara ASRM, 5-bn, Sikhar vice Sri C M Nath 
retiring on 28.2.2005 

Sri B K bas- ASP (bn), bhubri Postmaster, bhubri HO 
the HS&-I IPO line post of PM, Jorhat 

Is div'ted as PM HSG-I IPO line, bhubri 
HO.) 

SriGopal Bcfro ASPOs Jorhat 	. .: 	 ASP (bn),bhubri vice 
Sri lIadaI-Shopnjo1  transferred. 

Sri B Haloi 	•. ASPOs, . 	ASP(Hq), Tézpur vice 
North Lakhimpur Sri B. Kalita transferred 

5 Sri B Kalita ASPOs (Hq) Tezpur ASP (bn) Jorhat vice . Sri b. bihingia, transferred 

6.Sribbihingia 	-. 	- JASP (bn) Jothat , 	ASP, North Lakhimpur vice 
Sri B Haloi, transferred 

Sri N N Sonowal ASP (On), Tezpur ASP( West); Guwahati (P) On vice 
Sri K Barman, transferred 

Sri Khargeswor Barman - ASP( West) Guwahati - 	ASPOs (On), Tezpur vice - : 	 - Sri N N Sonowal. 

Sri A Hye IPO (PG) Nagaon ASP (On) Guahati on promotion vice 
Sri S B Bhattacherjee, transferred; 

(This, is in partial modification of memo - No. Sioff/2-29/9!, dtd. 25.2.2004) 

105r 5 B Bhattocherje ASP(bn) Guwuhati OPM I Guwahati GPO 

'-V 

1/ 

V 

9. 

9,- 

'_:.•• 	.._: 
	

- 	- 
/ 

41 

- 	 OEPARTMENT OF POSTS 
OFFICE OF THE 	 \\ 

r' 	F-tEF POSTMASTER GENERAL ASSAM CIRCLE 	GUWAHATI 781 

NO. 	 dated at Guwahati, the .31.12.2004 

Subject:- 	Transfer and Posting orders of ASPOs / IPOs.cad1e 

With dud appçoval of the competent authority, the following 
officials in t h e cadre oYA 1SPOs / IPOs are' drdi'ed to have Jmmediate effect in 

I 	 1 the interest of service 	 I 	 ,. 	- 

............................................ ......................... ii 	P4R1 - A 	 V 

(ASPOS CA1DRE)' 	
. . . 



• 	. 	 .. 

'. 

PART - B 

LQcAADE 

Name of the6ffici0l 	
Posting  

1. Sri b K Chutja 	
s,Pofhla 

2 Sri B Hozarika 	 IPQs, Jorhat (North' .......... 

New Placeofpng 

IPO Jorhot (North) vice 
Sri B Hazorika transferred 

I : .l I 	S5angli fransferred 3 Sri 5 Sanglar, 
Ill 	 4 	a 

I4 
r 	

I 

rpo5 North  
................ .. 

I  

4 Sri N R Saikia 
Sri N M Saikia transferred 

: '• . IPO 	Marioni 	 SbI Kokrajhar vice 

5. Sri Rojkarna( Fond 
. Sri R Kamal Fond, transferre 

&.Sni P K bey 
IPOs Kokrajhar 	 IPOS Nalbari 

POs, Silcha 	
- 	 LPOS.5IVSO9Qr vice 

• 

7. Sri b K Saikia 
SribK50kI0 

IPO5; Sivasagar 	IO(G), Nogoon vice 1 	
SriAHye, 

romoted to ASPO5 cadre 
All 

the off Icials may be relieved on local 
arrangement 

Usual charge reports may be sent to all concerned 

I  

APM ) 
0/0 THE CHIEF PMG 

AS5AM CIRCLE GUWAHA TI  

V 

-1 	. 	••• 	. 	 . 	 , 	 . 
Copyto: 

1. The Posfrnascr General, bibrugarh Region bibrugarh 

•: 	
: All SSPOS 1/ SPOs in Assan, Circle for necessary action. 	,. 

3. Officials conerned . 	 . 	.•, 

0/0th2 
/f 	•.• 

' 	.•. 	 •, 

"I  

.i 	. 	 . 

. 	L ' 	• 	 • 	 • 	

. S (../% ( 	1 	'• 	

• 	' 	'': 	•''' -••"• •'.•• .-,,.•,,•.. • 	 : 	• 	 • 	 .--'-.•'•.. ,'. 
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/ 

DEPARTMENT OF POSTS INDIA 
OFFICE OF THE CHIEF POSTMASTER GENERAL 

AS SAM CIRCLE GUWAHATI 
- 	 I  

No Staff/1-441/88 	 Datd at Guwahati tb February 1, 2005 

To 

he Os, 

	

Dhubri. 	. 	 . 

Sub - Tjarsfer and posting in ASP/IPO cadre - case of Shri Bla1 Sarma, ASP, Goalpara Dub-
Division 

Ref- Your No B-633 dated 19 1 05 

V. 

The representation dated 10 1 05 of Stiri Badal Sarma, ASP, Goalpara Sub-Division is 
considered but his request for retention of one year more in his present post cannot be acceded 
to The official may be informed accordinly and ask him to join in the new place of posting 

APM 	aff) 
O/o the Chief ostmaster General 

	

_ 	

Assam Circle, Guwahati - 781 001 

7 	 :. 
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18.02. 20O 
	Preerit 	The Han' ble Mr. 1' .Y. r i h 

	

I I 	Lddn, Mcxnber. (A). 

Vtl  
i. 	 Heard Mr.. thanda, I ir1 -id 

coun&eJ Jur the ctppllcant. 

5. 	 4: 	 T.e~ a•piication i; di.rectt .d t' 
55 5 	 S5 	 I 

	

U 	
SUJ)IIllt tL b r (prest2ntdt_1 fl t_.i I 

.

-.......- 	- ......... 	•-.--.. 1 	, •, 

	

5, 	 li.LC.1: 	L ,LLibLeJ_ 	JI'.I.c:I-1.. 

	

I 	 çLrclo WiLli tu Ofld3 week froi ti 
• 	I 	: 	 . 

	

I' 	 çjate ol- i.,sie of this order. The  

s  
13 

t Jespondent. on rece.ipt of sucl 

r3enUt...ofl shall pa s s an o dei 
P. 

I 'L 	 IJ1cit 	1 iwf1, fair and ju3L v, th 
( 	,,I • 	 5. 	

S 	 - 	 I 	ir-j 	k. •! 	.•-. 	 . 	...... 

	

I 	 ' 	our ie1.' trorn the date of rc iX) L 

I 	 I 	of the L4 )reent_atIon. 

• 	

• 1 	'i11 the d 	: isposal o. k1ie 
• 	 • 

	

• 	 .: 	
-.L. 

S 	
• 	 I naintaind. 

IJ  

• ,jI:.;- 	• • • Tht app).. icatlon is d:ispos ?d 

	

JH I 	
of.Wo i1 order as'to costs. 
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DEPARTMENT QF P051

-5 

• 	aUWahtit1. 	oo 
Subject - CAT, Guwahati Bench Order 

dated 18.2.2005 in Ofl No 40/2005 - 
I .onssc1raion of represenjtion of Shr, Bada c*rma, 

Assft Supclf Posts, coaIpa for retention of his posting at Goalpara 
C 	 3$

-  

- 	 - 	 - 	 -- 	 - 

Shri l3adaI Sarma Asstt Supdt Posts, Goalpa,'a was ordered to be 
ft arisfe, red and Posted tzs Asstt Supcit lMs, 5-bivsgon Silcha, vide No 

Staff/323,2ÔbO,Ch dated 31.12.2004 issued by the 0/0 the Chief 

	

Post;naster General Assulti, Circle Guwahat, in the 'nteret of Set vice on 
	$ 

administrative ground He submitted a Ipresentation on 10 1 2005 
t eqiicst 	for i etent ion at his presen- place of posting t e Goalpara The representation was 

consider ed but rejected by the appropriate authority 

vide lelter. dated 1 2 2005 on the ground of administrative exigencies and 
'rites est of service 

2. 
Being aggrieved the petitione, filed an application befor 

Hon e the 
l?le Tribunal Guwahati Bench vicle OA'No 40/2005 to assail the orders

T .0 	
dated 3112 2004 and 1 2 2005 mentioned above The Hon ble Tribunal 

was pleasedto dispose off 
the apphcatiQ,1 at admission stage itself on 18 2 

2005 
with direction to th applicant to submit fresh representation to the Chief 
POStmoster. General Assain Cit 

cle, Guwahti within one week from the date 
of iSSue of the order. The i cspondents on receipt of 

SUCh representation 
shall pass an order that is 

lawful fair and just within fout weeks form the 
clQte of receipt of the repi cscntaf,on 

3 	
Input,suance of orde, of the Hon'bte Tribunal Sri Bac4oI 

Sorma has.  submitted ti-ic prccnf iep. 0fl+d+te on 21 2 2OOi which WQS received in this office on 2.2.2005 



iI 3 	 - 

2,3 
le 

The undersigned has considered the representation corefully There 

was a serious complaint agpinst the petitioner regarding non-compliance of 

orders from his superior authority in connection with compassionate 

apointment case at Balarbhita Branch Office. Investigation into the 
/ 

complaint revealed that there was serious intentional lapse t0  the part of 

/  the petitione displaying insubordtr.otin and co,duct which is not above 

board 1eport of unsatisfactory performance of th petitioner was also 

received. Meanwhile the Supdt fPO', bhub1 inif 'J disciplinary action 

against, the petitioner for his misconduct and non performance of duty 

assigned to him to achieve targets on various .plan activities and awarded 

punishment of stoppage of increment, from his pay vide an order dated 

11.1.2005. Moreover, another disciplinary action is contemplated against the 

official after further Investigaf ion into vat ious omissions and commissions of 

the petitioner. In view of this, it is neessary to shift the petitioner from 

the present place of posting in the:interest, of smooth and efficient 

functioningof &oalpara Postal Sub biv,son 

5 	The grounds stated in the representation for stay of the transfer order 

cannot be acceded to, bs the petitionr was ordered to be transferred and, . 4 

posted at Silchar in the interest of service on administrative grounds The 

undersigned finds no reason therefore to interfere with the order of the 

competent authority transferring the petitioner at 5ilc6r and REJECT the 

representation of the petitioner for granting him to continue in the present 

place of posting at Goalpara. 

5II Badcil Sarma 
Assft Supdt Posts 	 Chief Foimaster ,  General 
Goalpara Sub bivision 	 0 V 	Assom Circle, Guwahati-1 

Jpara781Qj 

0.  
if.ir 0a 	: 
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204 • 	 SWAMY'S—CCS (CCA) RULES 	• 	

0 

0 	

0 

suspension in thc following circumstances by the compctcnt authority ly I 	
nwokiiig the provisions ofsub rule (1) of Ruk 10 of the C( S (CCA) Ru1s, ! 	I 	! ,: 	• 	965 :- 	 0 	

0 	 0 

••!! 

- 	.. c.  • I: . ': 	(:) If the Govcrnmtjit servàit is arrested in conncction with the : • : •: '1 . 	L; 	 registration ofthe police case, he shall be placed under suspçn- 	0 

slon inrniediateiy Irrespective of the pcnod of his detention 
. ; 	': 	• 	• (ii) If he is not arrested, he shall be placed under suspension imme- 	J 

0 

;; • hIri I •  ' •i 	 • 	• 	diatcly on submission of a police report under sub-section (2) 
Section 173of the Code of Criminal Proccdure, 1973, to the 

j:i' 	; 	 0 Magistrate, ifthc report prima facic, indicacs that the offence 	-. 

	

hasbeen committed by the Govcrniiicnt scrvatn. 	 0 

' 	i 	U •'• i 	• IO.I., Dept. of Per. & Trg., O.M. No. II012/8/87-I3t. (A). datcd the 22nd .Jije, • 1987 1 	 ,; I ih 	 ' I I 	 (3) Limiting number' of suspended officials and periods of suJj 
I 	 I swn to (lie mudmum —In spite of a series of insU uction issued from tiThe 

' to time for limitiiig the number of officials under suspension and also 
reducing the periods of suspension, it is observed that quite a good number 
of officials continue undcxsuspension for prolonged durations. In order 

I 	. 	 to kccp the number of officials under suspension to the barest minimum 
and also o reduce the period of suspension to the minimum possible term, 

im 
iIJ 	 (lie following instructions on the subject arc being reiterated for guidance 

and striét compliance:—.- 	- 	•• 	 0 

An ófficiäl may be placed tinder supcnsion only in the follow- I 'd 	irig circumstances - 

I: :i,iII 	 (0 to (iv) Same as in Instruction (1). 
(v) Where the public seryint is suspëcted to havecngaged himself : Ii  

in activities prejudicial to the interest of the security of the 
State 

j 	 (b) even in the above circumstances, an official may be placed under r 	 suspension only in respect of misdemeanour of the following type:— 	0 
' 	' 	 0 	 • 	

- 	0 • 	 - 

* (,) to (v) -Same as*on Note (b) of Instruction (1). I 	I 	 II 	 I  
(c) While placing an official under suspension the competent autho- 

I 

	

	 rity should consider whether the purpose cannot be served by transferring 
the official from his post to a post where he may not repeat the miscon 1  1 	 duct or influence the inyestigations, if any, in progress If the authority 

• ' finds that the purpose cannot be served by transferring the official from 0 
his post to another post then he should record reasons therefor before '-
placing. the official under. suspension. .0 

' 	 (d) In cac where an official is deemed to have been placed under 
suspensioii under Rule 10 2J of the Central Civil Services (Classification, 

'P 	 Control and Appeal) Rules, 1965,'as soon as the official is released from 
• 	police cusody.tlic competent authority should consider the case to decide • 	:' I:F,11 	 whether thc&tinuance of the official under suspension is absolutely 

0 •;;.• 	 •_ 

: 

-r: - 

•0 

•0 

Em a 

•j 	iijii 
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CitVirT (il.. 9U 	I 10tD11T'VT  

GOAL-I)APA HJ\ihj'jN Di] UJJRI 73 301 

i\jtJflt) 	13633 	 at t)hubr 'the 2801-2005 

In thi ()ftiCo Il'Jetj•r() of eveu no dad 29i (}O4 , it. wu proposed to Lalce ad:ion 
giiwt Shri, Badal Sarma, ASPOa. Ck)aJ.I)LraSub_DiVtI. (.haipara under Ru1e.1. of CCs(CcA) 

Rules 196 S,tatenienc of llllpliI Ion of itusconlhictLd oi flusIYeIlavtour on wiudi action u 
p-roposed to be Len aatnt him vv.j, as.fW1os • 
That said 81111 l3adaI armawh,1e vor1ciiig as AS 'POs Uoalpara SubDivzion (walpara di;niig 
the peiod from 1 03 03 onwi;d h s hi1edto comply ,  JhiWoiio and N.A.Iad" 
iitiuttioii time to tiat onthe mlallms detailed be1os tI1 

lherei+as RPLI Lu et fot R' 2 Crore allotted to Galpri Sub Own (11.11mg tie 
year 2003-04 . But of which Shri Sarma could have collected business for'R.s..28 lakhs 35 
thousand from 15-06-03 to 30-01-04. Shri Sarma has fiiüed to procure. all of RPLL business Rs. 
I Ciore 71 lakhs 63 thousand as on 31 -034)4 Tie:performaiice of B.. Sarma was far less than 
that of orhet unIts of this Own Ttu tvne of p.fouiiance on his pitt hi hainpeted the Divii to 
touch the t.i'get fixed by c.OtGuwahtiti. 	. 	.. 

Three PSSKS were ordered to 6pen at .Kliaruvaj Bapuivita and Gossidubi wt.hin 
stipulated period but Shri Sarma has failed to bpen ie PSSKs within the time frame. ' 

Pocharchar B 0 in i/c wIth Salmara South S C) wn ordered on 01 10 03 to open 
but it \vas opened on 29.11.03 approx alter 2 months .t Shri 	!Ins failed t to forward 
documents &:other reports alter opening the B.O. oil 29. 11.03 (:111 30.01.04. 	. 

rArovedconipassjonate appointment case o: Shri Birbal Ram Rahidas 8/0 Late 
Banna Barn Rubidas Ex 003 MC Ilniarvita B.O. a.GD5 MC Bahurhhita flO. 'is not 
tall today and failed to follow mst'z uctir.ms time to tine and t equet for Ins ab'otpuon 

There was shortage ofcash at Baida B.O. Rs2053.69 and SB frud Ra: 125001- in Baida 
J3 a/c No 951309 detected on 07 0303 Shri Saiz harbeen directed to inquire the matter on 

07.03.0:3 ienuinded on15.07M3, 18.07,03. 30.07.0312.09.03 &28.o8:o, 20.10.03. 17.12.03 & 
24.01.04 with guideliiie to deal the case with Depø Rules & jrôcedurC . But Shri Sariii has 
failed to furnish any conclusive report except an incomplete report oii23.09.01. 313 bud 'claIm 
case w' not dealtpropeily and badt, de!a.ed loi subirw,suon to C. 0 
(6) DurIñg'lhisp"edion of Bsladmar.i 3.0218.12.03, it has bn ordered vide memo Nç. 
B2IGP Sub-Oh/il datea 17.05.04 to terminate the arrangement made4  by one Group-'IY Official 
narigely Tain.aj AUcdm Puammnih horn liIev S O v ci 04 (19 03 to york as IR Postman at 
BJadnuari 8.0. in cot travention of Ruie & without-permission ftoincompetent nuthorit'v . But . 
Shri Sauna bas failed to comply with order till date.  

.By. doing such said Shri B. Sarma has failed to niintain absolute integrity, 
devotion to duty and acied.ina manner nnbecóniingof a Govt Selvaaltin icontravention of Rule 
3 (1) (i) (iii) (iii) of CC (Condmt ) Ru1e' 1%4 f 

Shu liadaliSarma 	given an opportumtytd,ubrnitjhin delence rqMesentatton if 
an\ aratu&t the 1)n)posal within JO d'iys Irom the date ot receipt of tb' said memorandum Shn 
Baddi Sirnia had reewOd the snd mernoianduih on 20-LI 04 and isubmit a WRITIEN 
REQ ULS'l ON 2711 04 prayIng 10 days more time to submit his de1nce repietentation Shui 
Badal 8-nina had 6btnitted his defrncc ir'presentation liviily on 06 12 04 winch wtr ieceivtd by I 	. 	. 	,. 	- 	- 	, .4 	. 	4 . 	 . 	 . 	.,, 	. 	 .1•;. ,.4 ,  JJiikCWl I 	I . ,. 
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in his 'written (Iefe1ce iepreen1.ation Shri Srma has staled the foiIowng. 
" I am subinittiiig my replesentatioii on the each item ofchaiges Ithelled agaiiist 

meby your foi Fy3flp8thetiC and JTI(ItC1()t chgderalion  
1. Item4- Ltned my label Ie t to fulfil the taet ofRPLI büsess for the yeat 2003 04 and . 	t • 	. 	l' 	' 	 ' 	 ,. 	 jr 	. 	'. 1 	 ,J 	 ,, . Pcord'I3I I rnotvated tnd ducnt'd the Branch iSub Potmte oiwerned (E Oth'io Agent) to J)lfOflfl the RPLI biiines in inxiznuiii nuinbn. I 1}aiii cjct4cJ jepj Me1a a1 . 	 . 	. 	' 	: 	')I 	f 'i. 	 . 	. 	I V 	- 	 ' 	 ,. . p 	• 	 i 	 . 	. 

. 	JaIewr aI$ö. ].'achiavej the.RPLI buine RS.'Seventy: I'k11S 1XtJ thouand upto3O-O3-O4. 
Mo '°: tthe vii Iars wdr 	1f 	thetr .hssattfaton on the ' ItPLI bnsine 

	

aing iIat tJy 	to get Iheirr'eiithii book'd'1'bftiè 	inoiflh aiter stthmitting their new pWJ)OSaI and mature/death ciaim are aib iiolbeing etlJd even after elapse of yeais. 
. Whereas LICI and other insured co.wpaiiies pioipUy settled tlieirclainj. I would like to (blLW your kind attention on: the cOnrp1ant. ofié Smt. Piara 1hatin 'who comI)Innt that...the bad 

submitted one leath cidicii in re -s'pectRP11 R-AS-11.0 - EA 16164 on 18-06-04 fis yet to be eUled. 
Even though I left no stone )miu:ncd to achieve the ooI lt rëcbed to uchieve 71 Iakh. 
Accordingty I believe I did my'U'v itit fill devotion .So far the term of busiues these ivay be 
vatied. Place to piae aiid time tc time. The matter war, rorted to óu vide this office letter A-
1/Sub/DñtOP dtd 2405-04 in reJiect to your letter no B-63 dtd 21-04-04. 

item-2 :- P\eardi1Ig opening of PSSK at Eharuvaj Bapurvita and aosaiduhi with a view. 
to open the PSSW as directed by you in You various office inemó•J peronaily attednded the 

'  spot but due non availability either the selected candidates öi th G.P. PressidetiLlSecy f,oi 
accommodation and supply furniture A. I could not opened thosePSSI< fbrthwith. But opened 
duiirig the Thiancial yoar. The mallet wis 'verbally inf6rme.d to yôii ih course of your visit to 
Goalpara MDG and on your iuistnjction.. liistti .1 opened those PSS by directing 0/S mail 
Goalpars. A writtei report for iton opening of Gosaidtthi PSSKV' duly submitted to you s'ide 
i\SP(5s/QiP àfficC letter A-i IPSS l<J9c-99 dtd 08-0-04. The jolnii 1 btrg& repthi (ACG-61) of 
the candidate duly submitted to your end. No further quelries wahñidO with the undenrigned for 
nonfuIfillmèntofanyjemontjlats(l,)ject 

 item i: :- 	The Pcharchar B0wai odered to open bdiversion aria redeployment 
of the Post//man oftlieEDDA Patakata B.O. . ThèEDDA Patakta onbeing direct to open the 
Pocharchuir B.O. he epree.sed that he has no hone/land at Pocharóhai area . So it wOild not 
potcmle on his pdrt to act *. BPIt't at Poc1iatchar'miumuediitely and piaycd 'ome time to manage 

worn for Poi office etc. To rcach the :1ucharchur w'ea 'irum 3s[uaara utk h to ews 40'u'u0 	rr 
times of river Brai1aJnaiutui and 3 (three) chars on the river Bran1a1uii This positioii duty 
discussed with'yotr in youf visit at Goalpara and on your instrtktiordt1ié .0. was opened by 
duectmg 0/ Mail on 29-1 1 03 (during annual plan 2003 04) The date of bluing of the 
candidate rilliv rntorrncd von ?fhroilgh AC(1r-61 'and tIi whole i9tiei ieprited to von _.rj(-.j e.  
ASPOSIGP letter lo AJ./thib-Dn/GP in response to your olilce letter no 13-633 dtd 21.04.04 and ......  
there by 1 attended the all quariies time to time. 
ULin No 4:- The 'Citcie Office Guwahati was ini*iuct:ed in letter approval memo No,. Staff 

112-29/2002 did 10-1 1-2003 that the approvJ applicant will be required to pmduce originaJ. 
c.lifkate, specially certificates for educational Qualification, date of birth W. which shouJd be 
verified personally 'by the appointing authority regardiig their genuineness before appointing 
them on beinz production of school ce:riiicato (having passed cla's-iX and l)i'Omotcd to class X 
issuedbv the Head master Chakia High School. Chakia Bashbari.by Siwi Birbal Rain Rabidas, I 
observd that. &hri Birbal l&am Rabidas not. able to write his name including his fatflr name in 
Enpjjsli and doubt arises on the veracity of coztitic. 1 rewed the iWrttet to the £npectur of 
School vide i:hia ollice Icuet No. A2/B011"itihjta dId 11-02-04 and tiiowed by u'emnder dtd 2Z-""...... 
06-04. Meantime the 0/3 mails Goalpara directed to mcci with the Headmaster Chakla High 
School (Venfiure ) Bashbari to Obtain his comment on tliatceilificate. The 0/S Ga1para reported 
that he with the Headmaster along widi the BPM lashhari. 

Conid .'..3..... 
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l•)o t -ted that iit'i B ii b al Ra tu Rabidas 
ii;ue( -  Ott flU1t12fltt11J1 )UUit1)(t  18 VVCII as 
[ntrnent on the ba.sjs of so called dioot 

: '-- ceiii1Icate. wititoul counti,tI tue of the 1/S ci D!l) Sd E3irbal Rain Fa.tida 	briit4 
•ai -iothei CefhflCfltO 'vitli the lieti) u. Sii Eajat) iUi l'ioiida1. P/A G-oa1pzri 	and Shri Muktil 

oi Pi,A Li-oaipara liorti he h.. e;iiiiter k!i:ii tkhoWu 	i. V. Schoc 	ii t6-OJ -04 ii:ivnig' 	r 

. / 	par.;ed clas8-Vll (tthown 	ht1 3142-92 ) and afle WnWir."tUorl of that cettiflca1eftoti PtIlf,  

1:e))d11I1Dter KIiaiaikJiowa on 13-{)9-01 Shri Birbal }.nitt lbidas was appointed IroviGionally 

' 

	

	vide this officejelter No A2/.Bati.'hita dtd2040-04. flue siitijnitiotj o.ffaise certificate by Shrj 
.Birbal Rani.Rabidas and to ConLpIv with the iistrudioa. of t.hoC.O.• and to pi0ce38 tIi 
cycle . Some more time was spent. The matter wss duly reported to you vide ASPOs Goalpara 
lettii No A-1(Sub-Divnl GP dtd 25 05 04 in a1a4 	I 
Item No. 5 -Shortge.Of Govt cash Re. .1053.t9 atBaida B.O dhè fraud Re. 12500/- in 
Baida5Bafc No 951309 	 4411 

As pe Baid4i B0' daily account cltd 02 09-03 k sumottRs  169 a Govt cal was kept 
1vith Shri Utl)aI Rabba the BPM Baida B O and absconded on03!09.O3 A detailed lepolt m 
this regard dilly ubthitt&I Ióyou vide A2/läda dtd 23.09103 and 	fdtaiñelainéd to ou 
vide A-ifSub-Dn/GP &d 24-05-04 in rep'y toyoü letter No 13-633 dId 21-04-04. ftappea.is  from 
the appmved annual iiispection2004 by C.0. thatyon were inspectd the Baida B.O. oil 19-12-
03. Due want of specifi Guide line from the appointing Authority Ifalled to proceed further b.ut 
not left the self exertion t, recover those Govt.'rioney and iii.tirnately 1. able to recover those 
amount ofRs. 1.1982.69 from father of ShffUtpal .Rabha on 08-07-04 and credited as UCR at 
Baida B.O.  

Fraud in Baida B40. SB sic No 951309 in the name of Lakshmi 1ala Rabha was cropped out 
during the year 2000 repeat 2000 and relevant P/books was taken by you on 22-06-00 after long 
coirespondence in various style you were ascertained the total fraud . Rs. 12500/- (8000 + 4500) 
in that pass book under reference had taken place vide your office letter FD/MiscIlO/03-04' dtd 
02-0-04 arid order.to obtain fresh written atement claim paper without date from the claimant 
but the cases ldng withyou and yet to besettk In boththe cases a series ofreply dtd 2.3-09-03 
10-11-03, 12-01-04, Z8O5-04, 2it.08.04 nd 1-09-Ol were ven to you. In the .atement. you 
were shown the issue- of rominder dtd 1.-07-03 and 18-07-033ustification of such te of - 
correspondence may kindly be examined togenàafty 415 days time is required to geta letters 
from your end to .Goalpara. Considering the above .Gict I would like to say that 1 did do my duty 
with full devotion sincerely and not dishonour or violation of any departmntal hues. 
It:hm 6 Regarding arrangement in the- LR Poatrnn at Baisdma.tiSO.- against permanent —LR 
vacstit post :- On swilling the Divisional stid the sub-divisnal 'adilion of Postman 
establishment it appears that as follows - 	Postman(pmt) = 11. Teiuporaiy 	NIl Permanent. 
JR=: 2 on getting the vacant of those LR Peimanent ) POSt I prposal to you to reconcile the 
actiialitaff strength )ie. Post!man cadre) undr this sub-divieion:and sought for necessary 
instrsiçtion to tilled up those post in offX capacity tihlQualilied.Pöstman available vide letter ,  
B2/Staff-Corr dtcl .20-10-03. As per ah1egatiorr'Jn the same nature in yor letter 13-633 dtd 
21 -0404 the undersigned e5'pl.ained the fiit elaborately and prayed for supply a copy of 
RulinIRuling for early execution of your order. Saying this being the distant Sub.Divisioii the 
undersiied had a little scope to get the upto date RulefRulitlg of the Department". In thi( 
connection this office letter A-J./Sidi-i)nIGP dtd 25-05-04.& 24-.0504 may kindly be referred to. 
Due to non getting siiy jnstruc.tioniGuideline oil that fact the;:undersi,ied temthated that 
a!Taigernent vide this oifce letter A-l/baladmari dtd 30-04-04.1: would like to draw your 4dnd 
attention that explained, all those- Lads in reply to your letter B -33 dt.d 21-04-04 yida this office 
letter A-ilSub..DiiJGP dtd 24-05-04 & 25-05-04.respectively.  

-- 	 Contd....4..... 

I 	 . 

.: 	• 	- 

1ic' Headmastei Chakia lEigh SM1001 (Votuie) 

4v' 	not the reguiar tuden1 of the ;chooi. ThF1C wu; 
tO get the Govt. IOb. 011 being refl1:L!14 to niake appoi 



..., 	 - ' 	
Jn hOJ)OUfi1g/admittilg your iiprem:icy 1. WoUld 1ik o cka , kv the following Ir your jucgiint •: 

	

	 OiflJ)a'iE4Ori witl:i qrtffternen1 of impututiori ci iiisconduci or 	iehavioiji agairt S1ri B. 
Siniia ASPos GoJpara SUb-i)kVrI. (AaJ.)ffa dUJ 2940()4. 

" a) 	Ivi•oEt ofthe SB Pass books opened at Sb-Officeg and :Rrancli Oflic, es under the (ionJprt 
) 	 lrr 	1rtg 	2 ' 	 ii:: 	4 	1 i fl 	I 	te 	t 

 
ftomm. 

rffilnbeps of the public are di,ring di non ge1.tin of thei.r •wu.u8i iLrd Lid whtrti.'er 
, possihie ihy were comg iJ. ' c ott or djcontixud then actount Ievizg marginI Jnlc)uJil 
and ,uikug taiiachoii with the bnk etc After 1 crention of Ift&khya Dik (ihr the tak o the 
U.  0 has been decen61id But NDO doalpdrt ie not alsd dofrig1it wirk 	t1cWatu'n V . 

fltftrcd nPn 	ts 	iii'iy T 	c 'i 	,hthL1 	'p i 	tc'*x Iuitii UILIPOtill 
Bhalukdubi area fbiwaided to Ihc Postmaitei Goalpaia MDG fbr - Poshbg of Annual Inteiest But 
the P tinster Golpi MJXi ic.tunied the SB Pac l3ookt withthit poating of due Annual 
Jnfete't with renrirks tht they iue no obliged 	epeat obhgedjtd do the work vide office 1etei 

• No SB/Misc/con/065dtd 07.01.04 eddonirigopy to 	 th&Sbs hs to dealt 
that case under 113 anuaiVolJ RWe-76 and any W)latio on!thepart of the Supervision in all 

• spare had. to pushed. under C(I'S Cotiduct) Rule 3 (2). I placed only one example before you for. 
\Oih k;nd attention and equal lbdenent 
b) 	The 0115cc of 'he 4'' S'p'' of Pt Offices ir 	iL'a d'i'v iipli4 

by tile. Authotity oonceined in du. date Duuug th vi 2002 and 2.003 but the undenis.ned laa' 
U0 1,yet favoied wlh their inpion. report till thi.e dale. I would'alsolAke to draw your k,nd 
attention on the DO-P lettei No 17 3/92 Iispn Dtd 02 07 92 with the piavei foi equal judinent 
th.t sir I have to go on supel'mnuauoii retirefticut on 28 02 200 (A/N) in normal course I 

would like to sa' that neither 1 dishoiour nor vioiatd any departmental Rii!eiluling o far -
¼tlr_da. ni bheeia'I1.i ' 1 d n' dutywith f;jH 'leotion. 

Therefoic I fervently request, yaut kind honour kindly to .onsider to drop the whole 
.chargeaJabè1ed igiinst the.and hope consider jray&for the1stfe dãyofmy long service-
file.  

With ieai ds 

Sdf- 
(BADAL SARMA) • 

	

	ALt. SUjJt. of POs . 
Goalpaiaub-Divn 

I have oiie thiouh the ipietitttioii of Slui BdiI Sdinna veiy Laxefuify and studied the 
cace personally with Ihe folio IMng observation - 

The Aigumnt put forw. nd has o ielevncyith the procutentent of RPLI bubinr'ss 
target fixed for Ri2 Ci'ores. he.iias cohletedproposais for Rs. 60 Lakhs 5 thousand dijiinthe 
year 2003-04. 	• • 	. 	. 	. 	. • 	 . 	S 

PSSKs at Xhaimaj, 13apuriy . Gos'aiduhi were opened on 06.01.04, 08.01 01 and 
04.03104 out at time limit 311003 15-11 03 & JO 1103 iespethvely The PSS s eie 
ordeied to he opeuel by this office on 07 10-030 .11 i & 30 10 03 h these eie opened 
after ,,.ip of 3, 2. & I months t tcpectively The arg1imnt put lorward hai no i ele' incy on the 
ground for opening iliePSSkq 

Pacharchar B 0 openct on 29 11 03 ffier 2 months from ¶hte at ou'Ier 01 10 03 
,Aiguruit put forwaid due georp1ncal situation of the area iia h0 relevancy with the opening 
of B o as the propoa1 for openmt of the 13 0 war c mc afhr due 'ei tfcaton though bun 

	

Coiitd 	5 
• 	•. 	. 	 •. 	 S.. 	. 
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( 	5 	) 
4) 	Approved cate. ofompassioiiate gound of ppoinLrnent vvas delayed wif:houl: an:: 
imationto. Dlvi. 0 -IrUftle :ind failed to thbun potion tll:nw,  to tiiue and kept this office Kli 

pure This othc.e had io 	 and icrIIlndFr ftequentjv to him 8hot poutlon o 
al)l)ointrneiit flis argument was in elevant and ±ound no jiisü1icition iii delay Jpponitment of the 
approved c9se TheinJiditc has joined aftet gp oCmoie than 1 year on 21 11 7004 since Issue 
oforderdtd 1911 2003 I 

11r1Bda1 Sarma utteily 	1ed t9 discharge lsô'ii duty and respoiisibilitv with in the 
fi me of!  DpUIRules & nulationa and desei yes puiisbment But considering hs pi iyer fo; 
e,oner,itrnrij .tnd with the hope hdt he would i ethfy suchdefects and shortcomings n 1ithe ddys to 
come I take a lenient view of the case a!nd award the fóllôin j niiilnnèiit to meet the end or 
justice. - - •- 

- .1 Shni G. C. J]az-ika Supdt. of Post Offices, Goapara Division, i)hnbri do heieb 
ordei that the py Of bu Lhl )arrnabe reduced by 3tlnee) stages from R sz. 8100/ to Fss 
7500/ in the tune scam of pw Rs. 65001= 200 10500i= fat a penod of 3(ttn co) irtonti,' w e I 
01 022005 it is Itli [her dieJcd that Shri BadaiSaima will en 1iuenients of pay duhng the 
penod of reduction and th t on the expily 'id this period the i eductic,n will not ha te the effctt o f 
po4pondin9 his fulure inca enldnt of pay 

11iisis in canceflation of this of&e memo of evei:tiió:dated 11-01-2005. 

(Iazana  
• 	 • 	 Supdt.of1of3t Otñces. 

Goalpaia Divn 1)hnhri 
78330] 

di 

Copyto 
_—i. 	: SI1t1!Bda,I Samrna, ASIOsQoa!paia Sub .Di\L4OrçciOaJJ)ua. •.- 	- 

2 	The Post'na'tet 3  .Dhubn H 0 
- Punishment Regstei  

(Rfile at the Otlictal 	1, 
5 	P1 of the 0itic 1 
6 	01Ike copy & Spa; e 

• 	 - 	•-.• 	i 	' .:_• 
1' 	

G. C. I{aza a) 
 

Supd4 of Post Othces 
Goalparn Divn,Dlmhri 	 0 - 

IX'I1H 	fr 	- 	 183301 
•-i" 	- 	 - 

0 • 

7- 

-- 	- 	- 	- 
- V 	 •0 
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TItANSj5 AND POSTINGS 	 [56-60 

t 
( 	POSslblIlt) f0f 

• Roi-,tP bi:  

d'ii lAy L 	ip 1il(uidc 
zu of cPst Offiicç ot Railway Mail Scrvcc Shoukj Ho[ rclnaw in clialgeof tin. samc 

Div151011 for moic than four years at a (line, and an Assistazzi 
Duct01 of Postii Scxvice fklldUld not Jso &Cup (hat post foi iliwe thai) foot )cais at On 

cry Supeflfl(e,]d 	of Post °CCS should hold chargi of a Railway Mail Servj 
Divj5011 for at Ic cvery Railwa 	 t four years, and )7 Mail Sch'j 	

Should lioJd tharge of a Postal 1)iyj51011 .fr INA Icss. tIiaii four vcflt-5 

	

Jc Provisions of this 	 appI bo are above 45 y 	 dQ not 	toears of age. 	St 

Assist11 Supcnnt111111 
of Pose OMcs ox R M S and all 'Pccoi' of Post °ccs o 	

.M.S. Should no ordiiiarjly rcniali in tle sarne Di5011 orSu6.D18150 	s tile case r1a/ ox at the same post for 
ZfloFC,thj j1  )'Cazs at a time 

While oldcuiig transfer ox pxon]o(ion of 
th OCials CdLC Should be taken to enSUre that 

tile) i C nO1 1flSI, i ed to ot 
posted in tlicu h 	areas. 

' 	
. The followiiig j)OSts sUlc not oidinal:ii). l)C OCC(IPIC(1 by the saizic officials CO H (HIUOUSI)I <It a time foi 	thaji PCI iod Showjx Igainst each 	ti le  

	

(1) Head clerks of Superjn(cIJd11 	. 

	

lnvcS(iga(iilg IJ1SPeC(OS and 
	orting JflSPe1ors in • 	4 yej rs  

Cirdo OffiCeS 	

1' 
(3 	I-lead cIci•k of sec[ioi in dci ornees 	

J 9-2 DGP& I/ND/75 

- 	 - 	 I  

/ 
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Chap. lU 	 A Nil) 1'S UI N(S 	. 	 [60 

Clcks inGi.ncrtl l'o',t 0ffi (.s ot first cI is', hiad post ' 
offices dealing with st tfT c tsts 

• 	 . 	'H 	 " Time-scale .clrks in ofliccs of the SUpei:cntcndeits of 
post offices and Railway Mail Service eccpt sorting I 
clerks in offices ofSiperintcndcnts,'.vj.. 	 ycars 	 i t  
Clerks working i'h tile corrcspondcii 	and accounts 
Branches of head post offices 

(6 A) lime scas clerks working in the Jilatclic Bureau J 
C 	

I 	

4 

NOFE.—Thc Divisional Supdt/PJ'M/GazcUct Postinastcr working dirc- 
 ly tinder the Head of the Circle may at W.4 discretion, order transfer of 

the staff working in the l'bilachic Burvmu my time before comnplcimo n  of 
the tenure of 4 years for admpiistrative rcans 

(6-B) ForeignPinii 

(m) Class IV, Time Sc tic Clerks an L S 0 offici us in 
all branches of foreign post (except Store M.o; & 
C E D and strong rooms 	 4 years 

Class IV, Time Scale Clerks anç L S 0 officials in 
Stom, M 0 & C E D and Strigroonis 	2 years 

44 
(6 C) LDcsjUDCs/SupcI1Isory(aff (mc Junior/senjo Acc-

ountants and Accountan,ts in SSG JILSBCOIICO in all 

	

offices (subjcët.... .to rotation amoOihcnscives every 	., L 	 ,.. 	• 	.. 
•. 	 ••;,. • 	. 	

. 	 .; 	. H! 	. 	 ' 	'. 	. 	 ' 	... 	
• :1 	 . 	 ,., 	.. 	•... 	 i.,.. 

If 	
4 

4 1 	 4 

• 	 ': 	 •. 	 ' 	 '• 	 ' 
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/Chap. 11] 	TRANSFERS AND POSTiNGS 	
[60 

year of LDCS/UDCS wofilceS. with more than 0110 

LDC/UDC). 

7) 	b1-gazottcd 1iezd postInascrs 	. 	....
11  

I ..  
Non gazetthd sub postinastcrs 

(8A) Departmental ranch l'ostmastcrs 	
3 yCfliS 

1 own lnspc&ors 
..,.. 	J 

(9A) Clerks in post offIceS having one clerk bc'idcS the sub-
postmaster 	. 	. 	. 	

. 

Other post office clerks (including Lower tnd higher 
Selection Grade) who handlccash valuableS 	. 	. I year 

(I 1\ ClcrkS in charge of savings bank and;5ubaCC0Ui1tS 6 months 
depattfflCfltS 	- 

NoTE._fl1CD1j0 
aitlioritiS may i flcir discrti9n extcnthe 

tCIJUIC up to 
two years of the taff working in Uic savings Bank, Branch 

( tic 1lCa(l OIfiCCS and sub-offlccs not lowcr in tatus ihaii the I ..S.G. 

sottu1g clerks in ocS o SuperintefldePt5, R M S •5ycaTS 

(II) Vll gc postmen Ut 'dKd (0 otliu_S a\i11g to or 

iflOtC village 
	6 111011 ths 

ç14) lime scale Accou 	(S in I lead post Ou1ics where nt u  

there i0i IW)C tilall mw I kad post 0111cC' " It J)jvisiofl 

of n:i. lii single tided oLlices, (lie 
Oil LI1C 	 ,, 	- 	- 

Sub postmaster will uN ii mably be trausfcrrcd cWI y 
4 years 

threc years  
NOTL - Ihc Scale ACCOflllt4lfhS in head Post Offices can be ro(tC(l with 

such Accountants in the J'Ostal,Divli çJuhIccs also " 	 I 

t 	 - 

3. 
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Chap 11} 
	 LRANSI fitS AND POSTINGS 	 [60-60C 

Sorters in Record Offices and Sub.-'Record Offices 	., 4 years 

(15A) L.S.G. and FLS.G. 	Sorters 411 R.M.S. ofJiccs 	4 ycars 

Clerks in R. L Os who handlc casi or valuables 	1 year 

) 	
: 	

l 
CIuls (unJuding cashtLrs mid Stoio kccpers) in d,ffcr-
cnt scct 1on of MMS Oigantcttion undcr (lic control 
of Gazetted Managcis only 	 4 yc.zrs •' 	.:. 	 . 

Cashicis in Tcicgiaph Enginccrng Divisions, Tcle-
graph Offices, T.R.A.Os., P. & T. Training Centres, 
Mail MotorScrvicc, Office of Accounts Officer, Stores 
and Workshops, Organisations under the Additional 

1 	 Chief Engineer, T. :& D. Circle, and in Postal Store 	. 
Depots 	 4 yearS 	 p 

1 1 	
(19) "11 S G and L S. 0 ", officials and cluks in Uto 

Postal Stores Depots not deèlärcd as independent 
units 	 4 years 

NorE.—Tlic period may be extended upto !ix ycars in the casc of 
clerks at the discretion of the Supdt. of the Stores Depot concerned. 

/ 60 A A clerk in ciicic and Administiauon' officer should 
not oi dinai ily remain in the same section fom mm c than four 
ye us at a time except in the case of niad and sorting section 
md PtA Section 	hicmc hc slIouldN.nol oidiii mill)' liffi miii Em 
fl101C than live ycais ii m time 

tiO ii (Acm ks iiidudiiig Low.i Scicction Gm ac Cici ks mu 
time suboidinate uluts of the Teligi mph Stoics Ot gan isat ion 
should not oidmnam fly icmmiii iii time s unc s&cton Em inol c than 
four years at a time. . . . 

60 C Deleted 

- p 

I 
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Chap. 	. 	
' 1AANSFF1k .S AtI'0SI1N.(JS 	160JJ-62A 

oclerk, including Selection Giacle Clerk, in Teic- N 
p1iote Rcvcnic Accounts Offices should be allowed to icinain 
In OI1C S Ctiofl for rnoi c thin a pet 10(1 of foui years at it time 

in eXcCl)tIOnhl cases, hcads of (6-fliccs will h ive dts I etion to 

cxicn)Ji,c said period by one year. 

Art oflicer should nototdinari1y be brought back to,the 
s;tiiic l)ivision. •':Siibdivisioii or post 	uiitiJ 	the lap.sc of 
interval equivalent to the maximum period for' wit ich the 1)0 5 1 
may be 	das fixed-in the above rules. 

(il-A. Exccpt-wlmcii a lungcr tcnure of scrvicc against a post 
has been specifically 1)FCSCLIbCd or is authioriscd by orders of the 
Head of the Circle in any special cntingcncy, no official shall be' 
retained inAbc same branch, in the case of it First Class Ucad 

OIlicc or in the samc ollicc, in the CaSt of oilict post olhccs, for 
more than 3 years and shall not be eligible for posting back 
to the same branch ot ofhcc, is the CLISC Lu ty be until aitci three 
ycrs of the date of his last posting thcrc. 
/ 	 .• 	.. 	 S 	

S 

"J' 	2 Ihe rotation oidcis contained iii Rules 59 to l abovc 
in •so far astIey.ritè to officials mentioned therein should be 
Followed strictly and any dcvia.on therefrom should not be 
iliowed unless thc Head of dc Cit tic is pconal1y and full) 

.SaLisficd abOut the need f o r thi samc. 

G2-A. In addition to any personal rcqucsts for tiansfer 

)vhich may be made', the coiisdcrations : 
• 	 • 	 H" ft 

of affording the staff an equitable 01)1)0 1  tunity of €nail 
ing thcmscics of the facilities for better technical 

• knowlcdgeS and experience in largex exchanges or ser- 
- . vice3 In better,  stat1oiS; 	 • 

of' retaining suital1e officials in duties ,  the coptinuance 

- • 
in which might enable their utilisation to The-.bcst 

- advantage of the service: and  

p 

'S  

:'.: 	 .,' 

• 	 ; 	..: I- , ;•S .t , 	•. 

- 	 • 	 - . 	, 	 • 

. 	 • 

: 	• 	 • 4 
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P. IL] 	TJtANSFIRS AND !OSTINGS 	 [62,.—(I4 

(c of meetings the Genei'i ncd s e 	o td wiwst i( iii 	utild 

be kept in view 1))' tue corIJpCtCflt authoriticS. 

	

62-B. Tlicproyisions of Ruics 62-A will apply 	tflU(a(1.S 

inutandzs to Telephone Monitors also 

T)jLEGRAPI-I TRAFFiC 
I 	I 	 I 	 I 

63 Ii IIlSk1S at (,OVClflJflCnt CXJ)CItSC of any iLlCiflbCl S of.  
the TrafTic BiancIi from one circle to another requ ire i.hc prior 
sanction of the Dirccior-Gencra1 Transfers without relic[, or 

• exchanges 1)CL'WCCU die officcrs of the IClCal)1i TpiIlic Services. 
• 

	

	çls 11, Of one Circle and those of another, at the cXpCIlsc 01 

the app1icant, may be ordered by the I-lead of the Circle con- 
•  •. crncd but time formal sanction of the Dirccior-Gciieral should 

be obtaincd in each • case. Exchange of sa1ioris bctwecn the 
noii-gai.cu.cd officers of the Traffic Bianchi of one Circic and 
those of another, iiivolving 110 CXI)CIISC to (;ovcrniicut, may he 
ordered by the 1-Icads of the Circles concerned and in such 
cascs the (orimial sanction of the Director-General is not necessary 
but a 1COL t should be submitted [0! infoi mation lcmpw ai y 
transfers of telegiaphists from one Circle to anothem for a petiod 
not exccotling tiire months require the prior sancidon of the 
Diftc(om-(ciiciiJ and can only ic sanctioned in cases in which 
there is no kavc ciuc ((I (lie official. 

• 	fEI.Ecri.A1'h!, I\IASTE1tS AND jEl.E(;it,\I'hJISJS 	- 

6-1. In Q1dcr to avoid cpene toGoveiiiinent and hardsil;f) 
• 	to the signalling staff, transfers should be zcduccd to the mini- 

'-. inun.i compatible widi the uccessit)1: 
of prvidi.rig telegraph, masters with charges of offices, 

of periodically, relieving men; at unhealthy or excel) -
tiOnal stations, 

- 

p 

p 


